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LOK SABHA ¢
ALPHABETICAL LIST OF MEMBERS

A

Abdullabhai, Mulla Taherali Mulla{(Chanda)

Abdus Sattar, Shri (Kalna-Karwa).

Achal Singh, Seth [Agra Distt, (West)].

Achalu, Shri Sunkam (Nalgonda—Reser-
ved—Sch, Castes).

Achint Ram, Lala (Hissar). ’

Achuthan, Shri K. T. (Crangannur).

Agarawal, Shri Hoti Lal [Jalaun Distt, cum
Etawah Distt.—(West) cam Jhansi Distt.—
(North)).

Agrawal, Shri Mukund Lal [Pilibhit Distt.
cum Bareilly Distt.—(East)].

Ajit Singh, Shri (Kapurthala-Bhatinda—
Reserved—Sch. Castes),

Ajit Singhji, General (Sirchi-Pali).

Akarpurd, Sardar Teja Singh (Gurdaspur).

Alsgesan, Shri-O. V. (Chingleput).

Altekar, Shri Ganesh Sadashiv (North
Satara),

Alva, Shri Joachim (Kanara).

Amin, Dr. Indubhai B, (Baroda West).

Amjad Ali, Shri (Goalpara-Garo Hills).

Amrit Kaur, Rajkumari (Mandi-Mahasu).

Anandchand, Shri (Bilaspur).

Ausasi, Dr. Shaukatullsh Shah (Bidar).

Anthony, Shri Frank (Nominated—Anglo-
Indians).

Asthana, Shri Sita Rama (Azamgarh Distt.—
West).

Ayyangar, Shri
(Tirupati).

Anfl, Maulana Abul Kalam (Rampur
Distt. cum Bareilly Distt.—West).

Azad, Shri Rpagwat Jha (Purnea cum
Santhal Parganas).

M. Ansnthssayanam

B‘abumth Singh, Shriff (Surguja-Raigarh—
Reserved—Sch, Tribes).

Badam Singh, Chowdhary (Budaun Distt.—
West).

Bagdi, Shri Magan Lal (Mshassmund).

Bahadur Singh, Shri (Ferozepore-Ludhjana—
Reserved—Sch, Castes).

Balakrishnan, Shri S. C. (Erode—Reserved—
Sch. Castes).

Balasubramaniam, Shri S. (Madurai).

Baldev Singh, Sardar (Nawan Shahr),

Balmiki, Shri Kanhaiya Lal (Bulandshah
Distt.—Reserved-—Sch, Castes),

Banerjee, Shri Durga Charan (Midnapore-
Jhargram).

Bansal, Shri Ghamandi Lal (Jhajjar-Rewari).

Bansjlal, Shri (Jaipur).

Barman, Shri Upendranath (North Ben-
gal—Reserved—Sch, Castes).

Barrow, Shri A. E.T. (Nominated—Anglo-
Indians).

Barupal, Shri Panna Lall (Ganganagar-
Jhunjhunu—Reserved—Sch, Castes).

Basappa, Shri C. R. (Tumkur).

Basu, Shri A. K. (North Bengal).

Basu, Shri Kamal Kumsr (Diamond Herbour).
Bhagat, Shri B. R. (Patna cum Shahabad).

Bhakt Darshan, Shri [Garhwal Distt.—(Eagt)
cum Moradabad Distt.—(Norih-Ea s.)]

Bharati, Shri Goswamiraja Sahdeo (Yeotmal).

Bhargava, Pandit Mukat Behari Lal (Ajmer
South).

Bhargava, Pmalt Thakur Das (Gurgson).
Bhartiya, Shri Shaligram Ramchandra (We
Khandesh).

Bhatkar, Shri Laxman Shrawan (Buldans-
Akola—Reserved—Sch, Castes).
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Bhatt, Shri Chandrashanker (Broach).
Bhawani Singh, Shri (Ba.rmcr-ll?re).
Bhawanji, Shri (Kuich West).

Bheekha Bhai, Shri (Banswara—Dungarpur—
Reserved—Sch, Tribes).

Bhonsle, Shri Jagannathrao Krishna Rao
(Ratnagiri North),

Bidari, Shri Ramappa Balappa (Bijapur
South),

Birbal Singh, Shri[Jaunpur Distt.—(East)],

Biren Dutt, Shri (Tripura West).

Bogawat, Shri U. R, (Ahmednagar South).

- Boovaraghasamy, Shri V. (Perambalur),

Borkar, Shrimati Anusayabai (Bhandara—
Reserved—Sch. Castes).

Boroogh, Shri Dev Kanta (Nowgong).

Bose, Shri P. C. (Manbhum North).

Brajeshwar Prasad, Shri (Gaya East).

Brohmo-Chaudhury, Shri Sitanath (Goalpara-
Garo Hills—Reserved—Sch. Tribes).

Buchhikotajah, Shri Sanaka (Masulipatnam).
C

Chakravartty, Shrimati Renu (Basirhat).

Chaliha, Shri Bimalaprosad (Sibsagar—
North-Lakhimpur).

Chands, Shri Anil Kumar (Birbhum),
Chandak, Shri B. L. '(Betul).

Chandrasekhar, Shrimati M, (Tiruvallur—
Reserved—Sch. Castes),

Charak, Th, Lakshman Singh (Jammu and
Kashmir).

Chatterjea, Shri Tushar (Serampore).

Chatterjee, Dr. Susilranjan (West Dinajpur).

Chatterjee, Shri N. C. (Hooghly).

Chattopadhysya, Shri Harindranath (Vijaya-
vada). .

Chaturvedi, Shri Rohanlal [Ewah Distt.—
(Central)].

Chsudhary, Shri Ganeshi Lal [Shahjashanpur
Distt.—North) cum Kheri—(East)—
Reserved—Sch,  Castes].

Chaudhuri, Shri Tridib Kumar (Berham-
pore).

Chavda, Shri Akbar (Banaskanihs).

Chettiar, Shri N. Vr. N. Ar. Nagappa
(Ramanathapuram).

Chettisr, Shri T. S. Avinashilingam (Tirup-
pur).

Chowdary, Shri C. R. (Narasaraopet).

Chowdhury, Shri Nikunja Behari (Ghatal).

D

Dabhi, Shri Fulsinhji B. (Kaira North).

Damar, Shri Amar Singh Sabji (Jhabua—
Reserved—Sch, Tribes).

Damodaran, Shri G. R. (Pollachi).
Damodaran, Shri Netrur P. (Tellicherry).

Das, Dr. Mono Mohon (Burdwan—Reserved
—Sch. Castes).

Das, Shri B. (Jaipur-Keonjhar).

Das, Shri Basenta Kumar (Contai).
Das, Shri Beli Ram (Barpets).

Das, Shri Bijoy Chandra (Ganjam South).

Das, Shri Kamal Krishna (Birbhum—Re-
served—Sch, Castes),

Das, Shri Nayan Tara (Monghyr Sadr cum
Jamui—Reserved—Sch, Castes).

Das, Shri Rem Dhani (Gaya East.—Re-
served—Sch. Castes).
Das, $hri Ramananda (Barrackpore).

Das, Shri Sarangadhar (Dhenkanal-V
Cuttack).

Das, Shri Shree Narayan (Darbhanga Celies
Dasaratha Deb, Shri (Tripura East),
Datar, Shri Balwant Nagesh (Belgaum North).

Deb, Shri  Suresh Chandra  (Cachar-
Lushai Hills).

Deo, H. H. Maharsja Rajendra Narayan.
Singh (Kalehandi-Bolangir).

Deogam, Shri Kanphu Ram (Chajbassa—
Reserved—Sch. Tribes).

Desai, Shri Kanayala] Nanabhai (Surst).
Demi, Shri Khanduthai Kasanji Cl{l.llp
Deshmukh, Dr. Panjasbrao S. (Amravati
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Deshmukh, Shri Chintaman Dwerkenath

Kola' a).
Deshmukh, Shri K. G.(Amravati West).
Deshpande, Shri Govind Hari (Nasik Cenuras).

D:shpande, Shri Vishnu Ghanashyam
* (Guna).

Dholakjs, Shri Gulab Shankar Amritlal
(Kutch East). *

Dhulekar, Shri R, V., [Jhansi Distt.—{(South)].

Dhusiya, Shri Sohan Lal (Basti Distt.—
(Central-East) cum Gorakhpur Distt,—
(West)—Reserved—Sch, Caste],

Digambar Singh, Shri (Etah Distr.—(West
cum Mainpuri Distt,—(West) cum Mathura
Distt.—(East)].

Diwan, Shri Raghavendrarao Srinivastao
(Osmanabad).

Dube, Shri Mulchand [Farrukhabad Distt.
(North)].

Dube, Shri Udai Shankar [Basti
(North)). :

Dubey, Shri Rajaram Giridharlal (Bijapur
North).

Dutt, Shri Asim Krishna (Calcutta South-
West).

Durta, Shri Santosh Kumar (Howrah),

Dwivedi, Shri Dashrath Prasad (Gorakhpur
Distt.—Central),

_Dwivedi, Shri M. L. (Hamirpur Diste.).
E

Bacharan, Shri Iyyunni (Ponnani—Reser-
ved—Sch, Castes).

Elenezer, Dr. S. A. (Vikarabad).

Elayaperumal, Shri L. (Cuddalore—Reserved
—Sch, Castes).

F
Fotedar, Pandit Sheo Narayan (Jammu and
Kashmir),
L ] G
Gadgil, Shri Narhar Vishnu (Poona Central(
Gadilingana <Gowd, Shri (Kurnool).

Gami Mailudora, Shri (Visakhapatnam—
Reserved—Sch, Tribes).

Gandhi, Shri Feroze [Praiupgarh Distt.
(West) cum Rae Bareli Distt. (East)].

Gandhi, Shri Maneklal ‘Maganlal' (Panchi
Mahals cum Baroda East).

Gandhi, Shri V. B. (Bombay City—North).

Ganga Devi, Shrimati (Lucknow Distt.
cum Bara, Banki Distt,—Reserved—Sch.
Castes).

Ganpati Ram, Shri |Jaunpur Distt. (East)—
Reserved—Sch. Castes)].

Garg, Shri Ram Pratap (Patiala).
Gautam, Shri C. D, (Balaghat).

Ghose, Shri Surendra Mohan (Malda).
Ghosh, Shri Atulya (Burdwan),
Ghulam Qader, Shri (Jammu and Kashmir).

Gidwani, Shri Choithram Partabrai (Thana)
Giri, Shri V. V. (Pathapatnam).

Giridhari Bhoi, Shri (Kalahandi-Bolangir)
Reserved—Sch. Tribes).

Gohain, Shri Chowkhamoon (Nominated—
Assam Tribal Ageas).

Gopalan, Shri A. K. (Cannanore),

Gopi Ram, Shri (Mandi-Mahasu--Reserved—
SCho C.Itel-}-

Gounder, Shri K. Perisswami (Erode).

Gounder, Shei K. [Sakthivadivel
{P:ri)f:.l:ulun).

Govind Das, Sett (Mandla-Jabalpur South)_

Guha, Shri Arun Chandra (Santipur).

Gupta, Shri Badshah (Mainpuri' Distt.—
Bast).

Gupta, Shri Sadhan Chandra (Calcutta—
South—East).

Gurupadaswamy, Shri M. S. (Mysore).
H

Hansda, Shri Benjamin (Purneas cum Santa
Parganas—Reserved—Sch. Tribes).

Hari Mohan, Dr. (Manbhum North—
Rescrved—Sch. Castes).

Hasds, Shri Subodh (Midnapore-Jhargram—
Reserved—Sch. Tribes).
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Hazarika, Shri Jogendra Nath (Dibrugarh).
Heda, _Shri H. C. (Nizamabad).
Hembrom, Shri Lal (Santal Parganas cum
Hazaribagh—Reserved—Sch, Tribes).
Hem linj, Shri (Kangrs).

Hukam  Singh, Sardar (Kapurthals-
Bhatinda).

Hyder Husein, Chaudhri (Gonda Distt,—
North),
) |

Ibrahim, Shri A. (Ranchi North-East).

Igbal Singh, Sardar (Fazilka-Sirsa).

Islamuddin, Shri Muhammad (Purnea—
North-East).

Iyyunni, Shri C. R, (Trichur).

J

Jugiivan Ram, Shri (Shahabad South——Re-
served—Sch. Castes).

Jain, Shri Ajit Prasad (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North).

Jain, Shri Nemi Saran (Bijnor Distt.—
South).

Jaipal Singh, Shri (Ranchi West—Reserve d
—Sch, Tribes).

aisoorya, Dr. N. M. (Medak).

ajware, Shri Ramraj (Santal Parganas cum
Hazaribagh).
Jangde, Shri Resham Lal
Reserved—Sch. Castes),
Jatav-vir, Dr. Manik Chand (Bharatpur-Sawaij
Madhopur—Reserved—Sch, Castes).
Jayaraman, Shri A. (Tindivanam—Reserved—
Sch. Castes).

Jayashri, Shrimati (Bombay-Suburban).

Jena, Shri Kanhu Charan (Balasore—Re-
served—Sch. Castes).

Jena, Shri Lakshmidhar (Jaipur-Keonjhar—
Reserved—Sch. Castes).

Jena, Shri Niranjan (Dhenkanal-West
Cuttack—Reserved—Sch. Castes).

ethan, Shri Kherwar (Palamau cum Hazari-
bagh  cum Ranchi—Reserved-—Sch-
Tribes).

(Bilaspur—

(iv)

Jhunjhunwala, Shri Banarsi Prasad (Bhagal-
pur Central).

Jogendra Singh, Sardar (Bahraich Distt.—
Wﬂt)- : '

Joshi, Shri Anand Chandra (Shahdol-
Sidhj). .

Joshi, Shri Jethalal Harikrishna (Madhya
Sauraghtrs).

Joshi, Shr! Krishnacharya (Yadgir).

Joshi, Shri Liladhar (Shejapur-Rajgarh).

Joshi, Shri Moreshwar Dinkar (Ratnagiri
South),

Joshi, Shri Nandlal (Indore).

Joshi, Shrimati Subhadra (Karnal).

Jwala Prashad, Shri (Ajmer North).

K

Kachiroyar, Shri N. D. Govindaswami
(Cuddalore).

Kajrolkar, Shri Narayan Sadoba (Bombay
City—North—Reserved—Sch, Castes).

Kakkan, Sbri P, (Madurai—Reserved—Sch.
Castes),

Kale, Shrimati Anasuyabai (Nagpur).

Kamal Singh, Shri (Shahabad—North-West).

Kamath, Shri Hari Vishnu (Hoshangabad).

Kamble, Dr. Devrao Nambevrao (Nanded—
Reserved—Sch, Castes).

Kandasamy, Shri S. K. Babie (Tiruchengode).

Kanungo, Shri Nityanand (Kendrapars).

Karmarkar, Shri D. P. (Dharwar North).

Karni Singhji, His Highness Maharaja Shrj
Bahadur of Bikaner (Bikaner-Churu).

Kasliwal, Shri Nemi Chandra (Kotah-Jhala-
war).

Katham, Shri Birendranath (North Bengal—
Reserved—Sch, Tribes).

Kiatju, Dr. Kailas Nath (Mandsaur),

Kayal, Shri Paresh Nath (Basirhat—Re-
served—Sch, Castes).

Kazmi, Shri Syed Mohammad Ahmad
(Sultanpur Distt.—North cum Fajzabad
Distt.—South-West). ¢

Kelappan, Shri K. (Ponnani).
Keshavaiengar, Shri N. (Bangalore North).
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Keskar, Dr. B. V. (Sultanpur Distt.—South).

Khan, Shri Sadath All (Ibrahimpatnam).

Khardeksr, Shri B. H. (Kolhapur cum
Satara).

Khare, Dr. N. B, (Gwalior).

Khedkar, Shri Gopalrao Bajirao (Buldana.
Akola).

Khongmen, Shrimati B, (Autonomous Distrs,
—Reserved—Sch. Tribes).

Khuda Baksh, Shri Muhammed (Murshida-

_ bad).

Kirolikar, Shri Wasudeo Shridhar (Durg).

Kolay, Shri Jagannath (Bankura),

Kottukappally, Shri George Thomas (Meena_
chil).

Kripalani, Acharya J. B. (Bhagalpur oum
Purnes).

Krishna, Shri M, R, (Karimnagar—Reserved
—Sch. Castes).

Krishna Chandrs, Shri (Mathura Distt.—
West).

Krishnamachari, Shri T, T. (Madras).

Krishnappa, Shri M. V. (Kolar). #

Krishnaswami, Dr. A. (Kancheepurem).

Kureel, Shri Bajj Nath (Pratapgach Distt.—
West cum Rac Bareli Distt.—East—Re-
served—Sch. Castes).

Kureel, Shri Plare Lal (Banda Distt. oum
Fatehpur Distt.—Reserved—Sch, Cyastes).

L

Lakshmayys, Shri Paidi (Anantapur).

Lal Singh, Sagdar (Ferozepur-Ludhians).

Lallanji, Shri (Faizabad Distt.—North-
West).

Lagkar, Shri Nibaran Chandra (Cachar-
Lushai Hills—Reserved—Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum Etawah
Distt.—West cum Jhansi Distt,—North—
Reserved—Sch, Castes).

M

Mgdiah Gowda, Shri (Bangalore South).

Mahapatra, Shri Sibnarayan Singh (Sundar-

g2 hr—Reseawved—Sch, Tribes).

Mahata, Shri Bhajaharf (Manbhum South
cum Dhglbhum).

Mahodaya, Shri Vaijanath (Nimar).
Maitra, Shri Mohit Kumar(Culcutta—North
West). .

Majhi, Shri Chaitan (Manbhum—South cum
Dhalbhum—Regerved—Sch, Tribes).

Majhi, Shri Ram Chandra (Mayurbhanj—
Reserved—Sch, Tribes),

Majithia, Sardar Surjit Singh (Taran Taran).

Malaviya, Shri Keshava Deva (Gonda Distt.—
Bast cum Basti Distt.— West).

Malligh, Shri U, Srinjvasa (South Kanara—
North),

Malvia, Shri Bhagu-Nandu  (Shsjapur-
Rajgarh —Reserved—Sch. Castes).

Malviya, Pandit Chatur Narain (Raisen).
Malviya, Shri Motilal (Chhatarpur-Datis-
Tikamgarh—Reserved—Sch. Castes).
Mandal, Dr, Pashupati (Bankura—Reserved—

Sch. Castes).

Mascarene, Kumari Annie (Trivandrum).

Masuodi, Maulana Mohammad Saced
(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.—
East cum Jaunpur Distt.—West—Re-
served—Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiruchirapalli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shrimati Sushila (Ahmedabad

Maydeo, Shrimati Indira A. (Poona South).

Mehta, Shri Asoka (Bhandara).

Mchta, Shri Balvantray Gopaljee (Gohilwad).

Mehta, Shri Balwant Sinha (Udaipur).

Mechta, Shri Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhikode).

Minimata, Shrimati (Bilaspur-Dusg-Rajpur
—Reserved—Sch, Castes). _

Mishra, Pandit Suresh Chandrs (Monghyr

North-East).

Mighra, Shri Bibhuti (Saran cum Cham,
paran).

Mishrs, Shri Lalit Narayan (Darbhangs
cwn Bhagalpur).
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Mishra, Shri Lokerath (Puri).

Mishra, Shri Mathura Prased (Monghyr—
North-West).

Mishra, .Shri Shyam Nandan (Darbhanga—
North).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Bhupendrs Nath (Bilaspur-
.Durg-Raipur).

Misra, Shri Raghubar Dayal (Bulandshahr
Distt.).

Misra, Shri Sarju Prasad (Decoria Distt.—
South).

Missir, Shri Vijineshwar (Gaya North).

Mohd. Akbar, Sofi (Jammu and Kashmir).

Mohiuddin, Shri Ahmed (Hyderabad City).

Morarka, Shri Radheshyam Ramkumar
(Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum Satara—
Reserved—Sch, Castes).

More, Shri Shankar Shantarsm (Sholspur,
Muchaki Kosa, Shri (Bastar—Reserved—
Sch. Tribes).

Mudaliar, Shri C. Ramaswamy (Kumbako_
nam),

Mihammed Shafee, Chaudhurl (Jammu
and Kashmir).

Mukerjee, Shri Hirendra Nath (Calcutta—
NDnh-Ellt).

Mukne, Shri Y. M, (Thana—Reserved—
Sch, Tribes).

Munjswamy, Shri N. R, (Wandiwash).
Muniswamy, Shri V., (Tindivanam).
Murli Manchar, Shri (Ballia Distt. Bast).
Mur:hy, Shri B. S, (Eluru),

Musafir, Giani Gurmukh Singh (Amritsar).

Mushar, Shri Kirai (Bhagalpur cum
Purnea—Reserved—Sch. Castes).

Muthukrishnan, Shri M. (Vellore—
Reserved—Sch. Castes).
' N

Naidu, Shri Nalla Reddi

dry).
Nair,

(Rajashmum-

Shri C. Krishnan (Outer Delhi),

Nair, Shri. N. Sreckantan (Quilm cum
Mavelikkara),
Nambiar, Shri K. Ananda (Msayuram).

Nanadas, Shri Mangalagiri (Ongole—Re~
served—Sch. Castes).

Nands, Shri Gulzarilal (Sabarkantha).
Narasimham, Shri §. V. L. (Gunt).
Nargsimhan, Shri C. R. (Krishnagiri).
Naskar, Shri Purnendu Sekhar (Diamond
Harbour—Reserved—Sch. Castes).
Natawadkar, Shri Jayantrao Ganpat (West
Khandesh—Reserved—Sch.  Tribes).
Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri1 Jawaharlal (Allahabad Distt.—
East cum )aunpur Distt.—West),
Néhru, Shrimati Shivrej Vati (Lucknow
Distt,—Central)
Nechru, Shrimati Uma (Sitapur Distt.
cum Kheri Distt.—West).
Nesamony, Shri A, (Nagereoil).
Neswi, Shri T. R, (Dharwar—South).
#Necvatla, Shri R. P. (Sahjahanpur Distt,
—North cum Kheri—East).
Nijalingappa, Shri S. (Chitaldrug).
P

Palchoudhury, Shrimati Ila (Nabadwip).

Pande, Shri Badn Dutt (Almora Distt,—
North—REast).

Pande, Shr G. D. (Naini Tal Distt.  cum
Almora Distt.—South-West cum Bareilly
Distt.—North).

Pandey, Dr. Natabar (Sambaipur),

Pannalal, Shri (Faizabad Distt.—North-
West—Reserved—Sch. Castes).

Paragi Lal, Chaudhari ( Sitapur Distt. cum
Kheri . Distt,—West—Reserved—Sch.
Castes).

Paranjpe, Shri R. G. (Bhir).

Patekh, Dr. Jayantilal Narbheram (Zals-
wad). ‘ _

Parikh, Shri Shantilal Girdharilal (Meh-
sans Bast).



( wmi)

P—contd.

parmar, Shri Rupaji Bhavji (Panch Mahals
cum Baroda East—Reserved—Sch, Tri-
bes).

Pataskar, Shri Hari Vinayak (Jalgaon).

patel, Shri Bghadurbhai Kunthabhai (Surat
—Reserved—Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur cum
Darbhanga).

Patel, Shrimati Maniben Vallabhbhai
(Kaira South).

Pateria, Shr1 Sushil  Kumar (Jabalpur
«North).

Patjl, Shri P. R. Kanavade (Ahmednager
North).

Paul, Shri S. K. (Bombay City—South).

Patil, Shri Shankargguda Veeranagguda
(Belgaum South),

Patnaik, Shri Uma Charan (Ghumsur),

Pawar, Shri Vyankatrao Pirsjirao (South
Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopuram).

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes).

Punnoose, Shri P. T. (Allenney).
R

Rachiah, Shn N. (Mysore—Reserved—
Sch. Castey).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (Penukonda).

Raghavaiah, Shri Pisupati Vekata (On-
gole).

» Raghubir Sahsi, Shri (Etah Distt.—North-
East cum Budeun Distt-——East),

Raghubjr Singh, Choudhary (Agra Distt.—
East),

Raghunath Singh, Shri (Banaras Distt.—
Central),

Raghuramaish, Shri Kotha (Tenali).

Rahman, Shri M. Hifzar (Moradabed
Distt,.—Central).

Raj Bahadur, Shri (Jaipur-Sawal Madho-
pus). h

Rajabhoj, Shri P. N. (Sholapur— Reserved
—Sch. Castes).

Ramachander, Dr. D. (Vellore).
Ramanand Shgstri, Swami (Unnao Distt. cum
Rae Bareli Distt.—West cum Hardoi.
Distt.—South-East—Reserved—Sch. Castes)

Ramananda Tirtha, Swami (Gulberga).

Ramasami, Shri M. D. (Arruppukkottai),

Ramaseshaiah, Shri N. (Parvathipuram).

Ramaswamy, Shri P. (Mahbubnagar—
Reseryed—Sch.  Castes).

Ramagwamy, Shri S. V. (Salem).

Ram Dass, Shri (Hoshiarpur—Reserved
—Sch. Castes), .

Ram Krishan, Shri (Mohindergarh).

Ramnarayan  Singh, Babu (Hazaribagn
West).

Ram Saran, Shri (Moradgbad Distt,.—
West).

Ram Shankar Lal, Shri (Basti Distt.—

Central-East cwm Gorakhpur Distt.—
West).

Ram Subhag Singh, Dr. (Shahabad South)
Ranbir Singh, Ch. (Rohtak), ’

Randaman Singh, Shri (Shahdol-Sidbi
—Reoemd—\ Tribes),

Rane, Shri Shivmm Rango (Bhusaval).

Ranjit Singh, Shri (Sangrur).

Rao, Dr. Ch. V. Rama (Kakinada).

Rao, Shri B. Rajsgopals (Srikakulam).

Rao, Shri B, Shiva (South Kanara—South)

Rao, Shri Kadyala Gopala (Gudivads).

R S VY Y Cdmt

Rao, Shri Kondru Subba (Eluru—Reserved
—Sch. Castes).

Rao, Shri P. Subba (Nowrangpur).

Rao, Shri Pendyal Raghava (Warangal).
Rao, Shri Rayssam Seshagiri (Nandyal),
Rao, Shri T. B. Vittal (Khammam).
Rluti' Shr!chholl (Sm';ln Champaran
Ray, Shri Birakisor (Cuttack).

Rezmi, Shri Said Ullah Khan (Sehore).
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Reddi, Shri B. Ramachandra (Nellore).
Reddi, Shri C. Madhao (Adilabad).
Reddi, Shri Y. Eswara (Cuddapah).
Reddy, Shri Baddam Yella (Karim-
nagar),
Reddy, Shri K. Janardhan (Mahbubnagar).
Reddy, Shri Ravi Narayan (Nalgonda),
Reddy, Shri T. N. Vishwanatha (Chit-
toor).

Richardson, Bishop John Mominated—
Andaman and Nicobar Islands),

Rishang Keishing, Shri (Outer Manipur
—Reserved—Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath ([Deoria Distt.
—West).

Rup Narain, Shri (Mirzapur Distt. cum
anaras Distt,—West—Reserved—Sch.
Castes).

S
Sahaya, Shri Syamnandan (Muzaffarpur
Central), P

Sahu, Shri Bhagabat (Balasore).

Sshu, Shri Rameshwar (Muzaffarpur cum
Darbhanga—Reserved—Sch, Castes),

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal cknow Diste.
cum Bara Banki Distt.).

Samanta, Shri Satis Chandra (Tamluk).

Sanganna, Shri T. (Rayagada-Phulbani—
Reserved—Sch, Tribes),

Sankarapandian, Shri M. (Sankaranayinar-
kovil).

Sarma, Shri Debendra Nath (Gsuhati).
Sarmah, Shri Debeswar (Golaghat-Jorhat).
Satish Chandra, Shri (Bareilly Distt. South),

Satyawadi, Dr. Virendra Kumar (Karnal
—Reserved—Sch, Castes).

Sen, Shri Phani Gopal (Purnea Central).
Sen, Shri Raj Chandra (Kotah-Bundi).
Sen, Shrimati Sushama (Bhagalpur South).
Sewal, Shri A. R. (Chamba-Sirmur),

Shah, Her Highness Rajmata Kamlendu
Mati (Garhwal Distt.—West cum Tehri
Garhwal Distt. cum Bijnor Distt.—North.)

( viit )

Shah, Shri Chimanlal Chkubhn (Gohil-
wad-Sorath),

Shah, Shri Raichand Bhai N. (Chhind-
wara).

Shahnawaz Khan, Shri (Meerut Distt.
—North-East).

Shakuntala Nayar, Shrimati (Gonda Distt.
—West).

Sharma, Pandit Balkrishna (Kanpur Distt.
—South cwm Etawah Distt.—East).

Sharma, Pandit Krishna Chandra (M.oerut
Distt.—South).

Sharma, Shri Diwan Chand (Hoshiarpur).

Sharma, Shri Khushi Ram (Meerut Distt.
—West).

Sharma, Shri Nand Lal (Sikar).

Sharma, Shri Radha Charan (Morena-
Bhind).

Shastri, Shri Algu Rai (Azamgarh Distt.
—East cum Ballia Distt.—West).

Shastri, Shri Raja Ram (Kanpur Distt—
Central),

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha),

Shukla, Pandit Bhagwaticharan
Bastar).

Siddananjappa, Shri H. (Hassan Chikma-
galur).

Singh, Shri C. Sharan (Surguja-Raigarh).
Singh, Shri Digvijaya Narain (Muzaffarpur
—North-East),

Singh, Shri Dinesh Pratap
Distt,~East).

(Durg-

(Bahraich

Singh, Shri Girraj Saran (Bharatpur-Sawai
Madhopur).

Singh, Shri Har Prasad (Ghazipur Distt.
—West),

Singh, Shri L. Jogeswar (Inner Manipur).

Singh, Shri Mahendra Nath (Saran Cen-
tral). t

Singh, Shri Ram Nagina (Ghazipur Distt.
—East cum Ballia Distc.—South-West).
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Singh, Shri Tribhusn Narayan (Banaras
Distt.—East).

Singhal, Shri Shri Chand (Aligarh Distt.)

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudhs (Darbhanga East)

Sinha, Shri Awadheshwar Prasad (Muzaffar.
pur East),

Sinhs, Shri Banarsi Prasad (Monghyr Sadr
cum Jamui).

Sinha, Shri Gajendra Prasad (Palamau
. cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Central).

Sinha, Shri Nageshwar Prasad (Hazari-
bagh East).

Sinha, Shri S. (Pataliputra),

Sinha, Shri Satya Narayan (Samastipur
East),

Sinha, Shri Satyendra Narayan (Gaya
West).

Sinha, Shrimati Tarkeshwari (Patna East)

Sinha, Thakur Jugal Kishore (Muzaffar-
pur—North-West).

Sinhasan Singh, Shri (Gorakhpur Distt.—
South).

Siva, Dr. M. V. Gangadhara (Chittoor—
Reserved—Sch, Castes).

Snatak, Shri Nardeo (Aligarh Distt.—
Reserved—Sch. Castes).

Sodhia, Shri Khub Chand (Sagar).
Somana, Shri N. (Coorg).

Somani, Shri G. D. (Nagaur-Pali).
Subrahamanyam, Shri Kandala (Vizia-
nagaram).

Subrahmanyam, Shri Tekur (Bellary).
Subramania Chettiar, Shri (Dharmapuri).
Sundaram, Dr. Lanka (Visakhapatnam),

Sunder Lall, Shri (Saharanpur Distt.—
West cum Muzaffarnagar Distt.—North—
Reserved——Sch, Castes).

«Suresh Chandra, Dr. (Aurangabad).

Suriya Prashad, Shri (Morena-Bhind—
Reserved-w-Sch. Castes).

(k)

Swami, Shri Sivamurthi (Kushtagl).

Swaminadhan, Shrimati Ammu (Dindi-
gul).
Syed Mahmud, Dr. (Champaran . East).

T
Tandon, Shri Purushottamdas
bed Distt. (West)].
Tek Chand, Shri (Ambala-Simla).
Telkikar, Shri Shankar Rao (Nanded).
Tewari, Sardar Rsj Bhanu Singh (Rewa).

Thimmaiah, Shri Dodda (Kolar—Reserved—
Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas, Shri A. M. (Ernakulam).
Thomas, Shri A. V. (Srivaikuntam).
Tivary, Shri Venkatesh Narayan (Kanpur

Distt.—North cum Farrukhabad Distt.==
South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Sahai
Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran South),

Tripathi, Shri Hira Vallabh (Muzaffar-
nagar Distt.—South).

Tripathi, Shri Kamakhya Prasad (Darrang).

(Allaha-

(Chhatarpur-

Tripathi, Shri Vishwambhar Dayal (Unnao
Distt. cum Rae Bareli Distt.—West cum
Hardoi Distt.—South-East).

Trivedi, Shri Umashanker
(Chittor).

Mulji bha

Tulsidas Kilachand, Shri (Mehsana West).

Tyagi, Shri Mahavir (Dehra Dun Distt.
cum Bijnor _Dim.—North-Welt cum
Saharanpur Distt.—West).

U

Uikey, Shri M. G. (Mandla-Jabalpur—
South—Reserved—Sch. Tribes).

Upadhyay, Pandit Munishwar Dutt (Par-
tapgarh Distt.—East).

Upadhyay, Shri Shiva Dayal (Banda Distt
cum Fatchpur Distt.).

Upadhysya, Shri Shiva Datt (Satna),



v
Vaishnav, Shri ) Hanamantrao Ganeshrao
(Ambad).

Vaishya, Shri Muldss Bhuderdas (Ahme-
dabad—Reserved—Sch. Castes).

Vallatharss, Shri K. M. (Pudukkottai).
Varma, Shri B. B. (Champaran North).
Varma, Shri Manik Lal (Toak).
Veeraswamy, Shri V. (Mayuram—
Reserved—Sch. Castes). '
Velayudhan, Shri R. (Quilon cum Mavelik-
kars—Reserved—Sch., Castes).
Venkataraman, Shri R. (Tanjore).
Verma, Shri Bulagi Ram (Hardoi Distt.—
North-West awm Farrukhabad Distt.—

East cwn Shahjahanpur Distt.—South—
* Reserved—Sch. Castes).

( x)

Verma, Shri Ramji (Deoria Distt.—East).

Vidyalankar, Shri Amarnath (Jullundur).

Vishwanath Prasad, Shri (Azamgarh Distt.—
West—Reserved—Sch, Castes).

Vyas, Shri Radhelal (Ujjain).
w

Waghmare, Shri Narayan Rao (Parbhani).
Wilson, Shri J. N. (Mirzapur Distt. cum
Banaras  Distt,.—West).

Wodeyar, Shri K. G, (Shimoga).
Z
Zaidi, Col. B. H. (Hardoi Distt.—North-

West cwm  Farrukhabad Distt,—East
apn  Shahjahanpur Distt,—~South).
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L SABHA
Saturday, 28th Fuly, 1956

The Lok Sabha met at Eleven of ghe
Clock.

[MR. SPEAXER in th
. ORAL ANSWERS TO QUESTIONS

Cyclone in West Bengal and Orissa

::l”‘ Shri Radha Raman : Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government have a
correct estimate of the havoc
by cyclone in West Bengal and Orissa
States during May 1956;

(b) if so, the towl loss in property
é4nd lives ; and P

(c) the relief measures that were
sdopted ?

The Minister in the Mini of
Home Affairs (Shri Datar) : (a) Yes.

(b) and (c). Statements showing the
loss in life and property and also the demils
of relief measures undertaken are
on the Table of the House [See Appendix
‘{11, annexure No, 13.]

.. Shri Radha Ramsaa 1 May I know
if the Government has set up any com-
mittec to find out the causes that led w0
this cyclone?

Shri Datar : That is generally for the
State Government to undertake We
are concerned only with relief measures
and, as the hon. Member is aware, Wwe
have set up a Divsion in the Home Minis-

dealing with all cases that arise out
of such calamities.

Shri Radha Raman : May I know
Whether this statement Which has been
placed before the House includes the los-
scs that have becn incurred by Private
persons, or is it only inclusive of the losses
to Government property ?

Shri Datar : Possibly it includes the

losses or damage to the property of pri-
Vate pcraons also.  As the hon. anpber
would see, the statement includes items
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like “Value of houses damaged”. So
there must be private houses.

Shri N. B. Chowdhury : May I
know whether in addition to the ususl
assistance that is given for relief work
in the States, the Central Government have
given sny special assistance for relief in
the cyclone-affected districts ?

Shri Datar :t The Central Govern-
ment have made rules in this respect. I
believe a copy of the rules that we have made
has already been placed on the Table of
the House. According to it, what is done
is that whenever therc are such unfore-
seen causes and calamities, the Government
of India bear fifty percent of the costs to
the extent of Rs. 2 crores, and three-fourths
thereafter. R

Defence Stores, Equipments etc.

*398. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleased
to lay on the Table of the Sabha a State-
ment showing:

(a) the amount of losses of stores,
provisions an d equipment etc. due to storm,
rains and other storage hazards written
off during the last three years, year-wise,
by different Unit Officers in exercise of
their financial powers; and

(b) whether the Government of India
have any machinery independent of these
authorities to check up the genuineness
or otherwise of these losses?

The Minister of Defence Organi-
sation (Shri a.ﬂ) s {? The 1infor-
mation is bei ected and will be laid
on the table of the House in duc course.

(b) Yes.

Shrimati Renu Chakravartty:
May I know what is the independent ma-
chinery, independent of the authorities,
rhich?checks up the genuineness of these
osses

Shri Tyagl : The losses are investi-
gated by the officers superior to the indi-
viduals in wWhose charge the losses have
occurred; and then, if there is a loss
in which further enquiry is warranted,
a Court of Enquiry is constituted composed
of officers i of the authorities
concerned. and the Court of Enquiry goes
and investigates.
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Shrimati Renu Chakravartty:
May I know if there is any specified amount
above which a Court of Enquiry must be
set up?

"Shri Tyagli : I am afraid that in-
formation is 'not readily available; but
cases of big losses arc generally enquired
into by the Court of Enquiry.

Shri B. S. Murthy : May I know whe-
ther ;hin machinery is temporary or perma-
nent

Shri Tyagl 1 These stores and depots
with their inery are more or less perma-
nent.

Shri Gidwani : May I know whether
Government are aware that lots of stores
and equipment are still lying in the open,
exposed to sun and rain and thus getting
deteriorated and causing grear loss?

Shrl Tyagi : I am sorry to confess
that what hon. Member says is true.
For want of sheltered accommodation
quite a lot of stores are lying outside. But
most of them have already been declared
surplus and they are awmiting disposal,

Shri Gidwani : Will the hon.
Minister see that in future no costly stores
or cguipment are left exposed to sun and
rain

Shri Tymgi : As the disposals pro-
ceed and as the stores are disposed of,
there will be some accommodation avail-
able to us; because good stores, even though
they are surplus to the requirements of the
l?le e]gice Forces and have been gq;ednnd to
the Disposals Department, are t under
shelter. So, as soon as they are disposed
of, accommodation will be available to us
to accommodate other stores, the costly
fomr‘ed to which the hon, Member has re-
erred.

Shrimati Renu Chakravartty:
May I know if, as a result of the Courts
of Enquiry that have been conducting
investigations during these three years,
any officers have been found irresponsibly
leaving the stores open to loss; and, if so,
whether it is a fact that the losses have
been detected years after the actual losses
took place ?

Shri Tyagl: In fact, most of the cases of
loss under enquiry should be the old losscs,
because there were quite a number
of such instances in the past when parti-
tions operations were gmrff on, and some
losses Were then reported. The latest losses
are immediately enquired into, and there
is no such casc during these years which
takes a long time to enquire.

Shri Snnuadhu Das : May I
know if stock-taking is done every year
or in a period of two years or so?

Shri Tyagl : It is done every year.
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Corruption Casesin Travancore-
Cochin

*399. Shri A. K. Gopalan : Will the
Minister of Home Affairs be pleased
to state @

(a) the total number of cases of cor-
ruption referred to the Anti-Corrmgr.ion
Department in Travancore-Cochin State
durieng the months of April, May and June,
19563

. (b) the total number of cases under
investigation; and

(c) the general features of these cor-
ruption cases?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) 750,
consisting of 1Ilo petitions fi ed
to the Anti-corruption Branch by the State
Government and 640 petitions received
direct by that Branch;

(b) 155.

(c) Broadly speaking these cases relate
to alleged malpractices by the staff of the
various Government Departments inclu-
ding alleged connivance at the irregulari-
ties of contractors and others by the super-
visory staff, on considerations of illegal
gratification.

Shri A. K. Gopalan : During the pur-~
chase of buses for the State Transport,
Rs. 2 lakhs had been lost to Government.
Has this case gone to the Anti-Corruption
Department ?

Shri Datar : It must have gone, but
I am not sure because I have got only the
general figures regarding the question that
the hon. Member has asked.

Shri V. P. Nayar : On the 26th,
on a similar question, when I asked whether
these cases include cases in which the ex-
Minsters are reported to be ies, this
is what the hon, Minister said. : ‘I have
not got the details before me so far as these
cases are concerned’”. I want to know
now whether the hon. Minister has
subsequently collected this information,
in view of this question also having been
put on the list.

Shri Datar : Yes, Sir. I have col-
lected the information and I am in a posi-
tion to state now that none of these 750
complaints and petitions is against tﬁe
former Ministers of the State.

Shri Veeraswamy: May I know whether
those who are involved in corruption
cases have been given punishments and,
if so, the nature of the punishments given
to them?

Shri Datar ¢ So for as the cases that
have been disposed of are concerned,
I find that none of them are of such a na-
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ture as to enable us to prosecute them;
but departmental enquiries are promcdi:g
and prmr punishment would be met

out to those who are guilty.

Shri A. M. Thomas : The hon. Mi-
nister stated yesterday that a Seﬁ:ﬂ
Officer has taken charge. May I know
whether after the Special Officer has taken
charge, he has been able to detect any ex-
traordinary  casc, apart from ordinary
cases the like of which are in existence
in other State?

Shri Datar : I might inform the
hon. Member that after the appointment
of this Officer, things have been m
very fast and enquiries have been
in a number of very serious cases.

h Shri Achuthan : Ma .Ihhgw, among
the 750 cases pending, which Department
has got the maximum number of cases
and whether any Head of Department is
involved in any one of them

ection—ihat 8 'head of Departincat s
correction ta 0! t 18
not involved. But the hon. Member might
imagine the Departments in respect of these
cages,

Shri B. 8. Murthy : Apart from all
these 750 cases, is any attempt being made
to find out why such a large crop of corrup-
tion ca?seu is coming from several Depart-

+ ments

Shri Datar : Government are in the
first place, anxious to find out who are guilty.
Then 1 am quite confident that in due
course proper steps will be taken not only
by this Stete but by other States also on
the model of what we are doing here in
the Vigilance Division.

. Shri V. P. Nayar : The hon. Minister
said that no ex-Minister has been involved.
I want to know whether the Anti-Corrup-
tion Department has taken izance of
:jcreution submitted to it by the ex-Pre-

ent of the Travancore-Cochin P.C.C,,
Shri Ss.nzu Pillai. ...

Mr. Speaker : Individual cases should

be brought to the notice of the Minister.
How can he expected to give an answer ?

T g% TTR Y $aT W@ fr

(%) rex3-wy, en¥—yy WK
a4t ¥ ¥w JumET g
(Twmew) fawmr & fead o,
TR o gramed @ fgfe
o e R ¥ e e
afaal & @;
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(1) afz g, & T ofr ¥
forit wat Ty W o ft & ?

awer st sfrewr sqa Wt (s
Wo Wo qg) : (%) wTAE@E FeAv
T foaror = ¥ ¥y o @ feaw v
¢ [¥fw aficfirer 3, swoquew wo 2¥]

(=) off g, xo%T wroor 7g § fe
wgfee arfedt & wraww SpEw
grgaTe Sea Ag faed

() wafeae afaat & fag
forr st & gua fafaw s
Wi smafere oo e & ot &
wifie @ I anferal & Iwywr IwRTaTd
Y AT $T | TX wrAeEE gar §
T ¥ frdto #7Y & forr eqrat
AT AT ® ww frror-Rat W 39
®1 s 3t firar omar § 1 s
orrfora ® g @wt ar deqray w A
formr amar & fis & Sogwr SRRATY
Y ATAWT H | W W FHATEA
# faw gyard andt § foesd wgfa
orfaaf # IRREATY A wrEATATT Ao
® forg wgr omar &

Some Hon. Members : In English
please.

Shri A. C. Guha 1 Very well,; I shall
:lead the English version of the answer
s0.

(a) A statement containing the neces-
sary information is placed on the Table
?qf the Ifouae [See Appendix 111, annexure

0. 14

(b) Yes, Sir. This is because of the
non-availability of the Scheduled Caste
candidates with the requisite minimum
qualifications.

(¢) The vacancies reserved for Sche-
duled Castes arc notified to the various
local and regional Em, t
for nomination of sui condidates
longing to those Castes and where neces-
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sary, the Exchanges are further requested
to notify the vacancies tnIall_Emplo ent

Exchanges throughout . -
nised Scheduled Caste Associations and
Federations are also to nominate
suitable candidates.  Finally, advertise-
ments are inserted in the leading news-

g:g:n calling for applications from the
duled Caste candidates direct.

ot mwite ;. @iz ¥ WA X
AT T & R QaNI-NY, RNY=YY
o texy-1% ¥ A I @ Hieg
W e § S fem ¥ foerely
T freeft wifigy o o ot rer §
¢ WK wTOr Iwer 7 AW > e

wTT T g fw grerifs v o
¥z prrdy v w3 & fe it s e
RqUAgrTA ST R FTOT 7

oft w0 o My : wTTOr AY A} et
TAATAT |

I do not think I can add anything fur-
ther to it. 'We contact all the BEmploy-
ment Exchanged and we publish advertise-
ments in newspapers. ut I like
to mention one thing.  Service in the Cen-
tral Excise may not be quite alluring to the
Scheduled Caste people because they may
not like to take a job where transfer to dis-
tant places may be involved. They would
probably like to have jobs near about their
own places. But in the Central Excise,
even an officer getting Rs. 200 also is likely
to be transferred even beyond his own
State, That also may be one of the rea-
sons why sufficicnt number of qualified
candidates do not apply for these jobs.
They can get better jobs with the same
qualifications within their own State.

- oft wreshe®Y ;. wTor grevife o Oe-
AT TR ® qrE AU /T Qe
#qgze ¥ fed ¢ afer fee o
FreY g Y freely @ oY war wfw-
wifEY # JarieaT e fag geramdt
LU

Shri A, C. Guha : I think I have
explained the position. We make

every
ort to get sufficient number of appli-
cations. -

Shri B. S. Murthy : May I know
whether the Minister will be pleased to
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take a i unit and see how man
applications had been called for and hul
many of those applicants did not possess
the requisite qualifications, as he stated.
as a special case?

Shri A. C. Guha : I cannot say how
many applications were received. I
can only give, if the hon. Member is inte-
rested, and if you permit, the number of
persons belonging to the Scheduled Castes
recruited in cach category of posts.

Shri B. S. Murthy : My question was
different.

Shri A. C. Guha : I understand his
question.

Mr. Speaker: He is making a suggestion
that as a test or sample , & parti-
cular centre or unit may be gm and the
Minister or some important son may
look into it to find out if this ?a“ml.ly the
state of affairs.

Shri A. C, Guba : About six or eight
months ago, there was a question on this.
I If took some interest in it and asked
:he tg.iuue instructions to all the col-

ectorates that proper attention may be

80 that Government policy may beypmp:-jlg

implemented. . Now, we have also decided

that posts which cannot be filled this year

up to the allotted quota, will be carried

OVET to next year, s0 that we may get a .
better chance next year. I think with this

R:licy we may get better results in the near

Shri Gandilingana Gowd : May
I know if it is & fact that in the Hyderatad
Circle, although Scheduled Casie people
had applied two years back, their appli-
cations have not yet been considered ?

Shri A. C, Guha ¢ I think in some cate-
gories in the Hyderabad Collectorate, our
recruitment has been somewhat above the
fixed rate for Sceduled Caste candidates.
As regards Lower division clerks, in 1953~
1954, the percentage of recruitment was.
4 per cent higher than the allotted rate.
For Inspectors, of course, it was lower,
As regards Supervisors, it was some-
what higher.

Gold and Dollar Reserves

. "
402. Shrl Sadhan Gupta : Will the
Minister of Finance be pleased to state:
(a) the amount of gold and dollar re-
serves of sterling area on the 3ji1st May,
1956;

(b) the increase or decrease of such
reserves in cach month from January,
198s to May, 1956; and

(c) how the rate of exchange of our

currency is affected by the present state
of such reserves?
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The D ty Minister of Finance
\Shri B, R..?Iunt) s (a) 2369 million.

(b) A siatement giving the information
is placed on the Table of the House [Ses
Appendix III, annuxure No. 15).

(c) The ‘Reserves’ have no direct bearing
on the exchange iate of our currency.

Shri Sadban Gupta : Is it not a
fact that our currency is linked 10 sterling,
and, therefore, the stability of the sterling
has a great bearing on the stability and
value of our currency as well?

Shri B. R, Bhagat : It is true that
the stability of sterling has a great bearing
on our currency, but it does not naturally
follow from that that it there are fluctuations
in the level of the sterling area’s central
reserves, our currel;;ymﬂosilinn would have

- to be changed or er ratc has to be
fixed. As a matter of fact, during this
period there have been wide fluctuations
in the central rescrves, but our rupee ex-
change ratio has remained the same.

Shri Sadhan Gupta : Are tne Govern-
ment aware that the British Government
themselves are very much perturbed about
the state of the reserves, because the state
of the reserves has already given currency
to rumours in the world market that sterling
will nave to be devalued, and that way
«the overseas market of Britain is likely
to be hit and it must have repercussions
on British currency? Has the attention
of Government been drawn to this fact?

Shri B. R. Bhagat : The Govern-
ment are always alive 10 this. I may refer
the hon. Member to the recent debate in
the House of Commons where such fears
were expressed, and the reply of the Chancel-
lor of the Exchequer was that these fluc-

#+ tuations or these remourr bad no bearing on
* the stability or sirength or weakness
of the sterling. If there is any adverse
ce in the balance of nts, it is
just seasonal, and he Fas refuted all jnsinu-
ation that there is going to be any devalu-
atjon of sterling or that even the position
of sterling has been weakened as a result
of that. I can only say this much at this
stage.

Integrity of Publc Servants

*403. Shri Dabhi : Will the Minis-

- ter © me Affairs be pleased to refer

to reply given to Starred Question No,
1919 on the 3rd May, 1956 and state :

. (a) whether Government have since
1ssued orders regarding the recommends-
tion of the Planning ion that if
allegations of dishoncsty arc made against
public servants in the press, the public
servants concerned should be asked to clear
their names in a Court of Law; and
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(b) if so whether a copy of the orders
would be placed on the Table of the Sabha ?

The Minister in the Ministry of
Homre Affairs (Shri Datar) : (2) and
(b). Details of the orders to be issued
on the subject are under consideration.

Shri Dabhi: May I know whether
there are any such public servants who
:;xehu?edmdmthcirnmsinnmm

W

Shri Datar : I might inform the hon,
Member that two such cases came to
our notice, In one case, the officer
was requested to take it up. Then, when
the officer had made preparations for filing
a suit, the defaming party tendered an un-
qu:liﬂad apology and therefore that matter
ended.

So far as the other case is concerned,
the prelimipary enquiry is not yet com-
pleted

Shri Dabhi : May I know the names
and designations of these officers?

Shri Datar: Itis not in public interest
to mention these names.

e & fif e W% A 3w & T
® &7 R # a1 § Wi Ay O fgge
® qE & wpgw A § 7 W g
W @ W O S fe T Wi
WETATTE %7 &% 7% W TG 7 ZiedwT
g AT I ?

Dr. M. M. Das: Itisay tion

for action. Government may look into
the matter.

ot wew aviw ;W e & Wk
e domr &arc o § s WY Pt
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sy T gal A & ¥ 9w W
TR AW ¥ Sy @ wfr e @ W)
3w g @ W W ® fag
forersiarers @ w1 o s e
g7

Dr. M. M. Das Yes, Sir, we have
sent some of professors of Hindi to those
countries to teach their boys and girls

Hindi and also to spread Indian culture
among them.

suT Wt e dXfew el st ot
faer sl (oft orergreeoT™ Age) : @,
@ I #1 fawe ar s fear mar
dwefm@ A qmmar § fs aw &
oqreT Jredr aray g § f o e A, orgi
R fgemr @ ¢ w8 gewre
RN R ag &l @ #
WHATAT AFT I FATS FHTATC 9X WK
afrerd wig W & ofe ot 9 & 3

1, 23108
{1
14 1
: §
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fast | T Wy AT & & oY gEdr
@ ¢ W i gt o defr ar
I9 ®Y {17 o3 o sy a9

Hyderabad State Bank

* Shri Kamath : Wjll the Min-
istcr‘%'lﬂnnm be pleased /to refer to
the reply given to Starre? Question No.
2485 on the 29th May, 1956 and state :

(a) whether any p al has since
been received rom the Hyderabad Go-
vernment regarding the appointment of
a Managing Director in the Hyderabad
State Bank; and

(b) if so, the details thereof?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha) : (a) No, Sir,

(b) Does not arise.

afror qf gftvar W atepfos

sfufofersiee

*Yof. sftwwr xwiw :  xav favem
oY g T W par w G

(%) ®=1 ag aw § & gw @
# g Wl sfafafeses ] afigor
of afrar w1 WA fira;

(=) afz g, @ s& sfafafie
¥ ST ® AW AGT I Qe
wr off;

() SRR fea-fer 2wt 1 wwor

(7) =7 IR 37 W F ¥G
s fed; W)

(¥) w wfafafedes 3 s
FoeTe @ g fwee et fiar ?

fera Iwelt (w10 Wo Wo wW) ¢
(%) &, ot

(&) wxeat #r oF gt AT e
Rty | [HeRd ofcfire 3,
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swTIRE A ey Qe R &
wfaforr et &t woaeea fafose
ax ® wrArfos weTere &)
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(%) waf, wridw, =T,
(afevf six o), wwnfear, fesf-
I, A fera, g Wi e

(w) &, <t
(v) awafas =g wft aw
s T g1 g sw-ufw

8L ¥o0 To oY |

sty ;. oy faagor &
QAT W@ T ¢ SHY AT g
2 fr w fre www & 33 sufew afiw-
fra g |37 & & 30 sufir Q¥ 4 oY
A 1 T ® fagaw 4 & o
At § 6wy e Y ofoamer §
Feafa WX F97 § A= $IA THAT W
Arer & wrar & ar o) N ofr o
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Dr. M. M. Das : This particular dele-
gation that was sent to t countries
consisted of dancers, musicians etc.

sty wiw . wr o afafafy
sew 7 R ¥ W § ag awEe W
wr€ e & § fn afwr qoff ofean
# 2o § frw w1 ¥ wrehw depfa
Yy domar 9T AT § a1 SR a
YT T THI ¥ wege o § fe #
g # faurdf agi wr s g awa & 7

Dr. M. M. Das : Students from those
countries are invited to come to this country
and get admission in our Universities.

Shri Gidwani: Is it a fact that
another delegation to China is going to be
sent soon ?

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru) : There is some mis-
take or some confusion about the use of
the words ‘cultural delegation’, Thereis
& cultural delegation, let us say, of ‘professors
and educationists and the like . There is
mfmt}:er_ cul:iu.r;l delegation of artistes—
of singing, , paintaing, music etc.
They are qtﬂteug?ﬂ'ereat. Any cultural
delegation that goes to dance and
sing does not giv:n:s :‘rcportn:cbout the
students coming going. y func-
ton in quite amc‘lilfhrenu:‘phn “"511
CArry owr arts learning [}
their  art. So, we must nom
two things up.
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Shrimati Renu Chakravartty : May
I know if any body has been set up who will
actually choose those who will icipate
in these cultural delegations ? If so, who
are the people that chose this particular
delegation ?

Dr. M. M. Das : There is one speciali-
sed body, the Sangeet Natak Akadami.
But this body does not always select the
artistes who are sent to other countries.
The External Affairs Ministry and the
Education Ministry work in close co-
operation in selecting these artistes,

Shri Jawaharlal Nehru : We are
rather in the early stages of this particular
type of business and sometimes there is
a little confusion. There are three or

isations which are concerned with choos-
m. One is, of course, the Education

nistry more especially, it is the Akadami
thatis concerned, the Lalit Kala Akadami
or the other. Then there is the External
Affairs Ministry which is in charge of send-
ing them. Then there is the Information
and Broadcasting Ministry which has many
artistes and is in touch with the artistes.
So, usuelly, these 3 Ministries Choose them.

Basic Education

*408. Shri Bibhuti Mishra : Will
the Minister of Education be pleased to
state:

(a) whether it is a fact that a Basic
Education Conference was held at Kan-
che;puﬂm&om joth May to the rst June,
1956;

(b) if so, main decisions of the Con-
ference; and

(c) how far they have been given effect
to?

The Deputy Minister of Education
(Dr. K. L. Shrimali) : (a) Yes.

(b) Report from the Organisers of the
Conference has not been received.

(c) Does not arise,

ot fafe faw: & ag o
s g e afew oEpm (e
faar)® M AN adew I g, W
&Y afaw gpee AgrwT o g 6,
39 & waTe dfew fowr & amft &
ar 7 ? W @ AR § wfy md 7
M fear % ?

To ®wro wio ofmrelt : oft g,
W 9 o a0 ¥ 1R fear mar g
YT T ] g derey firan § fi off ofr
el e 7 & (wrew) o
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wg afew qypwew 1 M R 9 &
wonfers s o o oY § 0 W
HTETC & § I ) g g Ay
Qe § ot dfew et § wad (e
fora) w& w1 swe fear w91 Wik
et AT Qo & A fowa o

ot faqfir frer @ & oo T
£ fs s Wit wefi Wt oft 7 ey
ifew gpTw o A Kfew e
wa W 2 g, Wk afy dan § v e
& W % qrar § 7

To wro Wio sftwmelt : ot &,
Y& qm AR E i 9 F o
#r aga §, /fwa & ag FomT wigaw
fie ¥faw e it wow § W s
wpq o axw §, Afew g A vl §
WY AT S W e § 1 I el
*t el W wearg 39 % farel 9%
fit waft &

Shri Madiah Gowda 1+ Who organised

this Conference and how many and who
were its delegates ?

Dr. K. L. Shrimall : The Conference
was organised by the Hindustani Talimi
Sangh. They requested the State Govern-
ments and the Central Government and also
private organisations, Normally, all kinds
of people attend this Conference because
this is organised by a private association.

Shri Madiah Gowda : How many
represcntatives of States were there—
basic education experts ?

Dr. K. L. Shrimali : We semt
our own representative there, the Direc-
tor of the National Research Institute,
But, I shall need notice with regard to the

S}uﬂ'oﬂ as to how many representatives
States actually attended the Confer-
eace,

oft farfix formt : & orrererT s f e
w1 gETR Wt amet wNd § e feed
Maw oE § N wwaw ey
a® & o fis it S o e ot

Mo Wo Wio wwrelt : oY i,
ot agw e 4 & N g €
et §i, SfeT T 3e et
TN N7 Sae fwar o @ &)
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fagr & ww w1 www ey g, fes-
Qe aree /Y, Y F W e
waer fvar war § ) Afew wre s
TEEHAFF U@ &N W AW
A AgeaT g W I ® fod AR
Nfew =fgg

Teachers in Manipur Schools

*411. Shri Rishang Keishing : Will
the Minister of Education be‘phued
to state :

(a) whether it is a fact that the Go-
vernmeat of Manipur have appointed
a number of graduates as teachers in the
Government High Schools without invit-
ing applications and in supersession of
senior and trained ustes already ser-
ving in the Schools from January, 1955 to
May, 1956;

(b) if 55, the number of the graduates
so appointed; and

(c) the reasonsifor the deviation from
general rules of recruitment ?

The Deputy Minister of Education
(Dr. K. L. Shrimall) : (a) No, Sir.
(b) and (c). Do not arise,

Shri Rishang Keishing : The Minis--
ter has given a negative answer to part (a)
of my question. But there have been
cases, I know, where there have been su-
petsessions in the matter of these appoint-
ments. 1 would like to know whether the
Minister will receive direct representations
from the aggrieved teachers and whether
in such cases of representation the
teachers concerned will be victimised or
not.

Dr. K. L. Shrimali : Our information
is that there has been no superscssion as
suggested by the hon, Mmember. The
representation will have to be made through

r channel, and I do not think that
my will be victimised on that ground.

Shrimati Renu Chakravartty :
In view of the fact that there is a difference
between what is known to the hon. Member
and the answer given by the hon. Minister,
in the case of those people who are in service
but who are ahowrlxl as nothl:ving been au_-f
perseded, what will be their’ poeition 1
they are refused by normal channels ?
Will they have the right to come to you
direct or not?

Dr. K. L. Shrimall : As I have
already stated, as far as the appointment
of graduate teachers during the period
January, 1955 to May, 1956 bout which the
hon. Member wanted information, is con-
cerned, there has been no such appoint-
ment. Some mes emergency appoint-
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ments are made pending regular int-
ment after inviting applications, but if
there are any cases, representations will
have to be made through proper channel.

Shrimati Renu Chakravartty : Are
we to take it that emergency appointments
are not included in the answer given by the
hon. Minister ?

Dr. K. L. Shrimali : As [ said, no
such appointment of graduate teachers
was made, pa 1y during the period
referred to by the hon. Member.

Floods in Agartals

*412. Shri Biren Dutt : Will the
Minister of Home Affairs be pleased
to state;

(a) the estimated loss of Government
mﬂy due to the recent devastating

in Agartala Town;

(b) the number of people who lost
their lives during the floods; and

(c: the number of cattle that died in
the s ?

The Miniater in the Ministry
Home Affairs (8hri Datar) 1 (a) li.:
3,64,816' approximately.

(b) Bleven.

(c) Eighty-six.

Shri Biren Dutt : What is the amount

of property that was lost by the Tripurs
State Collectorate ?

Shri Datar : So far as the damage or
loss to Government is concerned, it is
about Rs. 3,64,000.

Shri Dasaratha Deb : May I know
;ghether it is o.ﬁ fact that :Blmll nt&n Sub-
strar’s ce in rtala ¢}

been badly damaged o &od
causing grave loss to the publ:c in erll,
and if so, how many documents of
lic and how many copies of the documentn
entered in volume books ?

Shri Datar 1 I have not got the details
of the loss, but it is true that some non-
issuable notes and small coins have been
damaged.

Shri Dasaratha Deb 1 May I know
whether it is a fact that many records
concerning settlement of land in Sadar
Collectorate, Agartala (Tripura) had been
damaged ?

Shri Datar: It is not so.

Aligarh University

*415. Bhri Krishaacharya Joshl :
Will the Minister of Education be
pleased to state:

(a) whether any financial help was

iven to the Aligarh Muslim University
the King of Saudi Arabia;
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(b) if so, the object of the grant; and

(c) how the money is being wutilised’
by the University authorities ?

The Deputy Minister of Education
(Dl' K. L. Shrimall): (2) Yes, Sir.
b) The object of the t is to hel
embliuhmmt of a mu.l Cdlcwl:
and Hospital at the University.

(c) The money has not yet been placed
at the disposal of the Umvcnlry.

Shri Krishnacharya Joshi: May I
know the total amount of grant given and
also whether any conditions are imposed about
the utilisation of this grant ?

Dr. K. L, Shrimali: Rs. 10,00,000 has.
been donated and there are no conditions
impmed,butu[md,theob of the
gramt is to assist in the establi t of &
medical College and Hospital at the Ali-
garh University.

Shri Krhhudnrn Joshi: May I
know whether an hxm was sent to-
Saudi Arabia an there was any
necessity to send a delegation? What
was th; expenditure incurred on the dele--
gation

The Prime Minister and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): When the King
of Saudi Arabia was in India, and he visited
m University, he invited the Vice-

there to visit Ssudi Arabia to-
tell him more about the University. He
the Aligarh Ubiverdity snd so he invited the
4 versity 80 mnvi t
thmﬂar there and his colleagues to
visit Saudi Arabia.  Therefore, this
delegation went on behalf of the Aligarh
University. As a martter of fact, even be-
fore of tgz delegation returned here, the
King of Saudi Arabia sent me &
cheque for Rs. 10,00,000 earmarked for a
College and Hospital in the Ali-
nrh Umvemty. I have not paid
W : im‘"h Umvenity Byet
posscas t. Wi awayto TO|
and as I thought lhouﬁ
not be ullowed to lie in disuse, I n\ruted
it in a short-term fixed depou

Shri Kamath : As the Aligarh
University, is a Central University
will the directive which the Home
Minister referred to the day before yester-
day in respect of gifts given by the Russian
and Arabian leaders to Government officers
apply to the gifts given by the Saudi Ara-
bian King to the Principal or other members
of staff of the Aligarh University ?

Myr. Speaker: It does not arise here.

Shri Jawabarlal Nebru: It is not a
private ; it is a gift to the University.

Shri Kamath: Gifts given to the Prin-
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Mr. Speaker: It does not arise,
Shrl Kamath: You were not present.

Mr. Speaker: I was present then,
but that related to a different matter,
Here it is the case of the University itself,

Shri B. S. Murthy: May I know
-whether there is any implicit or licit
understanding that students of
€rom Saudi Arabia may be sent here?

Shrl Jawaharlal Nehru: Not that I
know of, but I am quite sure that they will
be quite welcome when they come.

Secondary Education

#417. Sardar Iqbal Singh : Will
the Minister of Education be pleased
to refer to the reply givento Starred
Question No. 409 on the zad March, 1956
and state the steps taken by Government
for implementing the recommendations of
the All India Council for Secondary Educa-
tion, as apgéwed by the Central Advisory
Board of Bducation, that provision should
be made for the compulsory study of three

at the Secondary stage of
-education ?

The Deputy Minister of Education
(Dr., K. L. Shrimali)i The matter is
still under consideration.

Sardar Igbal Singh: May I know
‘whether the views of the State Governments
have been invited on the subject? If
40, may I know the views of the different
State Governments ?

Dr. K. L, Shrimali: The opinions
-of the State Governments have been invited,
but replies are awaited from most of them.
We have sent several reminders.

Sardar Iqbal Singh: May I know
whether any State Government has replied,
and if so, in what manner ?

Dr. K. L. Shrimali: We shall wait for
some time till we have considered all the
replics, and then I shall be able to place
that information before the House.

Sardar Iqbal Singlu May T know
whether there is any State Government
or University where this decision has already
beenimplemented ?

Dr. K. L. Shrimali: I cannot say it
offhand, but I know that in several States
these three subjects which we have re-
commended are being taught.

a5 e e : W Tw § wqr
faw firw ot ® ferar sifg} o W
qfcag o # faws § ot afx g ar
a6 WK W N § waw
felr f o o 2 ?
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WMo Wlo ®o  sftarelt : o &,
oyhne fafred (faer wfy) o
FThE Yo WX 3L wART WY o AT
Wt  fo & wreT & ey F aur wwr
ferer araft AmrEY o3 fase fear
aTE |

Shri Dabhi: May I know the names of
the three which are reco-
mmended to be made as compulsory ?

Dr. K. L. Shrimall : The two
formulae which we sent to the State Govern-
ments arc as follows:

The first formula is this—

(a) Mother-tongue, or regional lan-
guage, or a composite course of
mother-tongue and regional
language, or a composite course
i:f mother-tongue mld1 classical
anguage, Or 4 composite course
of regional language and classical
language;;

(b) Hindi or English;

(©) A modern Indian or a modern
European language provided it
has not already been taken under
(a) and (b) above.

The second formula is:

(a) as above;

(b) English or a modern Buropean
language ; and

c) Hindi—for non-Hindi speaking

¢ areas any other modern Indian
language.

Indian Navy

*418. Dr. Ram Sul Singh: Will
the Minister of D:fanee“.!»e pleased to
state whether there is any proposal to have
a submarine force for the Indian Navy?

The Minister of Defence (Dr. Katju):
It will not be in the public interest to disclose
whether there is any g: to have a
submarine force for t ndian Navy.

Shri Kamath: On a goint of order,
Sir, is it the function of the Government
alone to decide whether something is in the
public interest? Or, have you m¥ voice
in the matter? Can you not at all have
a may in the matter?

. Mr, Speaker: Normally, it is the func-
tion of the Government to sec what ought
to be disclosed and what ought not to be
disclosed. The Speaker does not sit in
judgment over that as, except in apparent
cases, Government would not claim that.

The Prime Minister and Minister of
External affairs and Finance (Shri
quhgr Lal Nehru)t We do not desire to

tnings from this House. But, obviously
every detail in the initial stage cannot be
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disclosed without perhaps some disadvantage.

But, I may tell the House that I cannot
guarantee about the future at the present
moment, we |have no such definite proposal
before us. But, I cannot commit ourselves
to the future.

Shri Kamath: That is a different
answer from the Defence Minister’s—a
more satisfactory one.

Vigyan Mandirs

*430. Shrimati Kamlendu Matl
Shah: Will the Minister of Natural
Resources and Scientific Research
be pleased to refer to the reply given to
Unstarred Question No, 2229 on the 21st
May, 1956 and state:

(a) whether any decision has since
been taken about the number of Vigyan
Mandirs ed to be set up in the State of
Uttar Pradesh; and

(b) if s0, the names of the places?

The Minister of Natural Resources
(Shri K. D. Malaviya): (2) and (b).
No ?Jmpoul has been received so far from
the U. P. Government for the setting up
of more Vigyan Mandirs in the State other
than the one already set up at Masauli
Barabanki.

st wwAgafe g ;oW &
I awdt g R W R ® 9w wr
QT ey it & fin I s, s,
fegd AT AN wqrAY 7 frma-afRe
woifae g awa &, ogt v AT aww
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sft ®o Xo wreiYw : T fis ¥ 3
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ot wf werg A urt ¢ fw few @
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siverelt wweagafa g : wvag ¥
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Cottage Industries in Andamans

.*431. Shri 8. C. Samanta: Will the
Minister of Home Affairs bec pleased
to refer to the reply given to Unstarred
Question No. 1565 on the 3oth April, 1956
and state:

(a) whether the details of the scheme
for the development of cottage industries
in Andaman and Nicobar Islands have been
worked out; and

(b) if so, what are they?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Not
yet.

(b) Does not arise.

Shri 8. C, Samanta: May I know
whether any scheme in the form of sugges-
tion has been received and if so, whether
it will be considered along with Govern-
ment’s proposals ?

Shri Datart All these suggestions will
be duly considered. May I point out to
the hon. Member that an officer has been
sent out on hehalf of the All India Khadi
and Village Industries Board to take
enquiries there as to the kind of industrics
to be started, After he comes, necessary
action will be taken.

Buddha Jayantli Celeberation

*433. Shri C. R. Iyyunni: Will the
Wmﬁg of Educatdon be pleased to
state:

(a) the total amount spent by Govern-
ments for the celebration of the 2500th
anniversary of the Primiroana of Buddha
in Delhi and in other places connected
with Buddha's activities; and

(b) the purposes for which the money
has been spent?

The Deputy Minister of Education
(Dr. M. M. Das): (a) In Delhi Rs. 6,071/
12/6; at other places mil.

(b) The expenditure incurred in Delhi
was in connection wih the Foundation-
Stone laying ceremoney of the
Buddha ~ Jayanti Commemorative nu-
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ment on 23-5-1956 and a Public Mecting
on the 24th May, 1956.

Shri C, R. Iyyunni: May I know the
account to which that amount has been
debited ?

Dr, M. M.Das: The urnm:h:m speni

the Education Minisiry from amoun
':z:-nnrkcd for the celebration of Buddha
Jayanti.

Shrimati Tarkeshwari Sinha: Who
is the designer for the monument of the
Buddha Jayanti? We have heard that
Government proposes to construct a vihar
also. What will be the cost of that vikar?

The Prime Minister and Minister
of External Affairs and Finance
(Shri Jawaharlal Nehru): As 1 am
connected with the Buddha Jayanti Cele-
brations Committee, I shall reply to this
gueslion- People were invited to_ submit

esigns, not only from India but from all
over the world. Prizes were fixed—subs-
tantial prizes—and a committee of asscssors
was appointed . We received hundreds
of designs and the committee approved of
three of them in order of merit. When
we saw them, we found that they were
excellent designs.  But, owing to some mis-
understanding, they were much too ornate
according to our thinking. We thought
of a rather simple dignified structure.
These were very good and some of them very
valuable but rather beyond our thinking.
The other matter remains. We have
got those designs and in fact, according to
the assessors we have to give the prizes
too; but, we have asked some of the desi-
gners to think still in simpler terms.

8hri Kamath: Is it not ar all possible
for the Prime Minister’s able ool:l‘l:gue,
the Treasury Benches second in command,
the Education Minister, to be present here
1o give some relief to the Prime Minister ?

Shrimat! Renu Chakravartty: We
read in the papers that none of the designs
came up to the mark and it was stated that
the CPWD was now given this oncrous
job of drawing up a sketch. Is this truep
?r is it th:l;:me glc' the designs, that of the
apanese, should be brought up to the
and finalised ? she up mark

Shri Jawaharial Nehru: What the
hon. Member ssid is only y correct.
The idea is that the princi monument is
to be a column, may be with some additions
round about. The erection of the column
will be the work of the CPWD.The CPWD
may produce their designs. . But, we have
ourselves some others; they have been
submitted previously, I should like to
make it perfectly clear that it is not correct
to say that the designs did not come up to
the mark, They were excellent designs—
very fine ones. The point was that they
were too ornate and on too big a scale.
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Our scale was—I am not referring merely
to the monetary aspect but to the artistic
aspect—we wanted simpler ones. Wedo
not want,—or instance, & wihar. One of
the designs was to build a big wikar there.
‘We do not want a vihar; we want something
simpler.

Shri Kamatht The Prime Minister
was about to answer my question, when
the hon. Member on my right claimed in
and put her question.

Mr. Speaker: The hon, Member has
made a suggestion; it is not a question.

Arel W farwrer

*v3e. oft wo wo wifemr: W
mpfae sevw it dwfrs  aleer
T g FAR Y FOT w4 e

(%) w1 7g & ¢ fr wrhw
e faumew & (ENG-No ¥ Ww-
waw § T oA ¥ Weaqw W
afrar © aTe Td W ek qy T Y

(w) afx gi, & frr e fareame-
QroFATHY % W7 ATfEw T F gy
gt W

() v ¥ w@w T el
winfor ufw soa @7 & war § 7

srpfae derwr st (sft ®o o
weefia) - (%) ¥ (). ofr & 1
tent-xe ®awe wqew (Budget
Grants) texy-x¢ ® seifer
Wt Lieg 1 (Revised
Estimates) ¥ o ww wdt &
wies 4y i § | @ ¥ ¥ W F arfww
AW HET Y A o AR WY ¥
afcorr ey T gw @, ¥ wfafor
Tfew T g e o

ot wo wo wifwar : wr ¥R ®
e ® feg o€ e ok ¢,
forg # forg & sumar fremdf s @ 7

it ®o ¥o wrenlrw : ¥ WA
fodrenforeze (wmew) W smefar
(wr) soifrad Y avefrr § ol 8,
9 fir 0 AT ot @A A—a Forim:
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R f e A—w FR E TR
arerr ayrk ot §, 9@ F o AT
dare g, ¥ wd o aml § & &
&t

wrer gfemr gferm  qEfedm

*¥3e. it vgwre fag : wa fafw
Y 77 T # oA fe

(%) w1 ww xfmm e
qofedes & qUerc & wir W &
f& fahn war Tox  faam-wwe Wi
A frwat § I amEerT ®
v ¥ qEe & fag @2 g
T & ;WX

(w) =fx &, oY @ orr ® AR
Fawremwmramy?

fafew sk st (vt qrzeev)
(%) o =

(&) s & 7 S=am )

Shri Radha Raman: Sir, recently
2 conference was held in Farukhabad or
somcwhere in U.P. under the name of
All India Muslim Conference where cer-
tain resolutions were passed which go
against the secular policy of the Govern-
ment of India. May I know whether that
has come to the notice of the Government
and whether any action has been taken
by the Government ?

Shri Pataskar: No. We are not
awsre of it, but if the hon. Member makes
that suggestion I will try to look into

that.
Sanskrit University

‘42;]. ShriMadiah Gowda: Will
the nister of Education be pleased
to refer tothereply given to Starred
Question No. 544 on the 7th March, 1956
and state:

(a) at what stage the proposal for
starting & Sanskrit University stands at
present; and

(b) the amount of grant to be given to
the proposed University ?

The ty Minister of Education

, K.L. 8 )1 () The Kurukshetra

niversity Act for establishing & University

at Kurukshetra has been passed by the

Punjab State Legislature and has received

the assent of the Governor., The Act came
into force from the 24th May, 1956.

(b) No AppHcation for grant-in-aid
has so far been received by the U, G. C.
from the Kurukshetra University,
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Shri Madiah Gowda : When will it

be ible to make this University a
full- one?

Dr. K. L. Shrimali : That is for the
University to decide ; it is not the concern
of the Central Government.

Dr. Ram Subhag Singh : Sometime
ago it was said on the floor of this House
that the Government of India was not in
a position to have that Sanskrit Univer-
sity started at Kurukshetra. May I know
what considerations weighed of with the
Government now, by virtue Which the
Deputy Minister said, if the University
sends an application it will be considered
by the University Grants Ccmmission ?

Dr. K. L. Shrimall, The sadvice of
this Ministry was sought with regard
the establishment of a Sanskrit Univer-
sity. The University Grants Commis-
sion Was consulted and that Commission
was of the opinion that a Sanskrit Univer-
sity, for certain reasons which it very
clearly mentioned, should not be estab-
lished in the Punjab. The Commission
took into account various considerations.
In the first EIICE. itwas said that the
University should not be established till
there was a clear evidence of this need.
Secondly, the Punjab Uni\rcrsi%’iuelf was
not ptopergvo established. e Punjab
University not have proper buildings.
Thirdly, it is our policy not to exKuxd uni-
versities but to consolidate the higher
educational institutions. Considering all
these things the University Grants Com-
mission thought that it would not be ad-
visable to start another university in the
Punjab in the near future. But, since
the University has been started inspite
of the suggestions which were made by the
University Grants Commission, the only
thing that I can say at this stageis that the
University Grants Commission Will ccn-
sider the application and consider - it on
its own merits. g

Dr. Ram Subhag Singh : Does this
reply mean that there is no coherence in
the icy of the Government ef India
and the State Government?

Dr. K. L. Shrimali : Unfortunately,
in this martter it is so.

Sardar Igbal Siogh: May I know
whether the Government is aware thst
& comprehensive scheme, in which trans-
Istion and other classical things Were also
included, was prcpared by the Punjab
Government and sent to the Government
of India in respect of this University, but
the Government of India has not approved
that scheme in full but has approved it
only in part?

Dr. K. L. Shrimali : As I said, the
Governor of Punjab submitted a
to the President of India, Then this
Ministry's advice was sought and we
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submitted, after consulting the University
Grants Commission, all the facts to the
President. That is the position. Ins-
pite of that the University has been
established,

Shrimatl Jayashri: May 1 know
whether there is any scheme of convert-
ing the Benares Sanskrit College into a
Sanskrit University ?

Dr. K. L. Shrimali: I have read in

the rs that there is a pro, to set
II.IJP Pmer Sanskrit University in the

U.N.E.S.C.O, Scientific Exhibition

. Shri Kamath : Will the Minis-
ter of be pleased 1o state :

() whether it is a fact that_in 1955,
the UNESCO presented to India the
materials of the Scientific Exhibition
on” ‘Our Senses and the Knowledge of
the World’;

(b) whether any decision has been
taken as rds the location of the ma-
terials of the exhibition ;

(c) if so, where ;

(d) whether the decision has been
implemented ; and

(e¢) if not, the reasons therefor?

The Deputy Minister of Education
(Dr. M. M. Das): () UNBSCO offered
part of the Exhibition in 1955 and the
remaining part in 1956.

(b) Yes, Sir.

(¢) National
New Delhi.

(d) Yes, Sir.

(e) Does not arise,

Shri Kamath : Is it a fact that there
was considerable delay in bringing this
over to Delhi and, if so, what was this
inordinate delay due to and Where was
it lying all the time? -

Physical  Laboratory,

Dr. M. M. Das: There was no in-
ordinate delay. As the exhibits were
going to be shipped—outside India, atthat
time the Government of India wrote to
the UNESCO so that the UNESCO
may give those exhibits to the Govern-
ment of India to serve as a nucleus of
our science museum. It took some time
because the concessions given by the
railways for transport—priority of wagons
etc.—were to be extended,

Shri Kamath: Did the exhibits
reach Delhi intact or were they: damaged
or lost on the way to Delhi?

. Dr. M. M. Das: Some exhibits were
;h htly damaged during their tramsit in
in.
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Shri Kamath : Badly damaged.
Dr. M. M. Das : No, slightly.

Training of Manipur Officers
* 435. Shri Rishang Keishing : Will
the Minister of Finance be pleased to
state @

(a) whether it is a fact that the Resi-
dent Auditor of Manipur is running
a regular class to train the officers and
the staff in accounts, fundamental rules
etc. ;

g:':) if 8o, the term, nature and scope
of the training ;

(c) whether the Government of
India have recognised the examina-
tion which will be conducted by the
Resident Auditor ; and

_(d) how far the result of the exa-
mination will affect the position of the
examinees ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah):
(8) Resident Auditor, Manipur is taking
?n-tune training classes in sccounts,
undamental Rules, etc., outside office
hours while in Manipur to train officers
and staff dealing with accounts,

(b) Programme of training for six
months covers neral outines of Ge-
ncral Financial Rules, Tressury Rules,
Account Codes, Fundamental rl!yules and
Pension Rules,

(c) No examination is conducted by
the Resident Auditor,

(d) Questicn does not arise.

. Shri Rishang Keishing: Is it the
intention of the Government to train all
the officers employed in the Manipur
Government Secretariat ?

Shri M. C. Shah: Yes, Sir. We
had found that the efficiency of accounts
in various offices of the Manipur Ad-
ministation was not up to the standard
l‘:tgiz ﬁt‘t:cmoffo:se*:,i the Governmentu have the

n ng training to a e offi-
cers employed there. the off

Shri Rishang Keishing : Ma: I
know when the training c.lnsf was :;orted

:rr;c}nrdo\;r many officers have so far been

Shri M. C. Shah: I have not got
that figure with me.

Shrimati Renu Chakrava :
y Iknow how many of these ogcteyrs
arc caming from the tribal people ?

Shri M. C. Shah
that break-up. t1 have not got

Shri Rishang Keishing : Do Govern-
ment Incur any extra expenditure over
this scheme and, if so, what is the amount
spent annually ?
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Shri M. C. Shah : There is no extra
money t because the Resident Au-
ditor in.mnipur has agreed to train the
officers outside office hours.

Highway Code in Schools

*436. Sardar Iqgbal Singh :

Will the Minister of Educaten be
Elealed to refer to the reply given to
tarred Question No. 420 on the 2nd
March, 1956 and state whether any
decision has since been taken in regard
to the teaching of the Highway e
in Schools, as recommended by the
Central Advisory Board of Education ?

The Deputy Minister of Educatdon
(Dr. K. L. Shrimali): State Govern-
ments have been requested to take suitable
steps to impart necessary instruction in
the matter to school children.

Sardar Igbal Singh: May I krow
whether the State vernments have
agreed to this decision or not?

Dr. K. L. Shrimali: We have not
yet received reports from the State Go-
vernments. I believe they are considering
the matter.

Sardar Igbal Singh: May I know
whether the Government is aware of the
fact that the decisions that are taken in
the Central Advisory Board of Education
are g\enny delayed and, if so, whether
the vernment will consider some other
ways by which the decisions arc taken and
implemented very soon?

Dr. K. L. Shrimali: I do not accept
that suggestion., There is no delay, As
soon as the Central Advisory Board

ssed certain resolutions, they are fina-
ised and we take early steps to send them
to the State Governments for implemen-
tation.

SHORT NOTICB QUESTION AND ANSWER

ot fagew # &m F ol W
LLaIn]

WO G SR o K. (%t qo wo
TN w7 ww WA AT WY T
w41

(%) = ag afr & fs T
¥ e foqew &t ® T e
oY WTE & ¥ 97 §, @iy g oy Iy
qi WX gy ® WO .

(&) wr |aT winee 3 agi wr
O e §, af gt oY 7@ (R e
gfcore e
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(7) == wfefaw # gk @

AR w7 W Wy apfes s gt
¢ W

(w) fre gz o W maRd
A g s frwf g ?

The Dexﬂty Minister of Labour
(Shri Abid All) : (a) A strike was declared
on the 25th June 1956, but all the workers.
are not on strike,

The demands of the workers which led:
to the strike are :

(i) Increase in wages.

(ii) Payment of bonus to workers:
including contract 1

(iii) Re-employment of workers of

: dismissed contractors.

(iv) Determination of permanent
strength of staff and confirma-
tion.

(v) Abolition of contract labour.

(vi) Pay for the strike period.

(vii) Formation of a Co-operative
Society.

(b) The Chief Labour Commissioner
visited that E{;hu:c on the 4th July 1956.
He again held discussions with the parties
on the 2sth, 26th and 27th July, 1956 and
brought about a settlement.

¢) The workers are entitled to all the
facilities provided forin the various labour
enactments applicable to mines.

(d) As stated in reply to part (b), the
parties have come to an agreement.

sft qo W0 aTwwT™ : WT qg WY &
fis T et w1 oF w7 a1 ow fawrt
® RewEnt 9T ¥ TH 9T WA W
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fivfecaeht: a7 AET @
wod awely aw qpw yer § W
forr o} ® A F swwar A gor &
I AR § qufeRe (mmafaorias)
frqwr @ o

st g0 Wy we™ : w7 & I
ot § e oF e & foroe frered
qT Yoo HYFT AT { IA § o fis
T G GHOETS sgweaT ¥
AT 9T e F FwTEr gETAT wrwdt
A gl 9 JwTh @ e = W
ey w4y fear arar § ?

The Minister of Labour (Shri
Khandubhal Desal) 1+ The details may
or may not be true. The question was
scttled yesterday., It was also settled
that if all the questions which may be
raised before the conciliator fail, they
‘will go for adjudication.

WMo TW gww fog AT W
® ware ¥ A wARYAT gur § A & v
g § e ow aweld ® e
HAFA B EOT HH ¥ 9gR Y weqr
& WX W ® wrear ¥ W WA
wrar ¢ ?

it wrrfare weft : @ oY AwRE W

T W T ITHY HT 9T 7 ferqr o )
FTew (g & e 39 ARl W

gor fear war qr ey A @ fea

- o W o At & ar & ooy aw
daem aff gur § ITE At F qrypheex
Qe (frgwr) g 3w A

(3% ® wagx) Py ger fear mar av

eyt T fergr T

ot o Wo fwy : waT FwI R
€| qE B I o farare w@ =T R
& 3o oY wft grer 7 Gefgae feegzw
wiede fawr (W faae o
fadaw) qrg frar § 9% SA AT ®
T ¥ wk w7 A g ?

oft snfax ool : oy oY dw O
fear § sy @ g oY ure wad e

28 JULY 1956

Written Answers 518

%< gt ¥ | firgr § WX AT aTEw
o g fir e war & v war A
Iawr @M T v & aw fer
mar

ot 9o Wro wreAT™ : WT 7 &Y
t fF mpd ¥ Wk foqew ® &
aq & A gy w v fasd § e
I & ara froaw Iy faar wagd
et &, fesd & age Swar faar o
2

oft srrfre welt . gferae & g ferer-
qqg T

oft Tlo %o fay : 7y O faer wTAR
qre fieaT gwT & o oy foar gur § e
forw wiw & Qu fawr og@ & 19 &Y OH
v agt o g A w e A e
o< ww & gar faer o Y v }
& W faer w1 &Tw IUT Ry N H)
fedr

Shri Khandubhai Desai : How

does this supplementary question arise out
of the main question ?

Mr, Speaker : The main cbuestion re-
lates to Rajasthan, and not to U. P.

WRITTEN ANSWERS T'0 QUESTIONS.

arewt & weow v W sfe

Y. oft WrTeR W wTenT : W
fove st 7g T ¥ v R fF

() o=t & woUw FA AN
sgfe w O & fa@ w1 wOeT
fefm dwwdfa o & gy A
gfwfaa sonm T §; o

(w) afz g, &t senfae domr
W ege wqear w1 § ?

WM(ﬂoﬂoiﬂom):
() ofr &

(w) whft f arrerdy @ a &
g% faror @ 2w 9T Tw fear v
¢ | [Rfwrd afcfrer 3, spew & o]
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Team of Experts on JTaxes

*395. Shri Shree Narayan Das:
Will the Minister of Finance be pleased
to state :

(a) whether any team of experts has
been sent to U.S.A. and other countries
to study the system of taxes on wealth,
capitl and gains and other direct taxes
obtaining there ;

(b) if so, the number of experts cons-
tituting the team ; and

(c) the names of other countries be-
sides U.S.A. that they have visited or
propose to visit ?

The Minister of Revenue and
Civil Expenditure (Shri M. C. Shah) :
ggnnd (c). Certain Officers of the Central

ard of Revenue are being sent to the
U.S.A.. Sweden and Japan to study the
direct Tax systems of those countries.

(b) One officer each will visit the U.S.A.,
Sweden and Japan, while the fourth officer
will follow them later for coordinating and
supervising their work and also for the
study of the broader aspects of adminis-
tration and organisation in those coun-
tries.

Consumer Price Index

*397. Shri T. B. Vittal Rao: Wil
the Minister of Finance be pleased to
refer to the reply given to Starred Ques-
tion No. 203 on the 23rd February, 1956
and state :

(a) whether the scheme for the con-
duct of fresh family budget enquiries
and construction of Consumer Price Index
numbers for working classes on an All
India basis has since been finalised in
consultation with the State Governments ;

(b) if so, the nature of the scheme ;
and

(c) when the field enquiry will start?

and Minister
of External Affairs and Finance (Shri
Jawaharlal Nehru): (a) Not yet.

(b) and (). Do not arise.

Education of the Blind

*401. Shri D. C. Sharma : Will the
Minister of Education be pleased to
state what provisions have been made
for the education of the blind in India
in the Second Five Year Plan ?

The Deputy Minister of Education
(Dr. M. M. Das): A statement showing
the provisions in res of central schemes
on the education of the blind is laid on the
Table of the Lok Sabha.[See Appendix III,
Annexure No. 18]. Requisite information
in respect of state schemes is being col-
lected and will belaid on the Table of the
Lok Sabha as soon as possible.
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Linguistic Survey of India

* 407. Pandit D. N. Tiwary: Will
the Minister of Bducation be pleased
to state |

(a) whether it is a fact that a Board or
a_Committee is proposed to be set up by
Government for the linguistic survey of
India ;

(b) if s0, the names of the members

f; and
_ (e) when this body will start func-
tioning ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) No.

(b) and (c). The qustions do not arise.

Gold Prices

_*409. Shri Ram Krishan: Will the
Minister of Finance be pleased to state:

(a) whether the attention of Gov-
emnment has been drawn to the re-
cent abnormal rise in the price of gold;

(b) if so, the reasons, therefor; and

(c) the measures taken or proposed
to be taken to bring down the prices
to normal ?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) Gold prices
had increased during the first four months
of 1956. Since the middle of May,
however, although there have been fluctua-
tions from time to time, the general ten-
3c$y has been for the price of gold to

ecline,

(b) The rise in gold prices earlier
this year was partly scasonal. The price
of gold is also highly sensitive to rumours
about arrival of smu, gold and the pre-
budget rumours about tax-changes and
deficit-financing. Lower indigenous out-
put of gold and enforcement of stricter
checks against smuggling also contributed
to the rise in gold prices,

(c)In view of (a) and (b) above, part
(c) of the question does not arise.
National Advisory Council for the

Education of the Handicapped

*410. Dr. Satyawadl: Will the
Minister of Education be pleased to
state:

(a) the action taken on the recom-
mendation made by the National Ad-
visory Council for the Education of
the Handicapped at its meeting heed
::dthe 13th and 14th October, 195%;

(b) whether the State Governmenty
have sent their replies to the question-
naire suggested dethe Council on the
educnti:n of crippled, other than deaf and
dumb
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The uty Minister of Education
(Dr. M. Das): (a) A statement
giving the requisite information is laid
on the Table of the Lok Sabha. [See
Appendix 1II, annexure No. 19]..

(b) The questionnaire has not yet been
circulated to State Governments.

Taj Mahal

*413. Shri Anirudha Sinha: Will
the Minister of Education be pleased
to state:

() whether the attention of Gov-
ernment has been drawn to the press
reports that an ancient manuscript in
Persian containing a day-to-day account
of the building of the Taj Mahal is said
to be in the possession of one of the 40
hereditary  ‘“Khadims” still working at
Agra;

(b) if so, whether Government have
got the document examined; and

(c) whether Government propose to
acquire it ?

The Deputy Minister of Education
(Dr. M. Das): (a) to (c). Govern-
ment have seen certain newspaper reports
to this effect, but enquiries made have so
far failed to locate such a manuscript or
determine the person in whose possession
it is.

Primary School Teachers, U.P.

*414. Shri M. L. Agrawal: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Govern-
ment have sent a directive to the U.P.
Government to enhance the salaries of
their Primary School teachers; and

(b) if so, whether the U.P. Govern-
ment have reacted to the directive?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes, Sir. A circular
letter was sent to all the State Govern-
ments including the Government of U.P.

(b) Yes, Sir.

Mathematical Congress

*426. Shri Amjad Al : Will the
Minister of Natu Resources and
Scientific Research be pleased tn state:

(a) whether India was  represented
in the Mathematical Congress held in
Moscow on the 23rd June, 1956; and

(b) how many other countries parti-
cipated in the Congress ?
The Minister of Natural Resources
Shri K. D. Malaviya): (a) and (b).
Government of India did mor depute
any representative to attend the Congress.
Infonmtiou as to whether any Indian
attended the Congress and how many
countries participated in the Congress is
collected and will be laid on the
Table of the House.
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Floods in Assam and Bihar

*419. Shri Jethalal Joshi: Will the
Minister of Home Affairs be pleased to
state:

() the number of persons affected
by the recent floods in Bihar and Assam;
and

(b) the measures taken by Central
Government so far for the relief of
the distressed in the recent heavy floods
in Bihar and Assam?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a)—
Bihar—10,01,397
Assam—1,29,020,

(b) The State  Governments are
eligible to a Central grant of half the total
expenditure on gratuitous relief up to
Rs.2 crores and three-fourths of expenditure
in excess thereof.

22,045 tons of rice and 12,861 tons of
wheat have been supplied to the Bihar
Government for sale at concessional
rates,

Anti-Corruption Measures in
Travancore-Cochin

_ *434. Dr. Rama Raso: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether the Special Inspector-
General of Police (Anti-corruption) of
Travancore-Cochin  State has been
vested with necessary authority to deal
promptly with complaints of bribery,
corruption and criminal mis-conduct
against public servants;

(b) if so, the details of the new
powers so vested;

(c) what is the progress of the work
since then; and

. (d) the major complaints of corrup-
tion that are now under investigation
and the stage they have reached?

The Minister in the Ministr f
Home Affairs (Shri Datar): (:) yY:s.

ga) The Special Inspector General
of Police (Anti-corruption) has been
vested with powers to investigate comp-
laints of corruption against public servants
without prior reference to the Govern-
ment, and the office of the Deputy Ins-
mtor General of Police (Anti-corruption)

been notified as a Police Station under
the Cr. P. C. with jurisdiction over the
entire State of Travancore-Cochin, to
cnable prompt cognisance of complaints.

(c) and (d). The attention of the
hon. Member is invited to my answer
to-day to Starred question No. 399. It
is not in public interest to furnish” parti-
culars of the laints and the present
stage of investigation,
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State Bank
*42¢.  Shri Wodeyar: Will the Minis-
ter of Finance be pleased to state!
(a) whether it is fact that the State
Bank of India has decided to close its two
branches in Pakistan;
(b) if so, the reasons for the closure;

(c) the number of branches the
State Bank is having at present in foreign
countries ?

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): (a) The State Bank of India
has closed its branches at the following

laces in Pakistan, as from the close of
usiness on the joth June, 1956:
Hyderabad (Sind)
Lyallpur
irpurkhas,
) On the establishment of the State
Bank of India, the State Bank of Pakistan,
restricted the licence in respect of branches
of the State Bank of India located in the
interior of Pakistan for a period of one
g;ar from the 1st July, 1955. The State
nk of Pakistan later on granted an ex-
tension of three years from the 1st July,
1956 in respect of the branches of the State
Bank of India at Lahore and Dacca only
but refused to grant any extension in the
case of the branches at Hyderabad (Sind),
Lya]lm and Mirpurkhas. These bran-
ches e accordingly been closed down,
¢) The State Bank of India has now
the following branches in foreign countries.

London} (U.K)
(Burma)

Colombo (Celzllon)

Karachi (Pakistan)

Lahore

e &
arai 0-

Chimzongge -do-

Jama-Masjid, Delhi
* Shri Bhl:wnt ha Azad 1 Will
the inister of E: on be pleased
to state:

(a) whether  Government  propose
::d renovate  Jama-Masjid in  Delhi;

(b) if so, the amount proposed to be
apent)on this Masjid ? P

The Deputy Minister of Education
(Dr. M. M. Das): (a) It is not proposed
to renovate the Jama Masjid, Delhi;
certain special repairs are, however, being
carried out.

(b) Rs. 1,13,800/-.
Leave Rules

*430. Shri T. B. Vittal Rao: Will
the Lﬂnistcr of Finance be pleased to refer
to the reply given to Starred Question
No. 2645 on the 29th May, 1956 and
state:
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(a) whether Government have since
arrived at & final decision regarding the
removal of disparities in the leave rules
of various classes of Government em-
ployees; and

(b) if so, the date from which it
will be given effect to?

The Minister of Revenue and Civil
BxpenN Sdi_ ture (Shri M. C. Shah): (a)
0, Ir.

(b) Does not arise.

Eastern Command

. .
4 Pandit D. N, Tiwary: Will
the Nil,‘ﬂi!tcr of Defence be pl?llad to
state:
() whether any unit of the Eastern
Command is stationed at Ranchi;

(b) whether the buildings previous-
ly occupied by Army personnel in
o i are lying vacant at present;

(c) if not, the purpose for which
they are used? purpo

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Cermin Army
units ve been stationed at Ranchi
but no portion of Headquarters, Eastern
Command, is now located there,

(b) No, Sir.

(c) As living accommodation for Army
personnel, and as storage and office accom-
modation,

Public Schools Inspection
Committees

*434. Dr. Satyawadl: Will the
Minister of Education be pleased to state:
(a) whether any Committee has
been appointed for inspection of the
working of Public Schools;
(b) whether it has submitted its
report; and
(c) if s0, the main recommendations ?

The uty Min ister of Education
(Dr. M. Das): (a) and (b). No Com-
mittee as such as has been apmmd for
inspection of the Public Schools. But
inspecting teams of three educationists
are appointed on ad hoc basis for indivi-
dual Schools.

(c) Does not arise.
Affiliated Colleges

. *437. Dr. Ram Subhag Singh: Will
the ﬁl?nister of Education be pleased
to state:

(a) whether it is a fact that Gov-
ernment have decided to give finan-
cial aid to colleges affili to recog-
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nized universities for constructing swim-
ming pools, open-air-theatres and for
other recreational facilities;

(b) if 8o, the number of colleges
th?:lt willbe givensuchaid during 1956-57;
an

(c) the extent to which such aid will
be given to each college?

The Minister of Education
(Dr. M.Dﬂ.“%n): (a) Yes, Sir.

Eb) and (c). It will depend upon the

plications received for a grant, the narure
of project and its estimated cost.

Wind Power

*438. Shrimati Kamlendu Mati
Shah: Will the Minister of Natural
Resources and Scientific Research be

leased to state the result of the scheme
or the devel ent and utilisation of wind
powerin the hilly regions of Uttar Pradesh ?

The Minister of Nntural Resoures
(Shri K. D. Malaviya The matter
is under investigation the Council
of Scientific and Indusmai Research.

World Bank Loan to Tatas

*439. [ Shrimati Renu Chakravartty:
Shri R. P. Garg!

Will the Minister of Finance be
pleased to state:

(a) the total amount of loan grant-
ed recently to the Tata Iron and Steel
Works by the World Bank;

(b) whether Government has been
asked to underwrite the loan; and

(c) if so, the terms of the agreement?

The Deﬁ ty Minister of Finance
(Shri B. R. Bhagat): (a) Rs, 3571 crores
($75 million).

(b) Yes, Sir,

(c) Presumably the hon. Member
is referring to the proposed agreement
between the Government of India and the
Company. This agreement has still to be

finalised.
s e afafa
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(&) ¥3 1
Indian Institute of Technology,
Kharagpur

*“441. Dr. Rama Rao: Will the
Minister of Education be pleased to
state:

(a) the present strength of students
and the number admitted this year (State-
wise) at the Foundry Training Centre
of the Indian Institute of Technology,
Kharagpur; and

(b) the number of students that
will be admitted when the centre is fully
expanded according to the recent Indo-
U.S.A. agreement?

The Deputy Minister of Education
((Dr. M. M. Das): (a). and (b). A state-
ment giving the required information
is placed on the Table of the House, [See
Appendix ITI, annexure No. 20].
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Smuggled Gold

“444. [ShriT. B, Vittal Rao !
1 Shri H. N. Mukerjee 1
Will the Minister of Finance be pleased
to state :

(a) whether it is a fact that smug-
gled gold to the value of Rs. 4 llk.gl
was seized in June, 1956 at Bombay;

# (b) if so, the details of this haul;

(c) whether sensational disclosures of
an international smuggling racket have
been made as a result thereof;

(d) if so, the details thereof? and

Def Exp?:;.l‘,f ( Shri A 'E.d
ence ture .

Guha) : (a) and (b). 3,658 tolas of gold
valued at approximately Rs. 3,66,000/-
was seized at Bombay on the 3rd June,
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1956. The seizure was made from the
3rd and 4th Engineer of S. S. ‘DARESSA’,
a B.I.SN. Liner on Bombay-Persian
Gulfrun. Out of the above mentioned
quantity, 1600 tolas of gold worth Rs.
1,60,000 was recovered on search from the
person of the 3rd Engineer and 1,310 tolas
worth Rs. 1,31,000/- from his cabin. 748
tolas of gold worth Rs. 75,000/- was re-
covered on search from the person of the
4th  Engineer.

(c) No, Sir; except that these arrested
ﬁerwm are foreigners, there was nothing
ke an international racket.

(d) Does not arise.

Defence Services Personnel

*445. Sardar Iqbal Singh :
{Snrdlr Aqknpu:‘s

Will the Minister of Defence be
pleased to state :

(8) the number of Defence Services
personnel sent abroad for special training
during 1956 so far;

(b) when they are likely to return ;

‘(c) the expenditure incurred on them
80 far ?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) 83.

(b) Seven have already returned; 40 will
return during the current year; 34 in 1957;
and 2 in 1958,

c) The expenditure to be incurred
ont upto 318t July 1956, excluding
their pay and allowances, (which they
would have drawn anyhow), is approxi-
mately Rs. 6-2 lakhs.

Iron Ore

*446. Shri D, C. Sharma: Will the
Minister of Natural Resources and
Scientific Resoarch be pleased to
state:

(a) whether prospecting  conducted
by the Geological Survey of India has
disclosed the existence of iron ore in
Punjab; and

(b) if so, the glnoes, its quality and
estimated quantity '

The Minister of Natural Resources
(Shri K. D, Mﬂ.\'lﬂ'l} (a) and mgb).
A statement givi the required infor-
mation is laid on the Table of the House.
[See Appendix III, annexure No. 21].

Vanaspati

*447. Shrimati Kamlendu Mati
Shah: Will the Minister of Natural
Resources and tific Research
pleased to refer to the reply given to
Starred Question No. 2660 on the 29th
May, 1956 and state whether a suitable
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x for colouration of Vanaspati has
ce been found?

The Minister of Natural
(Shri K, D. Malviya): No, Sir.

Currency Paper Manufacturing Mill

241. Shri Ram Kishan: Will the
Minister of Finance be pleased to state
the pmfreu made towards the establish-
ment of a currency paper manufacturing
mill at Hosarabad in Madhya Pradesh?

The Minister of Revenue and
Defence Expenditure (Shri A, C. Guha):
The question of setting up a Currency
Paper Manufacturing Mill and the site
where it is to be established is still under
consideration.

Basic and Elementary Education

Shri Ram Krishan:
343. Y Shri Madiash Gowda:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Govern-
ment is considering a proposal to set up
a council for Basic and Elemertary Educa~
tion;

(b) if so, when the Council is to be
set up; and :

(c) the names of the members of
the il?

The Deputy Minister of Education
(Dr. M. M. Das): (a) Yes.

(b) No decision has been taken as
yet.

(c) Does not arise.

Multi-purpose Schools

243. Shri Ram Krishan: Will the
Minister of Education be pleased
to state the number of multi-purpose
schools to be established during this

r and during the Second Five Year
lan period, State-wise ?

The Dcmty Minister of Education

. M. Das): The information

being collected from the State Govern-
ments and will be furnished later.

Appointment of Officers in Travancore-
Cochin State

244. Shri A. K. Gopalan : Will the
Minister of Home Affairs be pleased
to state :

(a) the number of officers newly .E
;?‘l:tedmd roposed to be appointed

vancore- State since the 24th
March, 1956; and
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(b) their category, service condition

and scale of pay?

The Minister in the Ministry of
Home Affairs (Shri Datar) : (a)
902 officers have been appointed since
24th  March, 1956. It is not possible
to state at present how many more officers
would be appointed during the year.

) A statement giving particulars re-
m ing the newly agl,l::?nted officers is

on the Table of the House. [See
Appendix III, annexure No. 22).

Multi-purpose Schools

248. [Shri D, C. Sharma
Sardar Igbal Singh :

Will the Minister of Education be
pleased to state the amount of grant given
and pro to be given to the various
States of India during 1956-57 for convert-

secondary schools into multi-purpose
ﬁooh (State-wise) ?

The Deputy Minister of Education
(Dr. M. M., Das) : No grants have so far
been given,

The amount of grant to be given will
depend on the detailed proposals to be
received from States for implementation

during 1956-57.
Cordite Factory

246. Shrimatl Renu Chakravartty :
Will the Minister of Defence be pleased
to state :

ré:) the number of machineries in the
cordite factory at Aravankadu and the num-
ber bu:s y worked and partly worked
(separately) at present;

(b) what are the items which can be .

manufactured in the factory both for De-
fence needs and civilian use; and

(c) the items which were being pro-
duocJ for Defence needs during the gsr-
time but stopped now ?

The Minister of Defence Organisa-
tion (Shri Tyagl) : (a) The machinery
at Cordite Factory generally consists of
different chemical process units, There
are in all 10 such chemical units in that
facto None of these is being worked
to full capacity.

(b) The items manufactured to meet
Defence needs consist of a wide range of
gun and rifle cordites with intermediate
process chemicals. Civil user items which
can be produced are Sulphuric acid, Nitric
acid, acetone and Industrial Nitrocellulose
for artificial leather cloth, grained leather
and Iacquers.

(c) Activated charcoal used in antigas
respirators.
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Class I and II Officers in Manipur

248. Shri Rishang Keishing : Will
the Minister of Home Affairs be pleased
to state :

(a) the number of Class I and 1II
~officers now serving under the Govern-
ment of Manipur;

_ (b) the scales of nfly and allowances
including N.E,F.A. allowance enjoyed by
each of the class I and II officers;

(c) the number of temporary and per-
manent officers among them; and

(d) the number of officers who have
been appointed by the Government of
{VJlalr)n lg _:lirect wi&out the approval of the

€' The Minister in the Minisery
of Home Affairs( ShriDatar): (a)—

Number of Class I Officers . 11
Number of Class II Officers . .. 30

(b) No N.E.F.A. allowance is drawn.
Statement showing scales of pay and allow-
ances enjoyed by each of the Class I and
ITOfficers 1s laid on the Table of the House.
[See Appendix III, annexure No. 23).

() Number of permanen

officers . . . 15
# Number of temporary
officers . . . 26

(d) the required information is bein
collected and will be laid on the Table o
the House, when received.

Tobacco Excise Duty

.249. Shri Krishnacharya Joshi:
Will the Minister of Finance be pleased
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to stateWthe total revenue collected as
excise fduty _on }Tobacco during 1955-56,
State-wise ?

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha):
A statement showing the available infor-
mation is laid on the Table of the House.
[See Appendix III, annexure No. 24].

Foreign Banks

Sardar Igbal Singh
”“‘{ Sardar Ahrpuﬁ‘: '

Will the Minister of Finance be
pleased to state :

(a) the names of the foreign banks
which have been refused licence to carry
on business in India during the last three
years ; and

(b) the causes thereof?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) During the last three years no foreign
bank already operating in India has been
refused licence to carry on business in
India. As regards other foreign banks,
only two a]ﬂ:liutiom were received and
these are still under consideration,

(b) Does not arise,

National Sample Survey

281, {Murﬂbﬂ Bln"h 1
Will the Minister of Finance be
pleased to state :

a) the details of the programme
of National Sample Survey in Punjab
and PEPSU in the tenth round ; and

(b) the conclusions derived from the
results of the Sample Surveys in Punjab
and PEPSU in the ninth and tenth ro ?

The Prime Minister and Minister
of External Affairs and Finance
(Shri  Jawaharisl Nehru)s: (a) The
subject coverage in regard to the tenth
round of the National Sample Survey
included the collection of data relating to
employment and unemployment, small
hand industries, information on e -
diture and income pattern of ies,
house-hold enterprises and prices of selec.
ted agricultural a)mmojities, besides
the study of land utilisation. The National
Sample Survey is collecting data throughout
the [pndun Union on a sampling basis, and
as such the mti;cct coverage of the survey
in Punjab and PEPSU was the same as in
other parts of the Indian Union. The
tenth round began in December 1955 and
was completed in June 1956.
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(b) The data collected in the ninth The Deputy Minister of Education
r of the survey is at various stages of (Dr. M. M. Das):—
scrutiny, tabulation and analysis while the
ig:ld_wor:e of the telmigdmfl.nd _clilf ;lcte nu:ivb (a) Rs. 5,07,918
just been completed. It wi ¢
to reach conclusions on the results of the (b) Names _of _Voluntary Whether
- Orgenisations/Educational Central
surveys only after the data has been scru Instituti ed .
tinised, tabulated and analysed. nstitutions recommended  assistance
bythe Punjab Government was given
for Central Assistance dur- or not.
Mercy Petitions ing 1955-56.
383, Sardar Igbal Singh: Will the I. Kirori Mal Trust, Bhi-
m::r. of Home Affairs be pleased wani (Post-graduste Ba-
d sic Training College) Yes,
(a) the number of mercy petitions 2. Khalsa College for Wo-
against death sentences received from men, Sidhwan Khurd,
different States from convicts or from Ludhiana . . . Yes.
c:;l;esrf on their behalf since the 1st April, 3. Dev Samaj Basic Train-
: ing College for women,
(b) the number of convicts among Ferozepur o Yes,
them who were pardoned ; and 4. D. M. College, Moga . Yes.
(c) the number of applications still 5. Andh Vidyalays, Amritsar.  Yes.
ing? 6. Khalsa High School, Kha- v
m Minist in the Mini 0‘ rar .. . . . . s,
Home Affairs (Shri Datar): (s) 5‘:’ 7. Janata High and Train-
&) N ] od 4 ing School, Bhutana Yes,
o convict was granted pardon ;
but death sentence was commuted to im- 8. Sahitya Sadan, Abohar Yes.
prisonment for life in the case of 15 prison- 9. Nankana Sahib Education
ers. Trust (Engineering
© 11 College, Ludhiana) . Yes.
' 10, Go?nci_l of tPeBI;Iatioml
nstitute o neer-
Multi-purpose Schools ing (Registered), Hoshi-
arpur . . . . Yes
253. Sardar Igbal Singh: Will the 11. Montgomery Guru Nanak
Minister of Education pleased to Basic Training School,
lay hon the Tal;_chal :tntcmcnt s:gg:rl; Jullundur . . . No.
ing the names of Multi-purpose . G.H. Khalsa High School
in Punjsb and PEPSU for which Central 1 G Soniar Besie T
assistance has been provided during ing . Institute, Hoshiar-
1955-56 or will be provided dufring 1956~ pur . . . . No.
g l:lu?gether with the amounts for of 13. All India Jat Heroes
Memorial  College,
Rohtak . . . No.
The ty Minister of Education 14. Dev Samaj School, Am-
(Dr.h 1\5[.‘ N Dnrc) llw A Lg:tugm{n is laid bala . . . . No.
on the lape of t abha. [See 15. Radha Krishan A
Appendix III, annexure No. 25]. 5 Basic Training Con:s{;
Voluntary Educational Organisations c‘:m;mnhulnr s' h.. Nos
16. t t ud
384. Sardar Igbal Singh: Will the o r]a:?:e. Societ;"
Mima'ter of Education be pleased to Ltd., Sonepat . . No.
state : 17. Dayanand Anglo Vedic
(a) the assistance given to volun- Society, Jullundur
tary organisations doing educational Institute,
work in the State of Punjab during Jullundur) . . . No.
1955-56 ; 18. Smpttda:i:hi é).ll;ah:am ;1;-
(b) the names of organisations re- o hni {1 unjab).
the Pul'lilb Government 'il‘l.lﬂ‘l‘)ml . m_“mte’ No

in this connection and the names of those
which have been given assistance by the
Central Government ; and

(c) the programme for the year 1956-577

(c) The following programmes
assistance  to
working

. volunt
in educationa

for

organisations
fields have
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so far been approved for the year 1956-57 3~

(1) Grants to Hindi Orgenisations
for development of Hindi.

No definite amount has been ear=
marked but according to the nceds,
funds will be moade available from the
lump provision for Hindi Develop-
ment Schemes.

(2) Grants to o-ganisations working
in the field of Secondary Edu-
cation to strengthen the exist-
ing services and for introduc-
ing new services of special
educational importance in the
following fields 1—

(1) Improvement of high and
higher secondary educational
institutions ;

(i1) Training of teachers ;

(ili) Vocational Guidence ; and
(iv) Research.

The provision for the purpose for the
year is Rs. 25 lakhs.

(i) Continuance of grants to engi-
neering institutions approved
for the purpose during the
previous year.

(ii) Grants to engineering inst=
itutions which may be ap

roved for the purpose by
All-India Councilp for Technical
Education.

No specific provision has been made for
the voluntary organisations separately.
Funds will be made available from the
total provision for Technical Eduecation
Schemes.

Delhi Police Force

2 Sardar Iqgbal Singh :
$5-9_Shri D. C. Sharma :

Will the Minister of Home Affairs
be pleased to state :

(a) the number of persons in the
Delhi Police Force at present ; and

(b) the incrcase in their number over
last year’s?

The Minister in the of
Home Affairs (8hri Datar): (a) 10,055,

(b) s.
Alrcraft-Carrier

2¢6. Dr. Ram Subhag Singh: Will
the ﬁlnister of Defence be pleased to
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state whether it is a fact that Govern-
ment propose to buy an aircraft-car-
rier for the Indian Navy?

The Minister of Defence (Dr. Katju):
The answer is in the affirmative.

Women and Children Welfare
Centres s

337. Shrimati Kamlendu Mati
Shah : Will the Minister of Education
be pleased to state the number of Women
and Children Welfare Centres started
in the districts of Tehri Garhwal and
British Garhwal (U.P.) during the years
1954-55 and 1955-56?

The Deputy Minister of Education
(Dr. M. M. Das) : A statement giving the
requisite information is laid on the Table
of the House, [See Appendix III, annexure
No. 26.)

Contravention of Passport Rules

258. Shri D. C. Sharma : Will the
Minister of Home Affairs be pleased
to state the number of Pakistan Nationals
who have been fined and sentenced to
imprisonment during 1956 so far in the
Pulnil;b State for contravening the passport
rules

The Minister in the Ministry of
Home Affairs (Shri Datar): 486 upto
June 1956.

Suicides in Part «C” States

Shri D, C. Sharma :
‘ 5*{3mmmsmm

Will the Minister of Home Affairs
be pleased to state the number of suicides
¢ mitted in Part ‘C’ States in India,
S e-wise from 18t January to 3oth June,

19

The Minister in the Ministry of
Home Affairs (Shri Datar): A state-
ment containing the required information
is laid on the Table of the House.,[See
Appendix III, annexure No. 27].

Pakistani Nationals in India

260. [Shri C.D. Sharma:
Shri Krishnacharys Joshi :

Will the Minister of Home Affairs
be pleased to state :

(a) the number of visas granted to
Pakistani Nationals for permanent stay
in India during 1956 so far ; and

(b) the number of Pakistanis who
were granted Indian citizenship dur-
ing 1955 and 1956 so far?
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The Minister in the

of
Home Affairs (Shri Datar): (a) Visas

for permanent stay in India were granted
to 544 Pakistani nationals with their
familics during 1956 upto the 30th June,

(b) Since the Rules laying down the
procedure etc. for acquisition of Indian
Citizenship undcr the provisions of the
Citizenship Act, 1955, were issued only
on the 7th July, 1956, the question of
granting Indian citizenship to Pakistanis
during 1955 and 1956 does not arise.
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Vigyan Mandirs

261. Shri Debendra Nath Sarma:
Will the Minister of Natural Resources
and Sclentific Research be pleasca to
state whether scme  Vievan Mandirs will
be started in Assam during the Second
Five Year Plan period ?

The Minister of Natural Resources
(Shri K, D. Malaviya) : Proposals for
the establishment of Vigysn Mandirs in
Assam  are still awaited from the State
Government,
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LOK SABHA
Saturday, 28th July 1956

The Lok Sabha met at Eleven of the
Clock.

[MRr. Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12.04 p.M.

PUBLIC ACCOUNTS COMMITTEE
SEVENTEENTH REPORT

Shri V. B. Gandhi (Bombay City—
North): I beg to present the Seven-
teenth Report of the Public Accounts
Committee (1855-56) on the Appro-
priation Accounts (Railways) 1853-54,
Vol. I—Report.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I would
like to announce the Government
business for this House for the week
commencing from the 30th July,
1856.

Consideration of the States Reorga-
nisation Bill will continue during the
week according to the allocation of
time agreed to for the Bill. In case
the consideration and passing of the
Bill are completed earlier than anti-
cipated—which is not possible—the
Government propose to bring forward
the following two Bills as passed by

369 L.S.D.

1258

the Rajya Sabha for consideration and
passing by this House:

(1) The River Boards Bill; and

(2) The Inter-State Water Disputes
Bill

Shri Kamath: (Hoshangabad): Does
that mean that the Constitution
(Ninth Amendment) Bill will not im-
mediately follow the States Reorgani-
sation Bill even if it is completed
later?

Shri Satya Narayan Sinha: After
the Bihar and . West Bengal (Transfer
of Territories) Bill is passed by the
House, the Constitution (Ninth
Amendment) Bill will be taken up.

PAPERS LAID ON THE TABLE

PROCEEDINGS, AND SYNOPSIS THEREOF, OF
CoMMITEE ‘B’ ON Seconp Five YEear
PLan

Shri Venkataraman (Tanjore): I
beg to lay on the Table a copy of the
proceedings together with the synopsis
of proceedings of Committee ‘B’ on
the Second Five Year Plan (Indus-
tries, Minerals, Transport and Com-
munications). [Placed in Library.
See No. S-273/56]

STATES REORGANISATION BILL—
contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Pandit
G. B. Pant on the 26th July, 1856:

“That the Bill to provide for the
reorganisation of the States of India
and for matters connected therewith,
as reported by the Joint Committee

- be takem into consideration”.
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[Mr. Speaker]

Az many as 20 hours were allotted
for general discussion. The time so
far taken is 9 hours and 6 minutes.
The balanc. available is 10 hours and
54 minutes. A number of hon. Mem-
bers have sent me chits and are anxi-
ous to participate in the general dis-
cussion. Thercfore, I would urge upon
the hon. Members to be as brief as
possible. If whatever hag already
becn said does not require much em-
phasis, they may be omitted and new
points, if any, may be taken up. Shri
G. H. Deshpande¢, who was in posses-
sion of the House vesterday, will kind-
ly resume his speech.

Shri G. H Deshpande (Nasik Cen-
tral): Mr. Speaker, Sir, we have prac-
ticallv entered the last stage of the
States Reorganisation Bill. During the
course of the dcbate of the last two
days. I was surprised to find a few
hon. Members saving that it will be
betier even if, at this stage, the Bill
is postponed for a number of years.
There were others who said that it
would have been far better if this
question had not been undartaken at
all. But then, how will the people
agree to wait for a number of years
especially when they wozre led to
believe that their wish2s would mat-
erialise in this matter? Formerly, peo-
ple did not raise a cry for this
reorganisation of States more veh-
emently because we had not
achieved Independence then. After
Independence, there werz several
questions which were to be dealt
with. The cry for the reorganisation
of States was an c!d one. When adult
franchise was granted to the people,
the people had a claim for redistribu-
tion of States, because, unless and
until we bring about a redistribution
of States in which by far the majority
of the people will have an opportunity
to run the State administration at least
in their mother-tongue, the common
man will not effectively ass>rt himself
in Indian politics. It is no use grant-
ing adult franchise and then denying
the right of carrying on even provin-
cial administration in one’s own lan-
. guage.

Bven the late Lokamanya Tilak, in
the b century, had talked about
reorganisation. Ever since the 20th
century, this movement hag always
been there. Now, we are considering
the report of the Joint Committee I
am glad to see that by and large we
arc going to have States which will be
based on language. Of course, the Mem-
bers of the States Reorganisation Com-
mission have said that language alone
cannot be the consideration and those
who stood for linguistic States never
said that Jlanguage alone should be
the consideration. We are going to
have State redistributed mostly on
a linguistic basis. Yesterday my
friend, Mr. Saksena, from U, P.
vehemently attacked the idea of uni-
lingual States. He said he was wait-
ing for an opportunity again to carry
on a movement for bilingual States.
He himself belongs to unilingual
State; but, having got a unilingual
Siate for himsel!, he wants others to
remain in bilingual States. We have
had bilingual and multilingual States
in the past. At page 45 of their re-
port, the S. R. C. have expressed their
apinion about it. They have said that
the experience of the multilingual
States wag not a very satisfactory
one; the families i.e. the governments
were not happy there and there was
a cry from the multilingual States
themsslves for a redistribution of
States. Now, he who wants to go
bark to bilingual States must realise,
that he is going to make an attempt
to swim against the tide, which is not
possible.

Having said this, I do say that I
myself am really glad to see most of
the provisions in the Joint Committee’s
report, beeause that is going to give
us unilingual States. But, when I
come to Bombay, I strongly object to
that provision which prevents the
integration of Bombay with Maha-
rashtra. When I say this, I do not
want to place before this House any
suggestion for a special treatment to
Maharashtrians. I say that Bombay
must be integrated with Maharashtra
because it belongs to Maharashtra.
The S. R. C. have themselves admit-
ted in their report that there is a very
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close relationship, much more closer
relationship between Bombay and
Maharashtra than between Bombay
and Gujarat. Any fair-mindcd gen-
tleman who will read the report of the
S. R. C.-will find that Maharashtra
hag better and closer relations with
Bombay. That has been admitted by
the S. R. C. members. Then, why is
it that it is denied to Maharashtra?
We cannot agree with the rcason that
was stated in the S. R. C. report. The
remedy suggested by the S. R. C. was
a bilingual State, but that has been
rejected now. A man like Dr. Kunzru
now says, “if you do not adopt the
bilingual State suggested by us. then
Bombay should be integrated with
Maharashtra, if at all yvou are going
to have a unilingual State”.

Yesterday my friend, Shri Dabhi,
tried to enlighten the House by saying
“Bombay is an island”. All of us know
that Bombay is an island; the geo-
graphy cannot be altered by Mr.
Dabhi. If anybody looks at the map
of India, he will find that after all,
Bombay is part and parcel of Marathi-
speaking area. Keep a map of India
befor» vou and if you carve out the
Marathi-speaking area in which all
contiguous Marathi-speaking areas go
in2 tc be integrated. you will find that
Bombay is part and parcel of it. No-
body can deny it. We went to the
farthest length of accommodating the
minorities in Bombay; the minorities
have not come forward yet with any
comp’aint. It is only the Gujarati
people that are vocal. The Gujaratis
from Ahmedabad are more votal {han
the Gujaratis from Bombay. The
Gujarat P. C. C. is carrying on the
agitation for keeping Bombay Cen-
trally administered. The Parsis, the
Southerners andi the northerners in
Bombay area not so vocal as the
Gujaratis.

An bon. Member: You are afraid
of plebiscite.

Shri G. H. Deshpande: I am not
afraid of plebiscite. But, plebiscite
was nct resorted to for the reorgani-
sation of the other States. I have
serious objection to having a plebiscite

in Bombay alone. Why shouid you
single out the case of Bombay for this®
Bombay is geographically part of
Maharashtra; why should you not
concede Bombay to Maharashtra?
Why should you not have a plebiscite.
in Hyderabad or Bengal? Why should
you deny a plebiscite to other people
who demand it? I say that if you
decide to have plebiscite, you will en-
danger the Indian gecurity and the
Indian unity. Plebiscite was not re-
sorted to till now and it ought not to
be resorted to in future. One fails to
understand the special position of
Bombay in this regard.

Let us take the case of Calcutta.
How was it developed? The British-
ers went over to Bengal. They were
the first to go there and they built up
that city and it came up as the capital
of India, and as the capital of the
combined States of Bengal, Bihar,
Orissa and Assam. Later on there
was a redistribution of States and
Calcutta became the capital of a unil-
ingual State namely Bengal. Has that
city suffered anything on that account?
Is Calcutta less cosmopolitan than
Bombay? As a matter of fact, Calcutta
is more cosmopolitan than Bombay. It
is a bigger city than Bombay, there
are the Japanese and the Chinese.
There are more Englishmen in Cal-
cutta than in Bombay. If you say today
that Bombay should be Centrally ad-
ministered, tomorrow there will be a
demand from the non-Bengalis that
Calcutta also should be Centrally ad-
ministered. How was Madras brought
up? The Britishers went over there;
the Andhras, the Malayalees and the
Tamilians were there. They all built
up that city and it has now become
the capital of a unilingual State. If
Madras and Calcutta can become capi-
tals of unilingual States, I fail to
understand why Bombay should not
become the capital of a unilingual
State? It shows there are some doubts
about the Maharashtrians and that
is the thing which touches our feel-
ings. Maharashtra is not going to
tolerate these things. We do not
stand here asking for anv special pri-
vileges; but, if we are suspected, if
doubts are entertained against us, we
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[(Shri G, H.Ded:punde]

will fight to the last drop of blood in
us. We cannot tolerate this situation.
Are we less patriotic and are we extra-
provincial? If at all we are, we are
not more provincial than our Gujarati
friends. Welmreeveryndutohlw
the same rights..

Shri R. D. Misra (Bulandshahr
Distt.): On a point of order, Sir. The
hon. Member said he is going to fight
to the last drop of his blood....
Shri G. H. Deshpande: When I sa
that I will fight to :he last drop of
my blood, I mean to say that this
House has made the provision that
;0 1
that

“

enables us to fight for dur rights,
wﬂlﬂghtmxﬂjngtothenlh

take certain decisions today which go
against me, I am prepared to submit
myself to those decisions. But, I have
a right to get those decisions altered;
nobody can prevent me from doing
that. This House has given me a pro-
vision by which I can fulfil my dreams,
and I am going to carry on my fight.
We will not rest at peace unless and
until we see that our goal is achieved
regarding Bombay. I am not ashamed
to say that When I say that, I am
not going to ask for anything special
for me. I cannot understand when
some people talk as if, if Maharashtra
State is under obligation because it is
now one united state. I was told,
“What a wonderful thing has been done
for you; you were given two States
by S. R. C. but now you have got ane
State”, as if that is a favour. If the
same deal is given to us as to other
people, is it a special favour? Is it
that vou want Maharashtrians to be
divided? Is it your view that we
should not be brought together?

A great injustice was done to us in
the name of that balanced bilingual
State. My friends Mr. Patil and Mr.
Morarji Desai had the courage to say,
“Bengal and Bihar may have a bilin-
gual State, but not a balanced State.
The Biharis may be greater in num-
ter and the Bengalis less..” etc., but
when it came to Gujarat, they said,

ject a bilingual State? Is it
not a fact that they agreed to a bilin-
gual State? Have the Gujarat P.C. C.

that that injustice is perpetuated and
that is why the public opinion in
Maharashtra is rather perturbed, is
rather disturbed, is rather irritated.
They have a legitimate grievance.
Why not integrate Bombay with Maha-

. rashtra? We are prepared to agree

to any concession, constitutional safe-

.guards devised for to the minorities

aim is to deprive the Maharashtrians
of Bombay. We have got three times
the number of Maharashtrians in
Bombay as we have in Poona. Our
relations with Bombay are closer. We
cannot live without Bombay. The
greatest employment oppertunity for
the Maharashtrian people is there.
Suppose the proposed new set up is
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bay will be merged with Maharashtra.
When I say automatically, I do not
say it should be done now. I say, if
.in the interests of the country, it is
necessary that Bombay should be
centrally administered for 1 or 2
years, at the end of the period, Bom-
bay should be automatically merged
with Maharashtra.

Then one more point. Why should

State should develop well. Unless
you give Bombay to us, how can that
be done?

Day - before yesterday, Shrimati
Jayashri said that the district of
Dangs must be given to Gujerat. You
will find according to the census re-
ports of 1951 that Dangs has a popula-
tion of 96 per cent Marathi-speaking
people. It is Government report: not
mine. This small district which has
a Marathi-speaking population of 96
per cent. it is said, should form part
of Gujerat. There is Dharampur
Taluk which is part and parcel of
Gujerat. The percentage of Marathi-
speaking population is 95. There is
the Basda taluk with a large Marathi-
speaking population which is contigu-
ous with Maharashtra. So also Sone-
garh in the Surat district. They should
be integrated with Maharashtra. I
only want to state the facts before the
House.

My hon. friend Seth Govind Das
end Shrimati Jayashri told wus, if
Bombay is centrally administered, it
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consideration that not only the pros-
perity of Maharashtra or the pros-
perity of Gujarat, depends on the
successful solution of this problem,
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[Shri G. H. Deshpande]
grow deeper and deeper. We are, after
all, one-tenth of the population. If a
deliberate injustice is done to us, and
if that is going to b.: perpetuated, it
is the tradition of my race that it will
not be taken lying down. Whatever
the length of time, fight will be car-
riedl on and it will be carried on
succes: _ully until we will achieve our
g01l. When I say this, I want to
m2x- it clcar that we stand by the
Constituti-n, we stand by peaceful
means. We are honest congressmen.
We have [ollowed throughout our

life e teachings of Mahatma Gandhi -

to the best ‘of our ability. We are
not less patriotic or ultra provincial
In these words, I want to place before
this House our demand for the integ-
ration of Bombay with Maharashtra.

1 want to make an appeal to my
Karnataka friends, and Sir I would
appeal to the entire House through
you. There are about 6 lakhs of Maha-
rashtrians, who are living in the
areas which are being allotted to the
coming Mysore State. Amongst these
six lakhs, 71 per cent are Marathi-
speaking people living contiguously
and only 18 per cent are Kanarese. I
would humbly request the House to
take into consideration this problem
also somewhat seriously. If I have
said anything in the course of my
arguments in the heat, which has in-
jured the feelings of any of my hon.
friends in this House, I apologise.
Because, I am not interested in hurt-
ing the feelings of anybody. I am
interested in the solution of the prob-
lem. I am not asking for any favour.
I say that it is the legitimate demand
of the Maharashtrians. It cannot be
denied to them. The earlier the solu-
tion is found out, the better it is for
the Maharashtrians, for® the Gujeratis
and for the country as a whole.

Shri Asoka Mehta (Bhandara):
Mr. Speaker, I refrained from parti-
cipating in this discussion on the two
previous occasions, because, I feel
that it is very difficult to make a
positive orf constructive contribution.
Even on this occasion, I would have
maintained mwy silence if I had been

i

mentally it is a question of emotional
adjustment, and we seem to be find-
ing no way of reaching that emotional
adjustment.

Let us look at what is happening
to the Punjab. I know there are
other friends here who know more
about it than I do, but I was one of
those who were worried and profound-
ly disturbed by the situation that had
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munity, is not prepared even  in a
region to accept the position of a
minority. How are we ever going to
integrate a minority .in the body
politic of our country if everywhere,
in every condition, in every position,
in every State, in every circumstance
the majority community insists upon

single State, but that was not done.

If linguistic States are to be creat-
ed, if in Western India, States are to
be created on the basis of language,
by what, logic, on what reasons, by
what arguments has Bombay City
been kept out of the State of Maha-
rashtra? Until now no one has tried
to come forward and give reasons.

We are told that Bombay City is a
cosmopolitan city. I know it is a
cosmopolitan city and that is the tra-
gic part of it. The tragedy les in the
fact that nobody recognises the real
character, the cosmopolitan character
of the city. My Maharashtrian friends
claim Bombay—not oanly claim
bay, but a feeling is crested in
that the City of Bombay belongs
Maharashtra. “We want Bombay,
want Bombay” the
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Skri V. G. Deshpande (Guna): It
will be. *

Shri Asska Mehta: It must never
be reduced to that position.

Shri V. G. Deshpande: Not reduced.
It will rise to that position.

Shri Asska Mehta: It must remain
a cosmopolitan city. But, at the same
time, do those who want to keep it
centrally administered realise that if
80 per cent of the people of Bombay,
the backbone of Bombay, the Maha-
rashtrians are frustrated and dissatis-
fied, the city will not remain a cosmo-
politan city. The cosmopolitan char-
acter of the city can remain only
when from both sides there is a
willingness of give and take, of
mutual understanding. If Bombay
City is to be the city that we have
known that we have cherished all
these years, if it is to be the city
of our hopes and our dreams, it can-
not be reduced to the position of a
uni-lingual city. But you cannot also
keep the city out of Maharashtra be-
cause you are virtually reducing it to
an emotional shambles. Therein lies
the need to find a solution. It is a diffi-
cult position, but a position that could
have been reconciled.

I tried to do my bit. I suggested a
formula where I said “Daughter in
mother’s house and mistress in my
own". The City could have been given
a considerable amount of autonomy
and could have been made a part of
Maharashtra. Both the

and enrich the cosmopolitan charac-
ter of the great city. But that formula
of mine was dismissed without dis-

map. you are drawing up of the new
State of Maharashtra, Half a dozen

. major States will be around it. If there

is unsettlement, if there is frustration,
if there is distrust, a distrust that is
fast getting institutionalised in this
great State of Maharashira, will the

I am not big enough to communicate
that anguish to you and to the House.
It needs a man & great stature to
heard the discus-
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should bhave felt that is a warning
signal, and to ignore that warning
signal is to be untrue to the realities

You are treating this piece of legis-
lation just like any other legislation,
as if all that is needed is to roll up
the majority, and once you have roll-
ed up the majority, and once you
have the President's signature on it,

" But, what has happened? My hon.
friend the Member from Kolaba is
not here. He always used to call me
the Member from Bhandara. And this
is the first time I am getting a chance
to call him as the Member from
Kolaba. My hon. friend from Kolaba
talked about the intimate ties that
Kolaba has with the city of Bombay.
My hon. friend, the Member from
Kutch, is not here to bear me out, but
[ think Kutch has far more intimate
ties with Bombay. So, let us not go
into this kind of argument as to who
has ties with whom. '

Sir, po'.tics of distension is needed.
I agree with my hon. friend Shri
Gadgil, when he appeals to the
leaders of satyagraha in Maharashtra
to call off the satyagraha. Let there

Bombay should be decided by the
citizens of Bombay. Do you want to
destroy the very fabric of my city?
You can never place this question to
be decided by the people through

be decided only in the streets of
Bombay. Therefore, let the Parlia-
ment take upon itself the responsibi-
lity of deciding it We cannot
say anywhere, on any question,
that this

It is the sovereign

can it be a question to be decided by
the vote of the people of Bombay. If
you ask for their vote, there will be
no peace in Bombay, there will be no
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[Shri Asoka Mehta}

peace in Maharashtra, and therefore,
there will be no peace in Gujarat, and
the whole of India will be surcharg-
od with upheavals, not with the hopes
and expectations of a new economy
and of a new democratic polity that
we are trying to create in our coun-
try, but with these disturbances, with
these conflicts, with these tensions,
and mutual hatreds and antipathies.

Then, there is the boundary ques-
tion. Everyone who has spoken has
raised this boundary question. Here
again, let us decide what it is that
we are out for. Acharya Vinoba
Bhave said that this picture of India
is like that of a rainbow where one
colour flows into the other and slowly
the other colour comes out; there are
patches where two colours mix and
mingle together, and he would not
want them to be separated. Is our
picture of new India like that of a
rainbow? Or, do we want to create
precise linguistic States? If you want
to create precise linguistic States, by
all means do so. Have village-wise
division. But what is it that you
want? Is it purely a matter of ad-
ministrative convenience? Or is it
that cultural articulation can take
place only when every single person
speaking a particular language is in a
particular State? What ultimately
are the basic assumptions on which
you are working? I am surprised
that so philosophical a person, a man
of such profound learning as the
Home Minister has never come for-
ward and told us the basic assump-
tions, the fundamentals on which he
wants to reorganise the States......

Sir, there are certain fundamentals
that this House must accept, and 1
say, in all humility, that 1 would like
to sink with Acharya Vinoba Bhave
rather than sail with those who want
to separate every single village from
the surrounding territory, on _ the
basis, on the assumption, of creating
a linguistic State. We have been
through this language controversy, as
my leader has pointed out, more than
once. We have tragically loosened
the fabric of our country. What are
the unifying forces that we are deve-
loping side by side?

There is a note appended to the
Joint Committee’s report, at pages
136-138, and this appendix contains
the circular that the Home Ministry
has issued. If we look at that, what
do we find? It is not a question of
giving certain rights to linguistic
minorities. That is important, of
course, and I shall come to that in a
minute. But what is needed is that
while you loosen the fabric of India
on the one hand, you have, on the
other hand, to take other measures to
see that the fabric of India is brought
together also? The two things have
to be taken up simultaneously. Then
alone can the forces af devolution on
the one hand, and integration on the
other, be properly balanced.

May I invite your attention to paras
9, 10 and 11 of this note? Para 9 is
entitled ‘Recruitment of at least fifty
per cent. of the new entrants in All-
India Services from outside a State’.
What suggestion has the Home Minis-
try made? We find in ‘the note:

“The question has been discuss-
ed informally with the Chief
Ministers. No rigid rules are
considered to be necessary, but
the recommendation made by the
Commission will be kept in view
in making future allotments to
the All-India Services”

We are going to break up our
States now. Are all Gujaratis going
to be sent to Gujarat, and
Maharashtrians going to be
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Maharashtra? Here is a question
which we have to decide. What do
we find in the Punjab? I am told
that already some officers have been
transferred. It may be an accident,
but it has created a considerable
amount of fear, doubt and suspicion.
The Sikhs have been transferred to
one place, and the Hindus have been
transferred to another. It may be
just an accident. But please refnem-
ber that we are living in a surcharg-
ed atmosphere. We want, in order to
strengthen the unity of India. that at
least fifty per cent. of the officers
will be drawn from other language
groups. Here, we are going to
redraw the map of India on the basis
that the officers are going to be allot-
ted to different States. Do we not
want to move in that direction?

Then, takle the next para. There
again, as far as judges are concerned,
it is md

“There may be difficulties in"
some cases in implementing these
recommendations.”

We find the same thing in regard
to the constitution of Public Service
. Commissions also. We find only some
general, vague, aspirations. These
three suggestions were concretely

while there is to be linguistic devolu-
tion on the one side, there has got to
be administrative integration on the
other. The two things have to be
done together. But that is not being

I do not want—and 1 am sure that
no single Member of this House
wants—that people of one language
groun should look beyond their bor-
dets of their state, to another State,
to safeguard their rights. Where will
it lead us to? Therefore, it is neces-
sary to see that if anyone is to be
entrusted with the responsibility of
safeguarding the rights of linguistic
minoritien that way, it has got to be
this august House, it has got to be the
President. I will not go into the

As my hon. friend, Dr. Lanka
Sundaram, pointed out, there are 4
crores of people who constitute the
linguistic minorities. That number
will grow. I am looking forward to
the day when half of India will be
living outside linguistic States, be-
cause that is the meaning of social
mobility, that is the meaning of
people living everywhere, going for-
ward from one place to another. Why
should I be in one part of the country
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Shrt Asska Mehta: I am too old.

the requisite power. Here again,
when we look at the note, what do
we find? 1 amazed find that a

“should be brought into force
in States and areas where they
have not been adopted so far”.

a single citizenship unlike other coun-
tries. We are all citizens not of eur
States but of the Union as a whole.

And this House is the supreme House.
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Himachal Pradesh, Manipur, Tripura
and so on? There are tribal people.
people whose susceptibilities have to



We are not prepared to do that to the
people of Manipur and Himachal A
piece of our territory has to become a
disputed question between two coun-

sistable. One hag only to go out into
the world to find that no longer is the
Soviet Union the land of the greatest
excitement. Go to any people,
wherever you like and the common
people of the world over are looking
farward to India. They feel that

exercises on the men of the world.
They have seen communism, they
have seen capitalism, and by now
they have got accustomed to them,
but they feel that something new
may come out of the land that has
been brought into existence by the
sublime devotion, by the sublime de-

unity where maximum autonomy
may be the source of maximum
unity?

. There has got to be a solu-
tion where all people concerned feel
that it is a solution in which every-
one’s face has been saved, everyone's
rights have been preserved. Such a
solution is not beyond the wit of
man. Shri Krishna Menon is known
throughout the world for his ability
to discover formulae and to reconcile
what is not reconcilable. I am sur-
prised to find that the great peace-
maker of the world is not present in
the House when this tension is

growing.
" Shrl Gadgll (Poona Central): Mr.

Speaker, Sir, I must pay my elderly
compliments to my friend, the son of

that friendship has not been affected
at all
1 P

When the hon. Home Minister
moved for the consideration of the
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[Shri Gadgil]

Report of the Joint Committee, he
"appealed that it should be done in a
calm and. considerate atmosphere.
That is exactly what is said on every
occasion. On every occasion, most
of us, at any rate, I have tried my
best to respond to that But, I am
today in a position to congratulate
him more than on former occasions
because what happened yesterday
when the satyagrahis demonstrated
shows that the law and order pro-
blem is essentially a problem of
human understanding and can only
be successfully dealt with by tact.
(Interruption). If that method,
which is really the Panch Shila
method, had been followed in Bom-
bay during November and January,
the history of this country would
have taken a different colour alto-
= gether.

People have made appeals to us but
nobody has understood the problem
of Bombay and Samyukta Maharash-
tra so well as Shri Asoka Mehta has
done. One might say that it is such
a small piece of land for which we
are fighting. When I heard Bengali
friends waxing eloquent over this
area and that, the same eloquence in-
dulged in by my Bihari friends and
practically everybody except - the
Prime Minister, everybody who has
anything to say about his State has
been, I do not say, provincial
1 find whatever he has done
or said he has done in exercise
of his own right as he understood it.
We are all called provincial, but, let
me tell you that we have never said
that we are Maharashtrians first We
have always said that w2 are Indians
first and Maharashtrians next and, in
order to be better Indians. we want to
be better Maharashtrians, It was said
of Mr. Yeatts, the great Irish poet
that the more Irish he became, the
uppeal. Similarly, when the ex-
Chief Minister of U.P. says that over
hiz dead body Uttar Pradesh can be
split up, when Dr. B. C. Roy stated

provincialism. But, ' are
standing up to their rights. 1 you
concede me that attitude at  lemst

ery
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But, how is it possible? It is on

only in matters of individual citizen-
ship rights but in the matter of what
are called group rights also and it
would be wrong to bestow an inferior
status on any particuiar group. That
:L?tmmmmm:wme

I will not go into the history in de-
tail through the decision that is in-
corporated in the Bill is taken be-
cause it is alleged that some violence
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Shri Gadgil: To that extent, what-
ever I said may be considered as

withdrawn.

The point is that it means that if
the thing is done on a large scale by
the police there is immunity. If you
kill hundreds and shoot hundreds you
are completely immune. That is the
impressinn that has got on men all
over the country. There were 400
casualties and we wanted..........

Shri Dabhi (Kaira North): On a
paint of order; you ruled this thing
out yesterday. Is it right and proper
on the part of the hon. Member to
refer to it? We were not allowed to

Shri Gadgil: What I want........

Mr. Speaker: Apart from any parti-
cular order or ruling, I must say
this. The hon. Member started by
saying that he wants to appease feel-
ings here. Shri Asoka Mehta spoke
very feelingly but he created an im-
pression without referring to these
incidents. I think, without referring
to these incidents, Shri Gadgil has
surely got sufficient arguments to
support the case for Samyukta Maha-
rashtra including Bombay. There-
fore, from all points of view both
from the point of view of the ruling
and from the point of view of having
a calm atmosphere in the House, I
.would urge upon the hon. Member
not to refer to these things.

Shri R. D, Misra: Sir, may [ ask
one thing? Will these words which
he has said about you and the ruling
go into the record or not?

Mr. Speaker: The hon. Member
has said they may be considered as
withdrawn.

- Shri Gadgil: The relevancy is just
thismd.l will state it and go to the

is not correct, I think it is in fair-
ness to have an enquiry and if it is
found correct then it would go to
the decision which has

!

terday.

Shri Gadgil: 1 do not want to refer
to that hereafter.

The point is that when this thing
was under consideration in Parlia-
ment, so many Members were kind
enough to plead the cause of Maha-
rashtra and it appeared, not to me
alone but to newspapers in Delhi and
elsewhere also, that the House was
more or less substantially in favour
of Bombay being included in Maha-
rashtra. It is because of this the
Gujerati papers wrote that their
Memb:rs in Parliament have not
done their work properly and their
case was being lost (Interruption).
I bave cuttings from your papers,’
Mr. Shah. And, then they appealed
to their leaders Shri Morarji Desai
and Shri Dhebar that they should in-
tervene and see that there is no
change in the decision taken.

8Shri C. C. Shah (Gohilwad-Sorath):
This is entirely a wrong statement
He should not make allegations like
this agginst others.

Shri Gadgil: If you will have a

Shri C. C, Shah: Can he show any-
thing in the papers to the effect that
there was intervention by Morarji
Desai and............

Shri Gadgil: You will know things
stranger than truth.

Shri C. C. Shah: Can he show any-
thing in the newspapers? It is mud
slinging on the Congress President
and the Chief Minister of Bombay.

Mr. Speaker: If the hon. Member
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(Shri Gadgil]
ing what I said. What I have said is

cumstances in which it was made,
time when it was made, the place
where it was made and why it was
made. It is because: that Parliament
predominantly expressed the view
that Bombay City should go to Maha-
rashtra.

Some Hoa. Members: No, no.
Some other Hon, Members: Yes, yes.

Mr. Speaker: Order, order. I am
not deciding the question now.

Shri Gadgil: I do not want to go
into the question whether the Prime
Minister has a cénstitutional right or
not because I am more concerned
with the product. Whether you are
beating me with a bamboo stick or a

I leave the House to draw them.

Shri N. C. Chatterjee (Hooghly):
What are they?

Pandit K. C. Sharma (Meerut
I do not know what

ple is involved in this. People ask
me, why are vou fighting for this
little thing. The same question was
asked of Mahatma Gandhi when he
declined to go to the Round Table
Conference because one Shri Rajwade
was not released—he was a Martial

This is a question of principle. The
question before this honourable
House is whether we are free to ex-
press our view on a question which
is not a question of comfidence in the
Gevernment. If that was a question
of confidencee I would have
voted with the Government. This
is a question of organising free-
dom. We have won freedom and
now the problem is really one of
organisation of freedom, and there,



1289 Sumneorgdﬁm Bill 28 JULY 1968 States Resvganisation Bill 1390

as was stated, institutional and ad-
ministrative considerations ought to
weigh.

‘What is the decision? In his speech
. the Prime Minister said that there

may be some certainty and that after
a certain period we may consider it
on merits. The States Reorganisation
Commission reported against Bom-
bay City being made a separate
unit, whether Centrally governed
or a State. Dr. Panikkar in his
speech at Calcutta in January
1958 stated—I have given ex-
tracts from his speech on the last oc-
casion from the vernacular Press,
from the Statesman, from the Hindu-
than Standard—that at first they
thought of having two States, Guja-
rat and Maharashtra, with Bombay
going to Maharashtra, but for certain
“special reasons” they suggested the
present arrangement and that all
along they looked wupon this as a
tentative proposition or as a transi-
tional arrangement.

The same thing was said by Dr.
Kunzru, that he was opposed to
Bombiay City being a separate unit
Either it must be in a bilingual State
or, if a bilingual State is not possible,
it must go in the State of Maharash-
tra. He said that immediately after
the 16th January decision was an-
nounced in a surprise broadcast, and
it was again repeated by him on the
12th June 1956, when he addressed

that ‘'we wantln-putiﬁnnlnd‘be

at that time the then politically great
event, the merger of West
Bengal and Bihar. 1 was the only

The point is that we do want to
have many mutual contacts. Just
as Shri Asoka Mehta was educated in
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[Shri Gadgil]

joint stock limited company usually
possesses.

Takc the unemployment question.
In any city the unemployment prob-
lem is getting more and more fright-
ful and it will naturally envelop the
city. Can the Central Government
cope with this? Consider this prob-
lem dispassionatcly. Apart from this,
there is the possibility of increase in
organised crime. Illicit distillation is
an organised crime and there will be
more spheres of organised crimes.
What will be the impact of the pres-
sure of the people who are poor on
the rich classes? I want that pressure
to go up but in a co-ordinated and
arderly manner. The economic pro-

in the country at large. Therefore,
administratively, politically, economi-
cally and from every point of view,
to keep it as a separate unit is dan-
gerous not merely for us who are
round about but for the country as a
whole.

What is this small
called Bombay city?

were assured orally. Will you be-
lieve me if I say that? But that
is the fact Now, anoiner 31 square
realise that Bombay’s life and econo-
mic existence is entirely dependent
upon the hinterland—water electri-
city, this, that and ‘the other. You
cannot separate the head from the
body. That is what is exactly hap-

pening
This solution is proposed—they

* say—because Bombay has disqualified

itself. What happened in 19467 In
most of the cities in undivided India
and in divided India, in Bihar, Cal-
cutta, Bengal, what happened? Did
it occur to anybody or the British
people that because of these happen-
ings India was disqualified to have
political freedom? Did it occur to
our great leadership that Calcutta
was disqualified, that Kanpur was
disqualified, because there were riots?
Assuming that there was some viol-
ence—I cannot refer to it under your
ruling, I accept that—who had done
this? The total arrests in connection
with violence was 1150 in Bombay.
In order to punish these 1150, you
are punishing three million, depriv-
ing them of their democratic right.
I want, in all humility, to understand
whether it is democracy.

It has been argued that there is
great excitement and that excite-
ment must cool down. I most humb-
ly request the great Prime Minister
to reconsider the whole thing. Is it
going to be democratically decided by
the Corporation or by a plebiscite?
If it is going to be decided that way,
the whole atmosphere will be that of
election from now till then and at
that eleventh hour riots can
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Shri Gadgil: ....*Not now.” No
further progress. The Central con-

trol will continue from time to time. .

It is said that we have not offered
conatructive i 1 am one
of those who have dealt in a humble
way with the integration of so many
States, and may be assumed to have
some little constructive talent. Why
not concede that much? I agreed to
Shri Asoka Mehta's formula of wider
powers for the Bombay . Corporation
in Maharashtra State in my speech
on the 16th of December. He has
now suggested a  bilingual State.
That was suggested by us. It was
turned down. I do not know in what
language to describe that refusal and
I will not say beyond that. Now,
between that date and today, matters
have so deteriorated that to bring
back that idea of a bilingual State
is to invite further trouble. At that
time, when we made that suggestion
the Marathwada opinion was: “We
have been in a trilingual State, why
do you take wus back?” From
Vidarbha, my great friend, Shri
Khedkar, said: “We have already
enough experience of Hindi people.”
1 then said that it would be worked
and I gave my ideas. But that pro-
posal was rejected. Now, it is diffi-
cult to revive it. Even if you want
it, keep it as an ideal and give me
10-15 years’ time. But you must in
all equity and fairness say: “Bom-
bay is yours and it will be integrated
here and now.” Leave the job to
some of us who have got intimate
contact with Gujarat, who were
educated in Gujarat and Maharashtra,
just like Shri Asoka Mehia. Give us

all these matters can be quietly and
constructively solved. He considered
it and I have no doubt, he will again
consider it because he is the only man
who has got the real sense of fairplay
and justice. I wish I could say that
about other people. I am appealing
to him although he is not here.

Those who say that this movement
is a ‘fight of a few office-seckers—
that was the point made by my
friend, Shri S. K. Patil—are saying
something scandalous. Nothing is
more scandalous than this. Go to any
village. Peasant women, women re-
lated to Kolhapur Maharaja—they
are offering satyagraha. Here, 1600
people came. Upto now, about eighty
thousand offered satyagraha. There
are no jails to accommodate. The
police sometimes behave well and
sometimes behave very badly. But
this is the position. You have re-
duced Maharashtra to a state in
which the people have felt that this
is an insult to their whole race.
If my friend, Shri Deshmukh, has
used some strong phraseology, it
gimgmmctplctmntﬂ:eprumt
state of affairs in Maharashtra. Go
anywhere. It is not particularly con-
fined to this class or that class or
this territory or that. No one under-
stands why it is not integrated. 34
MLAs resigned. 32 returned uncon-
tested and two contested. The op-
ponents lost. The Corporation has
recorded its vote. What sort of pub-
lic opinion do you want? Take all
the principal newspapers—the States-
m :1, Pioneer, Amrita Bazar Patrika,
Hindu. Everyone of them says: “We
cannot understand what it =™ All of

January, it says that the decision te
have a Centrally administered Bom-
bay is the best and the Maharash-
trians should be told that this' will
not be changed during the lifetime of
the present lesdership.
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[Shri Gadgil]

For whose benefit is this decision
taken? A You have suggested safe-
guards for minorities. That is covered
...... (An Hon. Member: Where?)..
In Bombay. If they are good enough
for you, they are good enough for the
minorities in Bombay, Whose interests
are you safeguarding? It is a clear
question. The Prime Minister certain-
ly is not a man who stands for capita-
lists’ interests, unconsciously however
this is the position.

The question before us is whether
Bombay belongs to the people or the
people with property who have made
these properties when the British
Government was there. They are the
peopls, the merchants, who have sabo-
taged the policy of economic block-

pretence of free enterprise in Bom-
bay. When I spoke in the AILCC.
that the greatest danger for the plan-
ned economy was that you are giving
the key industries in private sector a
life of 20 years because you are not
nationalising jute, banks and textile
and in another 20 years they will
organise and sabotage your planned

ed. The only.lhnlourpooﬂe.ny
to me is this: “Kaka Sshib: we are
poor, we have nothing to offzr”. And

a State which is outside India? Shall,
I work out the implications? They
do not know what kind of stupid
thinking is indulged in. Then we are
told: Why worry about this small -
piece. Why don't you say tha
Gujerathi friends; it does not matter
to them if it goes here or there. In
our mofussil in all our villages the
entire trad2 and commerce is with
them_, They are joining in satyagraha.
There is absolutely no ill-will bet-
ween us. Why do you create this?
1, therefore, appeal to thz Govern-
ment, pause before you proceed, re-
flect before you reject. This is a
most just, fair and equitabl® demand
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This is what dharma teaches us. It
is for you who are leaders of this
great country, the WTfANTAT of this
great country to consider whether you
will vote for justice or whether you
will vote otherwise because party
discipline requires it If it was a
question of confidence in the Govern-
ment then surely I would have voted.
It is not a question of confidence in
the Government, It is a question of
re-arranging things in our own house.
It is not a question of passing the
ownership or transferring the owner-

without bitterness. It will be with
due respect. The personal relations of
love, admiration and affzction will
continue. But, all the same, struggle
will be carried till justice and truth
triumph because that is the motto. If
I do anything but struggle for the
ramoval of injustice I will be un-
worthy of myself, unworthy of being
a colleague and a follower of our
great leader. I will be unworthy of

E
]
c8

Bombay, I think. ' Now I will call Dr,
Jaisoorya,

Dr. Jaisoorya (Medak): Mr. Speak-
er, let me first make my position quite
clear as to what my attitude towards
this whole question is. Nobody can
say that I am a linguistic fanatic. My
mother-tongue is supposed to
Bengali and beyond Ashun Boshun
do not know oné ward more.
‘father-tongue’ is supposed to
Telugu and I know exactly 12}
of that, Therefore no one can
that I am a linguistic fanatic.
only ‘foster mother-tongue’ I
Urdu and for that I have got
tain amount of sympathy in my H
but then Urdu is now a minority
language.

EzE_:
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[Dr. Jaisooryal
No. SRC; no boundary commissions;
no long-winded arguments took place
thén. We should see how accurate
those divisions were. I wish our
SRC had looked at the map as it then
existed. With what a lot of common
sense have they madz the linguistic
- divisions in 1526! Then, Elichpur was
one capital. Ahmednagar was the
second capital. Both these were
Marathi areas. The Kannada area was
dcnarcated separately, with its capital
at Bijapur. It was so accurate right
down to Shimoga. Bidar was a small
area with the city of Bidar as capital
Only there were Marathi, Telugu and
Kannada spoken. The big Kutub
_Shahiasitwnscallgdthen.isthe
present Andhra_ Pradesh, without
regional councils, without somzbody
asking for protection, without any
recommendation of the States Reor-
ganisation Commission by way of
instigating or instructing the Telan-
gana people to ask for a  separate
indepandent Telangana. They got on
very well. If there were quarrels
probably they went to the small cause
court.

Dr. Lanka Sundaram: There was no
small caus=s court then, It was all
shahi zamana.

Dr. Jaisoorya: They were strong
and stable and is proved by the fact
that they knocked the Vijayanagar
empire to pieces. They were strong
till the Moghuls began to'intervene.
When the Moghuls intervened, the
old combination went to pieces. When
the Moghuls came on the scene, they
realised that the Deccan is the same
area which I just now explained and
where all this gadbad jagda and
golmal is taking place and which the
States Reorganisation - Commission
was not able to solvee. The Moghuls,
as a paramount power, felt that
Deccan must be controlled.

The British succeeded the Moghuls
and they. said that there cannot be
any independent Deccan. That is
why they raped on the knuckles of

the Nizams when they tried to be

and they took commonsense views
about the whole matter,

Afterwards, our Government came
into power. First of all, there' was
police action. Sardar Patel asked the
Bombay Government whether they
were willing to take over Marath-
wada. He had maae up his mind
disintegrate Hyderabad. The
Minister of Bombay said, “Yes; = we
will take over Marathwada if you give

is

crores—and suddenly they became

these ‘matters.

have not till today met any man in
India—although 1 differed very much
with Sardar Patel—who had such a
clear and realistic concept of things to
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The whole tragedy arose like this

the concept of a “balanced State” of
Bombay, a bilingual or dual State of
Bombay—a concept of which my
friend Shri S. K, Patil .is the great
champion. It fell. Once the balance
got unbalanced, the thing goes phut.

The next qu=stion was: “What shall
we do for Bombay City? The
Maharashtrians never said that they
did not want a bilingual State. But
they asked, “Why do you want w0
truncate us?” That truncation was
also a part of the pattern in order to
“balance” these two wrestlers. In a
bilingual State of Bombay, they
wanted to keep little Vidarbha Sepa-
rate. It is syrprising how the States
Reorganisation Commission came to
their conclusion about Vidarbha at
pages 122 to 125 of their report. The
great historians—some of them were—
completely ignored or were innocent
or ignorant ef the fact that there was
the Akola Pact long ago; that there
was the Nagpur Pact in December,
1953, Yet, if we read what the Com-
missiqn says, we will be surprised.
‘They have said:

“,...there hag been understand-
ably a certain degree of suspicion
ever since of persons from out-
side the area”.

That is said in somewhat insinuat-
ing way. ‘The Vidarbha people have
got a suspicion of the Maharashtrians!”
“The Maharashtrians have a suspicion
of Gujeratis!” “The people of Telan-
gana have got a suspicion of the
Andhras!” Is this the way to unify

India? Why should onz put up with
a thesis which has gone wrong? Fine
unifiers of India!

I shall give another example from
the report, about Telangana. At
page 107 of the report, the Comimis-
sion has stated as follows:

“We have carefully gone intc
the details of the arrangements
which may be made on these lines.
It seems to us, however, that
neither guarantzes on the lines of
the Sri Baug Pact nor cunstitu-
tional devices, such as “Scottish
devolution” in the United King-
dom, will prove workable or meet
the requirements of Telangana
during the period of transition.
Anything short of supervision by
the Central Government over the
measures intended to meet the
' special needs of Telangana will be
found ineffective, and we are not
disposed to suggest any such
arrangeme=nt in regard to Telan-
gana”. .
‘What has happened? The Bombay
thesis has gone phut. The Telangana
thesis has gone phut. The Vidarbha
thesis has gone phut. And the very

verythin;whichtheymnot]‘m&_-
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But what arrangements have they
made for voluntary co-operation?
Take, for instance, our suggestion
about boundary commission. If
man like Nijalingappa were the Chief
Minister of Mysore, thers would be
no difficulty between me and him.
With true oriental courtesy, we have
already gifted away to each other
vast tracts of land.

Dr.iﬁnh&mﬁnn:lhopeahir
exchange is no robbery.

trict secretary says, “it is going to be
settled at the higher levels”, but at

rest. By not having a
commission. I ask, how are - you
going to make everything go to sleep®
Are you going to give opium or what?

about the implementation and putting

worry is how are we going to 3ave
ourselves from the wrong thing which
we have committed. I will read out
to you whai my former leader—un-
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a stemightforward way. People have
said, “We are not going to give way
to violénce” But, can you give way
to political blackmail? People say
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they are going to resign from their
party; that is what is happening
Delegationg after delegations are
coming some to meet “Chacha”
Nehru and other to meet “Ammi Jan",
but nothing iy done. There I'no
decision at all. It reminds me of
something. I have a niece—quite a
pretty girl—but she could not get
married. She wag developing tempera-
ture and somebody said she was
suffering from tuberculosis. But I
said, “no”. The trouble was this in
regard to her marriage. When the
father said “yes”, the mother said
“no”; when the mother said “yes™; the
father said “no”; when the girl said

“yes”, the boy, said “no”’; when both.

said “yes”, the parents said “no”,
This is the sort of thing that is

Ministry says another and the unholy
mess goeg oh and on.

1 want to know the terms and con-
ditiong of the regional councils. When
I asked them, they said “I will show
you tomorrow™; I said, “Give that in
writing”. They said, “it is left to the
President”. I cannot understand this.
This House hag the right to know what
the Government is deciding. I have
got full faith in Mr. Datar; but, with
all the pressure tactics coming from
the other side, we do not know -who is
governing us—whether it is the Con-
gress Party or the Home Ministry,
That is why I feel so disgusted. If
you give permission, Sir, I will now
sit down and have nothing more to
do with this SR.C. Report.

dfir srgT e wrlw (i) -
I Wi agw, ot gRY 7 %
Tl gt 1 A ey wagd 7 faw
@ % frs g ¥ A fiear Jawt
# siliz Wt (3w wr) & aod e
o g 1 IR fas e
e Wi o W, & aed aret
e ur daw wv fas soT W §
?ﬂlﬂ’imﬂuﬁ&!gﬂﬁ

'

tﬁnmwﬁmﬂhq
T 1T § | Wy A% FPY I wAT
Tt fir Jeit v $efcfew (qer
W) IR T W @ wmar g,
Ia% wft wrod e § 1 oo O
e s o T waw ¢ WX
W WY TN g qar AT, W oY ag
Hor i e gxawic oY A
W I o § o W fe IR W
s k&1 & ow oy

.qura § aror s gy § fs wgt aar

T ¥ aw §, Afer oewd ¥
@ ¥ v wwar § fe e
qora %1 % fgeegar § oY fis domrer
wifew Yqu i &1 gt a% wwamr
AR 9T g €, ¥k A W @
frogwrfiwd s v ar ¥
qr &1 T WA Qoo AW ¥ ¥R
e §, ow A fs agr 9T & tsne
! I 7 fafew wxfic & fowrs
AT ST § I T gk gar
& 7€ 4 fis IewY qu & are A
feqr T | AE EAT WA Qoo AKX
Y *r @ ol ar ) fed e
Y , W ANy ¥ fF | W
W T awie T @ w0
AT TE WA P o AT avfry
guT) g ywi YRy
R T W oA ot
=it g A fis gt & of ff, v oW
s g1 A7 Rl 2w gew § fend
(wiwd) fed | Wi wt wo s X
e W ¥ Qe St Qe
& e I fomd (wiwd) ot dguan,
flarsh g frwrt & ford i gt 9 Wi
gew (wisameat) wr § 1 dfer v
= § 1 foe ot ag wr & Prgrwr o
Y s R ¥
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[4fea sg< zve writw]
Fenidea F RO W N O
ey fe s ag 3 o T (V)
¥R, faw Q¥ & Jaw w1 wnfET 0
foar T 9% wwT g A W
fowa oy w 7§ fow v @t
AAMaPREITER TGS
fe g & o ¥ foora § QT 9
f& wur dawr gwr, |1 o (W)
dz= (duwr) g€ & & I 0
7 g qarg anelr o | agi aw fr
AT ¥E PIT § T AOLF AHATZAT Y
30w A% v fafrex (dg W)
e ¥ g7 v wE ¥ fod o s
fr w daar gur § @ AW IFA
® WO T AV W@ | YW T
frerqr W & fo wwd s deen
foqr 1 @b AR A § 9 9 W
o veém 1 9w frerea ag § fe s
wee @i (9o @) W@ W
et Suar fear forawr fis g0 gt
@R fear | W ey w frer §
ot W W frar @ wwer O o
a% i Afwg | s ag ot ahwr
v wferre fiear ag T 91 @R
WY semfass Sew (-
dmfrs fraer) @ § dar W
ageefaee  fefereda  (wadw-
fre wsformemt) o5 sk & wmoer
Tt femar § fe o dam F A
X qQuaw wnfe (e gr) w
T guW WY A A et Rwer
417 gt foveelt fs ook xw Y
W TR Te WX feelt WY o e

AP N g gt d

& amwt ag fr wwwr e g e

W T ¥ AT w0 & fad ow o
oY 7w goarer wolt ot o o amee
varar way s ag sofeT T &

2 rMm

Ry foamvmter faw (Tewgr
5% fodaw) & @ fomw enje W
skfsfifsaff &1 A ard
Feivt (wfover). ot § Bfer @ o
e > W wff fas o frer
¢ T AR wiedege (dfwr)
T giEde (W) fer o Wi
IuwT T I} F A el ot qr F
W e aeiw & fas aw i
faar 1w fawr & wifex § ar w<
we gifew ¢ (g ¥) 7 3%
frargur t . '
Outline of the regional scheme in
the Punjab State .
W ouy § wxd fs fedt
THE 9 WX ¥ §¥ e Fwer
g § O IW gHeRE W Ay Ay e
few aeg ¥ wore & wig fs € oEdAe
X W & g AT Iue & ¥
WA & gifews (qidre) fowr fear
W IEH wieewEn faw faqr, @
cifeve W ¥@ MIzawT (w7 ) -
A gHwdE WY I Wt o aw R
o 9 f5 W wifede @ wg
AT T & awar | F & og ewwar
5w 3 wigd & fe Gumr & A 7
w1€ giTie 7 3w Y 9% W AW ©F
THRY Wi (srafawr & wdy)
® afd @ 78 W W wQ)
# aoR T g § e O A
T wie (wew swrw afufy) *
oW sifer f o ft Wit Jui s Ry
7 wgr ot fw g ag dear s faar §
W UM oW X W e
(writwar) & w1 wIT w9 gy
¢ e g ok el A w @ W ot
& v dfed fs wg & duwr Y g
& forar § ot s v o o el
7 fifad | @ Gy # T sy qww
T | W W enrfoe 38
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¥ 1 ¥ g g fs daw ¥ g7 A
wT FwwT & T g e B gw @Y
[ gxvie & faars € frwr € o
Fqagfs o @ Gaw fear ge3
T fow Wik qw W T TR
qux fear § 9 w9 ST 9T ¥ wEY
¢ fow 3y ¥ W quw w1 W™
AR ITY AW § | A o
quag T s § s arntE
(ver dmws) smrr @ et @
¥ wA FRT § 1 F o § s
daw 7 s 1 fpg avEiEr 7 ¢
AR P TR 7 W Y 9w
FNTE F Y 7 § WK g 9T K-
ey %1 gt R S g WY & 1o
<7 0 sz A e w1 A€ do-
&t & g war § Wk w6 Wi avEnfEr
@ mr g o & wgaw § ag ug }
@ samquuR wift ¥ §,
faer o s F, A€ € A @ G
€ i iz (wAT) A 7w AT
W T 72T TqT ¢ JHT F @ wQ
g W 8% ¥ qu s § 1 Afew
WA o ag it wga g e
O § N BeATAZE § AT {ieie-
v ke (sufermr) wfwere g 1 3=
q¢ fedt avg ¥ o wrok dad ¥ Wz
T arit wfgd 1 Y F ag ©g @r W
fs ¥0 fowaw a3 ¢ fs oY adwr
AT @ W wWfewe fear @
o farg o & w9 | (v=qw) foar
T &1 9K faw ag ¥ wikEATw
W gy S (srafon vy

W) T AT AT IW W AW q@-

O & 1 Wve g w9 wifee
o fs g oW fefearm  (wie-
) WA | T oy A W v
gt § o ag alwr & W/ &
ST WV dEEw whwr s wgd
€ o g W ey dw owed
f& & s wig O Y€ qoier 3w v

o e a1 @ 8 fag Wy =
ot wW qW Q@ W I AT
W @ &1 Hfaw | e o T W
frern Wi ¢ s v & af o
a1y o W wy § 6 & qwa s
T I

& wi won wg § fe ag A
fer@ SreT W9 T § W 9%
emiN s dewr g ? T @
wo¥ & W q¥ fs wmar ag snfEr
& w fw o q fgwl 7 awdw
wror § og arfaw § av i o & o
Wk & wer g § 4 ug & s wrat
fore wnfar @ Rl 9T Fnd |
% & U GPs YW 6 @
aTTT | O W wgrae § wmar W)
#ra g & | Jsvr o) OEE F AR
¥ dt ug gu § fv agt & swc e §
fadr § sl 3 otz (agm gv)
s fear § WX 3@ Qe & qafas
st grn fawd fafew da & e
w s & @y @ s wEr
¥ra wff a1 TR & S e
o w7 W€ dewT FTHY O tEE Wy
®T %1% 9T | I 9 g
a1 F I e fe TR
a1 § 9 Gre @ W wow S fe
a9 IR dewT & A R &
A AF WIAT W §AW ¥ Jww
i @ Zeet § asew fear &)
T @t WA wg sy @ €
there will be equitable allocation of
money for development perposcs
gat awww fmr (suwarfaw
sfawwr) s fas e § e e
e feww ZFmr (2feew afame)
wr fas fear § 1o oW aw
F OWNR 9T g Iver S
wz foar § + ot uw & wfeRw
Tt sl idfen d o oo §
e que gt § fs v dwwd end
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[dfexr v e wwia)
¥ fod famw & @ dwd o sz

§ afi Ty dora dwd (freg figear)

s § dR g aegy fafen (B
fare w3 19T wEHY A % &
¢ ww W fear ¢ feEt A
TR fedt i< arga 7w awd S
N I AW ¥ A F I TG .
f searen fofiar & arg, aelt gt
d, SuT% g ver 1 ofafew
(¥¥) &, Szt (Iurr) & fogmr
¥, wyfiem (W) W@ gfe @,
i (fawrf) & gfe & Wik @
AE A FATT EATHT A § W TRT
(vxfomr) & 1 w@ W * I
auelw fear 1 R o fee ez
€ fey fe & wmr wer wC aTen
e g oY fie wiod fow 0w
- wrfwiTR  (wiw @wa ) fa
g 1 F wF wxw ¥ qET g §
fir s o frwrt WY g A & fay
AT Wl Tt ? ww www
AN fawr § @ AT fellaw &
avt § o fafafes aefe (we-
W& AT WNT) ¥ ot § wiife
FNT W wrarer & diw F @7
AT |t A gEd @ fee
mﬁi“&ﬁﬂmﬁ"m“‘
[ g | frae @) et § e
e gt wif ¢ Wik fred W
qa ¥, 3w & e A v gar &,
I ARz 7 I afr @ET e
uer ot & &1 fF % sFwRe
(fedar) ow srwe (faforr) & a
arr § 1t @ § F s s
g fe vy swrw aga wew § Wi wet
oS s fear a1 W e
o it e @ T § Wi e
e aboud AL
fufafers wefdle (wer sww
o ) & vy (o)

¥ w1 wmrn §, T et v 7 )
Ay w0

o o vk ¥ ot & awdid
gt 1| ot 2w & o F o e A
wr fwr wez fed & 1 Wi Oy
wit WY fafufies v & &
we)-fufafes 2on & @t WY §, ok
fafaw 2w & W § i ph-fafaw

- Rw (¥ e A ) F oA @

& R §, % A F W W @
t? Tuwywd wom g e W
T w1 duar w7 E, ar fggearr ot
dar e ¥, dferawaw wiv fafar-
few Ao w1 St @arer § Sawy
T W X aw a% M W FASAT
€z (vl Toq) AT wigy &
Wk faw e &1 v @R I
Wi g AW § Wi §, sewy it
qTENR | ER A STyOwT AT g ?
fog o & ag i wr wwdt & ?
v gud e f gy v W, B
& WO T, WO T & W
fefag & ¥ & AT @ N Femd
(wiwk) § ST Tww g § oo
%> g dwaE ofar (fasyr gar @)
o & o1 G uw g fefafes
ATEANET T | @ N & R T W
it ¥ 0w o € 3T B &
afifrie (Tw) W § wwT 1
% W o s fiv ag o grew ¢
g FT O wifgd + ww F o ferd &
FTEY WIS AR AW ST § 1 S
¥ dex § @t fafeee § Wi 91 §
Tt fefeam §§ 1 o ¥ W
firfrezx { far F ¥ wvwr e fafe-
o & ¢ i g% wsavar fefwws o
Yo whwht & efiwx (wonw)
o siifaw (sfowg) & Sadr
(wwafer) it & Qif wreere fefirwr
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*§ dow g & mw aw § Wk
T & avaY arae fefm & 80
qam qfeers afew wiwwr (dow &
Wt ¥ar ww) § A dar ) ok
e & et fefeww § § 1 T
yufeae afafew fodwas A (vl
I T AF) § A A § o
At & wrerae fefagw & & 1 o @@
&1 s afaanich Sl (e ge-
&y afvx) 2, g N weae fefawm
w1 w7 aw e (T aftey)
W T & Wiz draT § oY uwl & e
araY fefaaa & § 1

% ur i Aed 1 vy faed-
fer offfaw (fam ofag) & wesic
(T ) Wi wiE (fam &)
zra afaee (TmfdEe) te dwad
Hyfas Iwarar §§ 1 O o
& el & ¥ fas 3 gfamr s W
rag ¢ 1w e frsfes af
fx fae @ar (fawm @ g7 4@
i afefs & sxer) & a5 R
AT T s ¥ war & §
sfsfeae sy (aerds afufaat) &
e § gra Aifiaee AT Wit
I 7 ¥ W€ W ghamr W WL

wx au wfafew & g zfed |
wifo @ THo (Wrahw wifvs &)
WiT wrfo Yo THe (WM wWTEA
A7) ¥ =¥ Ty 7 § o w6 g
@ W & edw (sfw), fedr
izl (Ivafew) wey, dwedw
(vt sfww) ik wfeedz dedw
(ug sfex) o o oty 8, fer
AT ANE W gfoarm st Wi d
Qe v W ¥ fevdizy  (feamit
¥ wow wfewrd) & ¥ fad 3 afcamw
¢ 12 Fed wfeerd (37 wiqwr)
Fywamrwr @ ¢ Qv
fednizn urs gfaw (ffow sfue)
ﬁma.t,i'ﬁwwiim

w ook o o & W i
e s g W X @ fas
Yo wayreT ¥ § 1

it &% sfefew (d) WK
o (fawrer aweer) Wi aifer-
% (48%) § s § foww
(wfafafacx) =1 fas fer & 1 Wi
T o=t (¥fY) Wk faw
(fewrf) w far s, & v g
w® AT | e (%iN) W
(efdmmT) ¥ ogd At § ¥R
AT OFF A A Pt f, (ww F
¥ o fa% < W oww Wl
dow (fawrf) et o 1 e
W ¥ g gw § Wk
wh fad qu wade Wit TaaEz
TE §iTT ¥ AT § 1 W e
(dfimm) & SEH Tt T A
e sga (Tardt gfwer) & awr femr
¢ ¥ew F ag w9 wom wigar §
f& AmaT W TR § TE T W
¢ AW FE W N O @&
foq qrit 28w, a9 fs  aT@—T W
13 aTw o%T Wi EfiE v @ & o
aret faemr |« areeaT WY foem W
it ¥, SR T it @ G, it
areaT gifac gurt Ry w1 ow fgear
2 WMfv s gtfeos

sasaf mw& u frware
& mf) fovever §, Fover forere & wrepwT
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[iifen s wra wria]
Y fawar § 1 ol Rl F ot i
(W) &1 wed Tyt Sl TR
=Y WAL AT A ¢, Wfww g wwi
qT AN Qov wuT fowar o
AN & O F g dwd et
fafew (W @) o St T 3
TR Wl W avea, foew, -

W N AT, reR g AR L

W I AT (I6hr) W R
g | o o 7 TR §, e
o e F 6t o & o,
wred §, A {5 g0 fo ¥ g7 e
R o= fagr g g 1
TAR AT FT W W BTN
¥ afea g

| W W oA (mer) SR
quTd H ¥¥oo WIXHY ®IX afew
o g, o F ¥ gurd agt W% Yoo
¢ of ol At A Yoo §, HiwT
T TS F S Qoo § ) AW ¥

¥ W A & fad s v A &

T Tz ¥ I iz feet §, ®
f & ot ¥ o A

- Afeww  Sfalwdw  (fafean
v gfaurd) & wwe § oft g
- aow ey ar @ &) A -
AT ¢, TEWT AT T WRZ ¥ AT
wifgd, Mo gaa ag Y (% FH voeo
e (A ¥ fod oig) & ek 230
ot ag )

s ¥ oy wrew fedfoew {
{wredt wiw) ¢, farr & & gfeaen v
t wtw R @ ¥ R

2-15 roa.
[M». DzruTy Sezaxen in the Chair)

TR gt 3%%e fuRw &, far &
% S aeft St awehis § 1 g YW
# qrft &Y qwr st § 1 W W W
W & i & fog ol W an §
¥ qUE ¥ wvr aw e o gy
a8 W WY T S & frd g
& u: AT o fTar Ty W fe W
Ry § anewt § e fuifar
¥ fag v arw s f5gn w1 Com-
municnions (¥WIX) & ¥t # gew
ar g 48 T awiw § aw
w I @

ot a% W g wWige & &
nfow &t § fs e ¥ R @
W1 EqF @7 § ) uw  qarw g
g & v 7 gt o1 Wy a9w e
¢ 1 =i gk wwiw T 9w W e
% & Qe § 91T ag Ao o i—

. g w1 8w § 1 qo urko Hre

dre ¥ (wiwwr wrnftw wivw wfufir)
¥ 15 TeleE F & gt agt & faw
¥ e (wialafy) &

l'u:llt K, C. Sharma: This House
has no control over the Congress orga-
nization.

I WG @ AT §EE

W ¥ A W g € , At wear §0
sy & giaamr & avw wr aqw fiear,
W IR 7 qg 3 wr w70 ?

dfew  sTHT T weiw @ wEW,
gt TC 7w A 7 fwme ¥ o€ § v
wrew fafret & ok & o wrke dte
wre o sfifer ¥ vt w1 Qur W
t fr wwhiiz w1 e & 9 v
L
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Fandil K € Sharma: That was
wreng.

Fandit Thekur Das Bharpava:
Please do not interfere.

Pandit K. C. Sharma: One wrong
dnundhlﬂtymmm

Mr. Deputy-Spaker: Order, order.

dfen T TW WHw . I,
g I WA ¥ ye e § fe
wing ff gt N o t—
wfanr (wrew) o, (xw) & A
& agi s e 1 ¥ waen wwgar § e
JAA TR CATE ® AT dav T foar
1 T Tk gy B it o ®
i T w0

Iareaw wERw AT A I
LOEE &

dfea sy Tw wniw - T fas
ot & §, & wavie w1 @ o
figeer §, fror fe g Q1 N FE
o §, sa% fad faed s fndem
¢ I § A R g

Ireaw wgw ;W X Ara @
faredrT £ 1

dfen s Tw wwiw : AT @
fasdm § 1

# o FTT g § 6 TR et
¥ " o I a2 &, fad fe wod
™ ¥ | W T e fawma adr
oA @ ag forwraa § fe 2%
WY ooy wqw w0 @ @ o oy
warar ot fas wars w1 § 1

wgt 9¢ fafaficrs s st
fars fismy wr § 1 g W fgpenw W
e 1 wT Tewr N ogw won
w@{? résowlt w1 fire
wrs fete (Rednlt feorwr) &% oy
¥ 1 oW W § fow siedroguer (sfirwrr)

LE SR e wrTe e (o=
ey watr) i (sfza) F
fowrs <3y & dwT & vy
e &7 e §—Fomrer A (2-
faw fowred) Wiy o of sl
& € § 1 w7 7 § e Rwwr Sy
i (fedw fowrr aé) ey oy

| WX @ 7 qw v wenfis daR

(wfes fowred 3wt & find) ot
ol | dfew & dwar § fr or fawr
7 Iver o fs ot & ) wwd o
W e o i (Sveew) WY
q xg an g § e fafafes
AT & w3 (fonw)
fer 73 § 1 § O vy wggw v F
fir o fser ¥t el &Y gaa B
f arr awar § 1 foarw Ted o
¥ AN g fwr 3 frw st
@amad

a® T 7 & famrg,
| w1 ¥w 9w qug

¥ wan g e fafafes @)
fa & o fisw ey &1 w9w
&1 v fawfa® & war fiwar anar afed,
7y A Wi ¥ Sy el T q
aam awar § | wESEA § T je

- aenfeity WY wot aver dqal,

(wwr), fewz (ﬁ!ﬁ) T vl
(vesfa) & wwd (o) ek
w1 e (wfewrc) fear mar &1 9w
Ttz & 7% ¥ N sfede (vv
agan) wt & fis g o frd gm w0
il st 3 ard ww oy fewie v
t&mwmwﬂﬁﬁwm
fs ¥ W W 7 orht wEl &
hogm & &%, & R ww 7
wg feuiv frgw war dix amw ¢
e & ag ot wd we § fis 96 Ao
fad spw Wtwdt ¥ Sk Wt @ awit
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[ifen zrew ave wiw]
g 1 I TG A pRiE WA
IET L TW Yo 7 MfwdE (Ug-
qfr) *1 oz wfema e § fr a2
felt o &5z § ot MpoT W -
Mo (arqar) & arX § gwr T wwan

3, sfe Y squnfr ag & s Ao

T F ar fewe (fafr) &1 fas &,
o e faega wwieSqEAT (wir-
Fe) & A7 feget qwr @ w9
fear ar fe wm Sqea we wTv A
T wwy e Ao (D)
( Spoken language )
There are the words of the
secuon—as oppos:d to written
ifad= #, 7 W aw ffear Y
A 7 Sew THe W wfemr @
fs ag fodt st @ w fewe
39 a% | & qorar I avear w9,
ST d T g e am v e
I3 Wr fgaR & it § ands

TN aTaw ) Far g

|T3v 7 fgr 1 9z @ fear 8
R 7 W qar § F aec sfear W
T /Y JAA e ¥ o g
2w & et wga E fwwr fs & qat
¥ 99 FQ@T F 1 A9 AT et §
vad g € Forwraa @ @1 & g
£ fe gt =X Y 9F 1 g A
T FegE N W 0w @ frrg Y e
€, o Jomdr & wvE qerfawr W &
¥ oy werr Wiy § e o Gl B
w1 et wr g | o F few
W ow ooy ¥ e Wt s
(owfewr) = ga &5 §, dfer
Sy F gt ¥ Fewl F qewt w1 o
@ s ¢ Faerar fix et ¥ fie¥ &
¥ et W 2T (T F )
gt § 1 M W I Y AT I
wreeeft swr wigh ot & wuet -
fwn wéar 1 ot widwuy

& IH ¢ § W gET ¥ T
wferar a5t 2+ ot & o sy
& wTowT o A w7 Wfgw o

v %37 § & wefaw -
frnfrft (wifew ) ® 3x
®7% & fr Wiy Efafafeast  (ufs-
g AEAEY) W ST FEET I q
& T T W ¥ fay am awy
g ot T T & R W aw awr
€ & A v fe Q¥ v Ty
ard A fe wiedgnT & fers g
¥ a3 wewmr fe dwmw sty
9T Wt KIHET TwE  Agw §

T WTTRT IeQ AT FWT & 4
Ik yfas Wi wsifes ffaww
(Forers aey) Term wEy & a7
3figer & arerar g foe 6T wwrer F a
e afee § 1 W9 gEEY T
faea fafaeer & e 1 T o wey
FETiE MiTweq § T T Sy
T JgEdr (WRTT) AT gy €
a1 eve § Ot Wi g fear v
I8 9 feaTr www gwr @ ug Q%
v 1 AT e (W)
tmivErE ot ®, W
% qi2 49 W, g7 o fafafes -
of@r (U dw&E ANTaTEY) WY
T ¥ wwemtw (wifew)

&
A
?
ut
%
2%
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§9 Tt F W WY 2w ¥ Wi
T EdF oI AR 9 Ofew &
AR | W A AT AT TN T Y
o aw vt @ 1 Anze AT
wer e ureRT & fod A Twe ae-
¥ (feer feor) s & o T
T A & awdr  wafAd O 47 w3
TR I A Ry HfE d g W
aet ¥ feq A dwnd (afenw)
ifag 1+ A R F o7 dore F Sy
Towy & & wowr wnfar @ W
Z) T i fr Rt g A &
WHRT A1 geeeATgEe (Wiaer) &
IV AW | TET F W IS
Qo At (wfaier) &0 & o
et (arnfas e §) oodemEr
(foer & ovaew §) O eTATREET
(wfew gfz &) g o § 1 Frm
e Iy st A & 3% qean
TG AT G ) A W WS W
oo ey § ITET U Tew @
IX A€ AT TATHT HY T I A
AT AT I M AT FZT & 9T T6 WG
TG TG ¥ IW A% W @E A afew-
FRA TG E qWw

¥ W wrer WY ) 9T A% WY g
=Th & fd weERr SAATEE aF A
TR, Trer peATfivs saATRe (wifas
fawre) A w@. Wi agi & Aw W
afar (&%) w7 7 $Q@, ar %
A ¥ W 2 § IR 7 W gy
& T

¥ 4w AT9a § % Wiy Wi}
U ST AR F 1 AR R E
qAPNEE & W §2T et «rf @
fasiard sgae i wear | § I &
avsag (wm) siezgwa St witwew
(wpews) Ry WR Y & ASE
fewr- 1 wigar § + wfeww 3y F faen
369LSD

¢ fs wre Jx A amtfeen (Frdwr)
¥ o |z Wiz Iq TRtfew &'
T A AT W e ¢ s s
2 fs @z e (Tow aTerT) w1
xfairgam (vuwe) sideger &
srfiww (Irw) & qfes wff o
T § 9 Fox v Wi A &€=
THHE & wfemTe o T aar § Wik
qIATER ¥ FRA & A Ao e
g § % ¥ TR F vl arey F A
Gt fegeErifcg N g 7
AT awar &

o N fear ¢ fe o
sforeawt oI e srafast § st
& Y T T ST ST ) § o
T W1gan § s wiedequm e ardt
& QT AY 98 AT Wt §f fis T Wy
TIRT AT gy, §feT W@ N w7
TEY TOT AT | K 02 ¥ WA ST g
% fe 0w F R qwark i @
FHAT | WX YT AT BY qg Wi
T dY JEN AT FEEgEAT i
| T Wk IeW ww afex
arfafev (awdfow s7) & § s
o ag 3w ag ¥ sfaam ot W=
HOAT | 39 g § I AR e ®
1% fafreeT O gaX w1 a7 ST
AR AT ATHAT T AT §Y ATEAT |
freerggt T NavfiTw N § fw
Q% AT LT fwwr a@, W
forieal (fawifoal) ot oiffamic
¥ wgw @, WR I pErdemm
(amp) AT WY 1 oy AwE W 2
T § 9T O wrEr g, Wi A
FFmE A wegAQ (wnge ) afed
& | T % fedee (Folr) aoay
fis ot g § ag wfsia (fewre)
aff T 1 AT FEIT ST JaT &
wg w fafreed & foars srenfcdy
w Fieelts Y fewar I | wrere sl
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T gt AT A A€ A9 fafaeei @
wm WX AT SR ()
& | WY & wTw § WS F AT g
g % wore sy @A s A w2 0w
et &1 QU g7 feitw frer %,
ar wrrwt Wige f& Wy 1w e fm-
AT WX Siedequa waeqe faw
NIAT @ AR AR TF IR
WTT TTET 19 FIAT Nigq § 3T 90
AT arr g ar e & 7
ATIEr feRa FqU ST A T

Shri C. C. Shah: I wish to congratu-
late the Joint Committee on the very
expeditious and admirable way in
which it has dealt with this very com-
plieated and delicate problem. And no
small measure of that credit goes to
the Chairman of the Committee to
whom both my friend Shri Asoka
Mehta and Shri Anthony paid a de-
servedly high tribute,

This is the fourth oecasion on which
we are discussing this problem of
reorganisation, because the debate on
the President’'s Address was also al-
most a debate on reorganisation, and
every argument that can be canvassed
for or against one or the other of the
views on one or the other of the pro-
blem: involved in thig complicated
questirn has been canvassed more
than once on the foor of the House.
Therefore. a certain degree of repeti-
tion on this occasion is inevitable,
and in fact. there is not much room
for new arguments. All one can do is
to repeat what one has said before
or in other contexts. ’

The Joint Committes went into this
problem as the Home Minister told us
in great detail, from cover to cover,
with the greatest care and with the
greatest anxiety. And as he rightly
pointed out, while the collective wisdom
of the House may make a few
changes here and there, on the whale,
there Is lidle room for any major
change in the Bill that has emerged.

The Bill that hags emerged is un-
doubtedly an improvement upon the
one that we sent to the Joint Com-
mittee, in several respects. The Joint
Commiltee have done their utmost to
take into consideration the viewg ex-
pressed in this House while we sent:
the Bill to them.

Our mind has been so preoccupied
with Part II of the Bill which relates
to territorial reorganisation, that to
the ot“er provisions in the Bill, equal-
ly important, unfortunately, we have
not been able to give that degree of
attention which they deserve. Con-
sidering the limited time at my dis-
posal, and considering that I have to
deal with the problem of Bombay,
however briefly I may, it will not be
possible for me to deal with the other
matters with which I should have
liked to deal at a little greater length,
but I hope in the course of the debate
I shall have an opportunity to do so.
But in particular, there are one or two
matters to which I should 1lke to
refer, before I deal with the problem
of Bombay.

The Joint Committee, I am glad,
have retained the provision for a
common High Court for Maharashtra,
Gujarat and Bombay. I know there
is a minute of dissent on that by my
hon. friends Shri Altekar and Shri
Deogirikar. But I hope that while we
have to part company in several other
things. at least thig great institution
will survive the ravages of linguistic
fury. and the great traditions which it
has built up will remain at least the
one unifying force between the three
units. I am very glad that the Joint
Committee have very wisely retained
that provision, and I hope this House
also will retain fit.

My hon. friend Shri Frank Anthony
spoke very eloquently and very well
about the protection to
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make, and we should make, seme
better provision, constitutional provi-
sion, which can be enforced in a
courtorlaw inotdertha thgtun

Having said this, I now come to
the problem of Bombay. We are, in
a way, in the last stage of our
journey over this matter. This is &
problem which undoubtedly is difficult,
is complicated and is delicate. And
passions have been roused jn both
parts of the country and elsewhere,
and one almost feels as if it has gone
beyond the range of rational dis-
cussion or any vreasoned argument
and only passionate appeals one way
or the other seem to prevail.

And yet, one cannot neglect the
history of this problem, in order to
understand the solution at which we
have arrived. because it is my sub-
mission that the solution which is
now embodied in this Bill is a result
of the history of this problem. and at
present, and under the circumstances
ir. which we are, no other solution
is possible.

Even when the Congress formed its
own con-titution, it -was Mr. N. C.
Kelkar himself, than whom there
few greater Maharashtrians, who pro-
vided a separate provincial Congress
vommittee for Bombay. and there was
very good reason for that. Then, so
late as 1948. during the days of the
Constituent Assembly, when the Dar
Commission was appointed, or rather,
was about to be appointed, the repre-
sentatives of those States who were
interested in the formation of linguis-
tic units met under the chairmanship
of Dr. Rajendra Prasad, at which
meeting Shri Shankar Rao Dep was
also present: and all of them agreed
to a formula. The formula was that
the States should be reorganised on the
lines of the Congress comstitution. I
referred to #t on the day when 1

spohonthellmﬁdthesutll!e-
and 1 have

Deo agreed to that as late as 1948
At that time, nobody ever thought that
Bombay should be part of Maharashirs
and that it cannot be anything else.

It was only for the first time when
the Dar Commission came in, that
that demand wag made. I know that
demand has developed volume, and a
great deal of volume at that, But
after all, in a problem of this nature,
it cannot be that what I say is the
truth, and the only truth and the
whole truth, and nothing else ig true.
Now, what is it that we appoint in-
dependent commissiong for, commis-
sions consisting of people who arz
totally disinierested in the problem
and who have nothing to do with it?
Yet, they have come to conclusions,—
the Dar Commission, the JVP Com-
mittee, and the States Reorganisation
Commission—I do not want to go into
all that, because the House ig well
aware of that. And there are two
things to which they have agreed. One
of them is that Bombay cannot under
any circumstances be part of a uni-
lingual State. That is the conclusion
arrived at unanimously by every com-
mission, by people who had nothing
to do with this problem. Today,
passions have run high, demands are
being made, agitation is resorted to,
and all kinds of coercion and inti-
midation are being practised. I shall
deal with them shortly. My  hon.
friend Shri Asoka Mehta also agreed
very rightly that Bombay cannot just
be allowed to be reduced to a Maha-
rashtrian city, He has a formula. and
he has his complaint that it was
summarily rejected. Well, he mav
consider why it was summarily re-
jected, if it had any merit in it, or it
it were workable, But that is a
different proposition. He undoubtedly
agrees that Bombay city ought not 10
be allowed to be reduced, and can-
not be reduced to the state of being
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a Gujarati only. I am not interested
in that. I have lived in Bombay all
the fifty-four years of my life, and i
am more a Bombay man than a
Gujarati, I have lived in Bombay
since my birth, I wag brought up in
Bombay, I was educated in Bombay.
and I have passed my whole life in
Bombay. So, it I speak, I speak out
of love for the city of Bombay, more
than for Gujarat or Saurashtra. No
doubt, as a representative of Saurash-
tra, 1 am interested in it, hut it Is
becauge of the love of Bombay that !
say this.

Even the Working Committee of the
Congress, consisting of people like the
Prime Minister or the Home Minister
or Maulana Azad, who look to noth-
ing but the interests of the country,
have come to this conclusion. Finai-
ly, at the Amritsar session of the
Gongress, the Congress unanimously
accepted the resolution of the three-
State formula. But now we are told
today—however strongly it may oe
said, and however passionately and
with threats it may be said—that this
is unjust, that we are doing a grave
injustice, and that we are committing
a grave blunder economically and
politically, if we do not make Bombay’
part of Maharashtra. Even the States
-Reorganisation Commission came to
this conclusion that special treatment
should be given and a special case has
been made out for Bombay as for
no other city. They considereq the
case of Calcutta. They considered the
case of Madras. and they considered
the case of every other big city.
Having done that, they have come to
this conclusion. Undoubtedly, it is

ed in 1919. It is consistent with the
finding of every committee and com-
mission which we have appointed,

The ex-Finance Minister told us in
his statement:

‘I can find no single valid argu-
ment in justification of thig deci-
sion’.

- Mark the words ‘no single valid
argument’. They make it appear as
if all those commissions and com-
mittees were fools, and that in spite
of all that was urged before them,
there was not a single valid argument
to be advanced in favour of keeping
Bombay separate from Maharashtra.
They have all come to thig conclusion.
The Congresg came to thig conclusion.
Government have come to that conclu-
sion. The committees and commis-
sions have come to that conclusion. 1
can understand a fair-minded man to
say that there are arguments on both
sides. valid forceful arguments on
both sides. Any fair-minded man
would have said, ‘I realise the force
of your arguments, but kindly realisc
the force of my arguments also’. That
is what every commission has done
They have set out the case fairly on
both sides, Having done that, they
have said, ‘Having balanced -all the
factors which can be urged on this,
we have come to the conclusion that
in the national interest, it is best
that Bombay is not made part of any
unlingual State. If the ex-Finance
Minister, with his great intellectual
eminence, had preserved that degree
of fairness which we have attributed
to him, he would not have made the
statemcnt which undoubtedly betrays
that he is carried away by passion and
prejudice. It is unfortunate that a
man of his intellectusl eminence has
permitted himself expressiong of views
which have done immense harm both
internally and internationally to the
cause of this country. He carries a
certain reputation....

8hri 8. 8. More (Sholapur): Certain!



serve ty live for a day, in my opinion,
and it must die its natural death.

He has said that the Prime Minis-
ter and the Home Minister are false
to their principles of protecting civil
liberties of the people. Well, he may
be a great champion of the civil liber-
ties of the people. But while we have
learnt the value of civil liberty whiie
in jail, he was serving the British.

. Shri 8. 8. More: Why did you
&ppoint him Finance Minister?

Shri C. C, Shah: That was an error
‘which was committed.

Shri S. S. More It suited your
purpose.

Mr. Deputy-Speaker: This need not
be marde an issue for discussion.

Skri C. C. Shah: He said that this
.country is not civilised becsuse it did

lised, we are not civilised; we cannot
help it. But I would permit mywelf
this observation. Whether a judicial
inquiry into the firings in Bombay
should be appointed or not can bg 2
matter of honest difference of opinica.
The Prime Minister has given his
reasons, that in the best interest of
the public it was not wise to keep
that wound running for g long time to

ment of a judicial inquiry into tha
firings in Bombay? (Interruptions).
Shri Gadgi]l told ug that he ig the
‘adopted son' of Makarashtra.

He knows the immense harm that can
flow from it. We in the country who
know the true facts may not be mis-
guided by it and may not be carried
away by it, But it is not all people

:
!
!
z
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not happen to Bombay; Bombay may
become part of Maharashtra or may
not become part of Maharashtra. But
out of heat and passion, something is
said which no other man would have
dared to say.

To say that the Prime Minister
bears animus is something incompre-
hensible. Not even the worst enemy
of the Prime Minister wou!d say that
bhe has ..:1imus. My hon, friend, Shri
Asoka Mehta, very rightly said that
not even the worst enemy of the
Prime Minister would say that the
Prime Minister ever bore malive
against anyone. He may commit an
.error of judgment. That ig a different
thing. Even the leaderg of Maha-
rashtra—and very rightly, Shri Gadgi
also said—have said that they have
full faith in the Prime Minister. Evea
they have said that. Now, Shri C. D.
Deshmukh has no faith in the Prime
Minister—I believe he said that.

But, I come to this question of Bom-
bay. He says that a grave injustice
is being done. What is justice? Ig it
justice what you say?

Shri S. S. More: No, what Shri
C. C. Shah says!

Shri C. C. Shah: No. I say, what an
independent, disinterested person says.
In matters like this, what are we
going to do? Have arbitration. Now,
Shri Shankarrao Deo says: ‘As regards
arbitration, I will have arbitration on

. B
: Eigg
il
Egi
75

it

i

2§
;
2

people of Bombay entitled to have a
voice in their future? Are they chat-
tels who can be transferred at

g
E

and whim of anybody? Itissaid that
the people of Bombay are the maost
democratically minded and the most
politically-advanced people. And yet
‘there are the people whom you want
to deny even a voice in their future.

What has the Prime Minister done?
What hag the Prime Minister said?
At the end of five years, we will
consult the people of Bombay. I say

e

this is, in a way, the utmost limit
which the Government can go consis-
tently with the policy of the Congress

policy, which has been the

Congress since 15207 All that has
happend is agitation, all that has hap-
pened is riots, all that has happened

“qret firerr € wifid, o @ wfgd
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Bverything belongs to Maharashtra
(Interruptions).

Shri Raghunath Singh (Banaras
Distt.—Central): He also belongs to
Maharashtra. Why Maharashtra only?

Shri C. C. Shah: 1 therefore submit
that people who reject arbitration,
people who reject the democratic pro-
cess of ascertaining the wishes of these
people have no right to complain of
injustice_

All these arguments have been ad-
vanced now. It was said both by
Shri Gadgil and the ex-Finance Min-
ister—and it is a serious charge—that
the announcement made by the Prime
Minister at the AICC gravely pre-
judiced the deliberationg of the Jaint
Committee and of this House. I say
this is less than just. It ig an insult
to the intelligence of the Members of
the Joint Committee and of this
House to say that because the Prime
Minister makes an announcement,
therefore the whale case is lost.

What did the Prime Minister say?
We have now the authoritative text
of what he said. He has only said
that the provisions embodied in the
States Reorganisation Bill are the
Government policy, which, of course,
the Home Mipister had said in the
House when the matter was referred
to the Joint Committee. Of course,
you can say this, that his followers
accepted his advice. But what are
we here as followers for if not to
accept hig advice? Undoubtedly, it is
our duty to tell him what our views
are. Undoubtedly, we have the free-
dom to choose our leader- Undoubted-
ly, we have the freedom even to

advice. What is he a leader for? He
is a leader becausc he has a vision of
things which you and I do not have.
He is a leader because he sees far
ahead, because he looks to the whole
of India; he is a leader because he
looks 10 the world; he knows many
things. understands many things which
you and I do not. Is it a novel thing
in this House that frequently we had
expressed views which are contrary to
his views and having expressed them,
when he comes and makes a speech,
we accept his advice? Undoubtedly, i
say, we have a right to throw him off
he forfeits our ,
leadership and true democracy consist
in this that a leader is entitled to say,
‘These are my views; if you do not
accept them, you have a right to
reject me and throw me off.- I hold
this view; but you do not expect me
to carry out your wisheg only.” There-
fore, I say that the Prime Minister was
perfectly right, constitutionally and
morally right, in this matter. ...

Mr. Deputy-Speaker: The hon.
Member must conclude.

Shri C. C. Shah: I
some more time.

may be given

Mr. Deputy-Speaker:  Yes; five
minutes more.

and we accept the words of the Prime
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Mr. Deputy-Speaker: He has been
telling us.... (Interruption).

Shri C, C. Shah: The Prime Minister
eonsulted many. In fact, it is his
weakness that there have been so
many consultations. It ig this weak-
ness which is the greatest quality in
him; it is precisely this which makes
him the greatest living democrat. He
consulted everybody, Anybody may
feel that because of his status or posi-
tion he was entitled to be consulted
more deeply and more adequately.
Probably, he may attach to himself so
much importance that he says he has
not been consulted adequately, and if
he had been adequately consulted
things would have been different, 1
do not know how he is entitled to
say that he wag not consulted and
therefore it is unconstitutional, it is
cavalier-like. This is something, un-
fortunately, which we cannot under-
stand. I am not raising constitutional
issues. This is not the occasion to go
into constitutional pendantries. This
is a very serious occasion. The cen-
sultations have been endless and it is
after these consultations that thig de-
cision has been arrived at

It will be futile for me to go into the
arguments which are advanced again
and again to say that Bombay should
become part of Maharashtra.  Each
one has been answered on the floor of
this House, before Committees and
Commissions. Yet, I will very briefly
deal with one or two.

The geographical argument ig the
foremost argument put forward for
its being included in Maharashtra, We
are forming linguistic States. For
linguistic States, the greatest argu-
ment must be the linguistic argument,
namely, that this is an area which is

they are in a minority there. They say,
*This land is our territory and there-
fore we shall take it’. I zay that geo-

It is also dangerous. It ptooud:

set your foot here; if you come here
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everyoné a citizen of India. Bombay
is the one place in this country where
every man feels that it is his home.
I do not feel that I am a Gujerati
therenor does a Maharashtrian feel
that way.

Then the next argument is the eco-
nomic argument; that economically
they are a deficit area.  Therefore,
unless Bombay is granted to them,
theirs will be a deficit State. Who asked
for a unilingual and separate State?
“The composite State was there, In our
‘memorandum to the States Reorgani-
sation Commission, Gujerat said that
we are willing to continue this com-
posite State. But the Maharashtrians
said: ‘We want a separate State’. Al-
ready having asked for a separate
State, they now say, ‘Provide us with
the resources for the separate State.
‘We are poor and we want assistance
and therefore give us something which
does not belong to us and which be-
longs to the nation’. Every State
which we are forming is, in a
-way, a deficit State and that is the
greatest argument against linguistic
States. Gujerat is a deficit State and
only for this reason, the State Re-
organisation Commission stated, if not
for anything else, that they would not
like to separate Gujerat and Maha-
rashtra as both areas depend wupon
Bombay. But the argument is that
this joint property, and the resources
‘built by the endeavours of all com-
munities are wanted by the Maha-
rashtrians for themselves because they
have no resources, They want to
deny to everybody else the economic
resources which belong to the whole
nation. The economic argument has
no validity in that sense.

The last argument is, ‘we are frust-
Tated'.

Mr. Deputy-Speaker: This last argu-
ment should not take long.

8hri C, C, Shah: I will try my very
best to be brief, )

Mr, Deputy-Speaker: It iz no more
trying hig best. He should conclude
within a minute. It is the maximum
amount of time that could be given.

They talk of peace and goodwill
and my friend, Shri Asoka Mehta ap-
pealed to us. I entirely agree. After
all, we are part and parcel of the
same country. I have already said
that all my life I bave lived in
Bombay and that 50 per cent. of my
staff is Maharashtrian for more than
30 years. I am on the best of terms
with them. Now, there is a poisoned
atmosphere in Bombay. If you want
peace, if you want a calm atmos-
phere to be ereated fin order tha
we may consider this problem, agita-
tion is not the way. To talk of peace
ﬁnz:atthenmetimetnhepupmu-‘
are two contradictory
that we cannot talk of peace interna-
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The Prime Minister has said that
after five years we will reconsider it
What is going to happen? As my
hon, friend, Shri Asoka Mehta very
rightly said, Kutch is more dependent
on Bombay than even Kolaba is
dependent on Bombay. Same is the
case with Saurashtra and Gujerat. I
have also a constituency from which
about 50,000 people are in Bombay
and whose economy depends on
Bombay, whose bread depends upon
Bombay. This is not the conspiracy
of vested interests. It may be said

Bombay are people who belong to the
lower middle class group living in
pitiable conditions and whose income
is even less than that of & mill em-

say ‘;My constituency wants a parti-
cular thing and so I shall have it or
otherwise I shall fight it out.”

patient. Let passions cool down. The
to the length of saying that the issue
will be reconsidered. In mt.tg

might be a grievance for us tha
a decision which was certain, an un-
certainty is introduced by the pro-
nouncement of the Prime Minister. If
any people have a cause for complaint,
it is ourselves, not the ex-Finance

The three-State formula was agread
by i by the Maha-

134¢

have been aroused, it is the duty of
the leaders of Mgaharashtra to tell
their people that in the national
interest, the decision arrived at by the
Government, by the Congress, should
be considered as just and reasonable.
We are all entangled in this problem.
Whether we like it or not, we are in-
volved in this problem, and it is im-
possible to find a solution which will
satisfy everybody. We can try to go
to the utmost length to satisfy every-
body, but ultimately we must rest
somewhere, and that place is thig Bill.

Kumari Annie Mascareme (Trivan-
drum): I am very grateful for the
chance given for me to speak on this
subject.

venience for future progress.

If I remember correct, the idea of
linguistic division of India, though

January 1946 to the Parlinmentary

|
i
;
W
¢
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result of the urge of the people from
time to time.

To do homeour to my own State, the
nhinguistic idea was pushed to the fore-
1ront, to the forum like the Tamil Nad
Congress there. I heard the hon.
Member from Kolaba referring to the
‘shooting to kill’ ideology. I must
admit that it was in operation in the
‘famil Nad area in South Travancore
iong before Bombay could dream of
it Not once or twice, but many
times they had to stand shooting and
many died as a result of this agitation.

If you start reorganising India from
South onwards, the first reorganisa-
tion takes place in my constituency,
though I had never before a chance to
speak on the subject. The scheme
starts in my constituency first, and
part of my constituency is going to
Madras. On the whole, it is a wel-
come scheme, well thought out, and
it has been agreed to in several cases,
but that is not all. The ieaders of the
ruling party have tried their best to
please the people and in doing so,
they have committed grave blunders,
which by any amount of telling, wiil
not enter their heads. It is not very
easy to please 37 crores of ‘Ppeople
and to organise a scheme which
touches vitally their politics, their
economics, their social problem, their
boundaries; in fact, every activity in
life is covered by this scheme. There-
fore, it has to be handled very cau-
tiously and in consonance with the

democracy, no leadership, no will of
the people.

An Hon, Member: What about the
SRC?

Bombay my home because during
* my sojourn all over India, I could
not find
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Bombay represents Government's
point of view and the Congress
agreed to it

I cannot see how the Congress
Members opposite can attack it
“That shows that they are mnot in
agreement with it. I could not under-
stand how the Member from Kolaba
attacked it because it was the Gov-
ernment’s point of view, ‘Then, it
was clear that this was said before
this attack and the attack came after
he said it.

With regard tw the linguistic

minorities, Government should con-
sider the position of the linguistic
minorities In the States to be form-
-ed under the new scheme. In Tamil
Nad, this will bring in a twenty per
.cent. minority of Malayalees. The
-Commission recognised that facilities
should be given to such minoritieg for
education and even official recogni-
tion and patronage. It is a necessary
provision, The Constitution does not
provide for a twenty per cent. mino-
rity. It provides for a thirty per cent.
minority in a unilingual State with a
seventy per cent. majority. Here you
have got only twenty per cent. It is
.in a taluk, not in the State. As such,
it is necessary that some provision
should be made for the education of
‘their children in the primary achools,
so that there may not be difficulty in
the new scheme. Such provisions will
be necessary in all the States that are

:

The new scheme will bring in a
change in the location of High Courts.
Ibﬂivyehtﬂujudiﬂluhfwth

will have to
tion and a decision as to it
should be located will have to be
taken. I have received a memoran-

and wait there for days and
Judiciary, executive and

exist for the convenience of public,
So, if justice has to be done withou
much expenditure, it is necessary that
benches should be established in every
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people, Anyway, 1 wish them all
good-luck and when they go to
Madras, I hope they will be happier

Mr, Depyty-Speaker: Hon. Members
will perhaps observe that almost all
the arguments have been advanced
There is more or less a repetition. If
they confine themselves to the remarks
which they want to convey, and that
too very briefly, we may be able to
accommodate more hon Members,
There is a large number anxious to
speak. Therefore. | would request the
hon. Members to be very brief in giv-
ing their points.

Shri 8§, S. More: Mr. Deputy-
Speaker, Sir, I quite accept what you
have stated and will try my level best
to abide by your direction.

Sir, unfortunately, this country, im-
mediately after we achieved our poli-
tical independence, is passing through
a phase of emotional upheaval and
the immediate objective before us, and
particularly this House, is the emo-
tional rehabilitation of the country.
Political problems may invite some
suggestions, informations and some
easy solutions. Economic problems
also may yield to some treatment here
and there. But when people are emo-
tionally agitated, when the whole race
is shaken to its roots and takes up a
particular attitude, a different treat-
ment is necessary if we are out to pre-
vent that emotional upsurge errupt-
ing itself into something which may
be treated as a violent thing.

Now, my friends on the other side,
who were the devoted followers of
the economic and financial policies of
the ex-Finance Minister, have turned
round and have begun to attack him.

Some Hon. Members: Politically,
nat financially.

Shri S. 8. More: That shows, Sir,
the futility of power in this world,
As long as you are installed in power
people will be at your shrine stand-
ing in a quev~, but the moment power
has deserted you or you have deserted
the seats of power those who were
at your doors with a beggar’s bowl,
became suddenly very fearless critics.

And this is not a strange perform-
Take,

5
[

to disagree and exchange hard blows,
what did they say? He said that there
isaam-tofpol:itimlanimu.adeep-

rooted animus in the ruling party

will be a question which we will have
to ask ourselves and we should find
out whether there is any proof to:
support it. We feel—I support on this
occasion at least the ex-Finance Min-
ister—and report to you, Sir, and
through you to the House and to the
whole country outside, that, the rul-
ing party is not giving us a fair, a
just deal; tharn rankling in the
Maharashtrian mind is the bitter feel-
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[Shri S. S. More]
great demonstrators of peaceful agi-
tation and their magnificient per-
formance was a lesson to us. The
Maharashtrians as long as they tried
to excel in violence met their superi-
-ors and were defeated, but if Maha-
rashtrians take to non-violence—they
have tried to cultivate it—they will
make it a finished product and it will
be hardly difficult to find anyone who
can defeat them at that game. I was
there. I was very much emotionally
agitated, but at the same time I
thought that here is the flower of
Maharashtra going on the right road.
Because, if democracy has to be pre-
served, what have we to do? Are we
to fall ourselves prostrate at the feet
of some mighty leader and offer him
nothing but flattery as naivedya?
What are we to do? Democracy, if
it has to be gecured, has to be secured
on solid foundations and fighting for
one’s right is the very basis, the very
soul of democratic struggle.

Therefore, I do say that we have a
Tight to fight, if we have a grievance,
if we feel that we are discriminated
against and if we feel that somebody
is doing injustice to us. It is our soul
which is in revolt against the wrong-
doers. What is the soul of a man?
Why was it given to him by God?
It is to rise on occasion in revolt
against tyranny, against injustice
and the Maharashtrian soul is trying
to rise, to do its proper function.

We do feel that we are discriminat-
ed against. Do we really believe that
there is animus on the part of the
ruling party against Maharashtra?
‘We do feel. I request the non-
Maharashtrian and non-Gujerathi
‘friends not to look at it from a party
point of view, because revolutions do
not run on party lines. Revolutions
run on something more higher. There-
-fore, I would request them not to
treat this issue in a cavalier fashion—
it I have to borrow the word from
‘the ex-Finance Minister,

We do feel all that, Sir, I am going

which represents the majority of
Sikhs, who are standing solidly and
unitedly behind a certain leader.
What happened at Amritsar? When
the Congress ses:ion wag held the Sikh
leaders also gave a grand demonstra-
tion of their might With what re-
sult? In Maharashtra, because the
leadership was divided, because the
leadership was not united, nobody else
was consulted. No non-Congressman
was consulted. And, are we poor
in eminent non-Congressmen? Dr.
Jayakar, Dr. Paranjape, Dr. Am-
bedkar and a host of others are
there. The stars on the sky will be
smaller in number if I go on to enu-
merate the eminent persons in Maha-
rashtra. None of them was consulted.
Why not? All the Congress people
were supposed to represent the will,
ambition, honesty and integrity of
Maharashtra and Panditji, I am sarry
to say, was not prepared to look be-

?E

Panditji is rightly
many other ‘isms’; but this ‘Nehruism'
has to be condemned by someone,
Nehruism is not prepared to look be-
yond the Congressmen. Jinnah used
to say, one Muslim is worth so many
hundreds of Hindus. Now a new
philosophy, a new cult is being de-
veloped in the country that a Con-
gressman, on merit however worthless
and rank opportunist—as Shri Gadgil
himself stated—he may be, .is nobler.
more sacred and sits on a higher
pedestal than persons not belonging
to the Congress who have devoted
their whole lives for the service of the

l'ﬂlﬂll'lﬂltllltfﬂlrm I have
come to this conclusion that the Gov-
ernment gitting there is out to insult
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Maharashtra, that the Government
-sitting there is out to keep down the
soul of Maharashtra which has fought
all tyrannies and all dictators who
have come to this country. That is
our feeling. It may be right, it
may be wrong; I am prepared to con-
cede it. But you have to take note
of my feeling. We are human beings
and are a citizen of this country.
You are governing not only with the
-consent of the Congress people but
you are supposed to govern with our
-consent. Are you caring to see whe-
ther our willing consent is there or
not?

Again, I come to Punjab. The
Government wanted to appease the
Sikhs, Shri Bhimsen Sachar was the
Chief Minister. He was made to
resign and Kairon was appointed as
Chief Minister. Why? Because, the
Sikhs had to be appeased. But in
Maharashtra, no appeasement is re-
quired. For Maharashtra, only bullets
are required! For Maharashtra,
something more strong, for killing
‘men, women and children, is requir-
‘ed, because the soul of Maharashtra,
if pampered, may become a menace to
the whole country! My submission is
that these are some of the reasons
why we feel that there is an animus,
a positive animus, against Maharash-
‘trians.

Take the seats in the Cabinet. Take
the Congress Working Committee,
Who has the greatest domination?
"The Gujeratis have the greatest domi-
nation, not only in the Working Com-
mittee but even in the Cabinet. The
big business is there. Panditji is
‘talking about the sacialist pattern of
sociely. but his lieutenants come from
a particular community which is sup-
posed to be reputed for amassing
capital. My friend Shri Asoka Mehta
‘said, “The Maharashtrians and the
Gujeratis are complementary to each
other.” In what sense wasg it said?
It was in the sense in which the Brit-
ish and the Indian people were com-
plementary. The Britishers were in-
dustrialists, manufacturers of goods.
Great Britain, the imperial country,
and India the colony, were comple-
mentary to each other. Similarly

' that. I never

Maharashtrians and Gujeratis are
complementary to each other. The
Gujeratis are financiers and money-
lenders; the Maharashtrians are toil-
ers and debtors. The exploiters and
the exploited are indeed complement-
ary to each other!

My friend Shri Asoka Mehta said,
“Bombay is a cosmopolitan city” and
that it need not remain purt ot
Maharashtra.

Shri Aseka Mehta: [ never said
said that Bombay
should not become part of Maharash-
tra,

Shri 8. 8. Mere: You were profuse-
ly quotzd by Shri C. C. Shah in this
context.

Shri Asoka Mehta: Also by Shri
Gadgil in this respect.

Shri S. 5. More: My submission is
that in an industrially developing
country, the urban areas will be
developing. Where the wurban areas
are developing from the point of view
of industry, when machines arc com-
ing to the cities, when people are
coming from different communities
and from different parts of the coun-
try for earning their bread, to the
cities. when all sorts of machines are
springing up in cities, naturally capi-
tal is also attracted to that area. So,
every big city which has industries
will march and progress in a coun-
trv and it becomes cosmopolitan. It
is only agricultural economy which
prevents a city or a place from be-
coming cosmopolitan. But in an in-
dustrially developing country—which
is the modern trend of development
in a country—an industrial town or
a metropolitan city is the order of
the day, and it is not given to any
community, Maharashtrians, Gujaratis
or any other community, to stop this
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[Shri S. S. More]
can stop the sun rising in the
east every morning. I need not take
a brief for the ex-Finance Minister,
because, he came from the tradition
of the civil service and I came from
the opposite direction. [ have been
one of the fighters for the national
cause and that fight was to some ex-
tent against thc members of the Bri-
tish bureaugracy.

Mr, Depuly-Speaker: They are
meeting today!

Shri 8. S. More: The east and west
do occasiomally meet. My submis-
sion is this is our feeling. What are
they going to do to allay this feeling?
This Government is becoming a Gov-
ernment of concessions and repres-
sions—concessions for the capitalists
and repression for the poor. For the
expansion of this country and for the
economic development of the coun-
try, one requires capital. As far as
labour is concerned, the biological
process is there at the disposal of
the Government and they can get it
in any number. Therefore, they are
out to appease capital. What hap-
pens? History repeats itself.

Take, for instance, the partition of
Bengal. In 1902, when Lord Curzon
took up the partition of Bengal, what
was the reason for his doing so? The
Mussalmans were a growing com-
munity and they were of some use to
the Government and they felt that
in the whole of Bengal they were a
minority. They wanted some place
where they could say that they were
masters of the situation. In order to
appease that particular section, flout-
ing the ambitions, flouting the cries,
flouting the protests of the Bengali
brothers, Bengal was partitioned.
But people went on agitating. Why,
because it went against the very soul
of their nature. They went on agi-
tating and the Britisher in 1911, in
the despatch to the Dethi Durbar, ad-
mitted that the Bengalis were fight-
ing for annulling the partition out of
sentiment. That sentiment has to be
taken note of. The Britishers fur-
ther admitted that sentiment was a
substantial ground for annulling the
partition.

Shri C. C. Shah was saying that be-

it is no reason for giving it to Maha-
rashtra. I feel otherwise. I have the
greatest respect for the legal acumen
of Shri C. C. Shah, but when pas-
sions are roused and when
are at the top, even the best intellect
gets clouded and they advance argu-
ments which will not stand any test
of even a man of ordinary intelli-
gence. His arguments were very ori-
ginal and entertaining. He said:
“The Prime Minister might have said
that Bombay forms, physically or
geographically, a part of Maharash-
tra, but that is wrong”. Then, how
are we to judge the issue? Nature
has made it s0. In courts, we find
many witnesses giving false testi-
mony. But the documents do not lie.
If we have to decide the boundaries
of territories, provinces, States, coun-
tries, etc., the physical boundaries
created by Nature are taken into ac-
count and they stand as guiding
forces or stars till eternity. A man-
made thing can undergo a change;

economic

his

may undergo a change; but the things
made by God himself do not and
cannot change and they have to be
accepted. Possibly Shri C. C. Shah
might say that the Himalayas are not
Himalayas, geographically, and so he
might say that Maharashtra is not
Maharashtra, geographically. He is
a clever and resourceful lawyer. My
submission is, that the greatest argu-
ment that stands in favour of Bom-
bay becoming part of Maharashtra is
that Bombay is geographically a part
of Maharashtra and that argument
ought to be given weight by the Gov-
ernment.

The essence of a stable Government
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course, to go away. I now quote from
the despatch of 1911, when Bengal,

Bihar, Assam and Orissa formed part
of one Province or State. This is
what has been stated in the Coronation

Durbar of 1911:

“These people”—
that is, Biharis—

“have hitherto been unequally
yoked with Bengal and have pever
therefore had a fair opportunity
for development. The cry of
“Bihar for the Biharis” has fre-
quently been raised in connection
with the confirmation of appoint-

the same description can apply to the
Maharasghtrians—

“ang it is a matter of common
knowledge that although they have
long desired separation from Ben-
gal, they refrained at the time of
partition from asking for it, be-
cause they did not wish to join the
Bangalis in opposition to Govern-
ment. * There has, however, heen a
very marked awakening in Bihar
belief has
grown up among Biharis that.
Bihar will never develop until it
is dissociated from Bengal”.

so it has been asked, “What harm is

i
;
'
!

build up a fellow feeling
among the Maharashtrians and
the trust of Maharashtrians in the
Congress Government. If that is not
done. frustration will be writ large on

face of Mahsrashtra: and, they are
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[Shri Biren Dutt]

ties and other bodies being set up.
But, we have not got these institu-
tions. When we ask for these
things, we are told that the Chief
Commissioner is formulating laws,
these will be brought before this
House and we will get all these
things. We have not got anything
during the last 4} years. Tripura
needs communications. Government
have allotted sums. During the First
Plan period, in respect of the develop-
ment of internal and external com-
munications, not more than 40 per
cent of the amount allotted has been
spent. Out of whatever has been
spent,—{ do not remember—may be
about 71 per cent has been under the
head ‘pay and allowances’., etc.
A big sum was stolen. The Engineer
has been punished on account of
corruption charges. This is what has
been going on during the rule by the
centre. Government have supplied
some information regarding communi-
ty projects. During the last five
years, in the community project areas,
the pay and allowances come to
Rs. one lakh. For other purposes, the
expenditure is Rs. 25,000. The sum
allotted is about Rs. 7 lakhs. That
amount is not spent there. No
development activity is carried on
there.

In a Delhi paper, Hindustan Stan-
dard, of the 20th of July, there is a
report which says:

“It is gathered that during the
month ending July 18 last, eight
bodies were sent to the local hos-
pital for post-mortem examina-
tion.” All of these were cases of
suicide and were from the Sadar
sub-division. Most of the bodies
were of women of whom three
were below 22 years. All of them
were refugees.”

When we ask a question whether
the Government verify any report in
the press, it is not even contradicted.
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in these aress. Representatives from
Manipur and Tripurs have always
been -crying for some change, for
some form of responsible Government.
For a very long time we have been
fighting through the State’s People's
Organisation. I had the opportunity
of being a member of the States
Peoples Organisation which was led
by Shri Jawaharlal Nehru. From
that time, we were told that the as-
pirations of the people of these States
will be met. When this Parliament
met, we came forward with a Private
Member’s Bill. When we tried to
introduce this Bill, the Home Minister
told us that he will himself bring a
Bill and give us some form of demo-
cracy. Only the report of the SR.C.
is awaited. When the Manipur people
began their struggle for responsible
government, we were asked to wait.
till the report of the S.R.C. comes.
Now, the report has come. When this
Bill was introduced, the Home Minis-
ter said that Tripura has got one re-
presentative in the Council of States.
This is the contribution of the S.R.C.
In relation to Tripura and Manipur.
We do not knéw whether the House
will understand our position. I re-
quest the Members of this House to
think over this issue. I only request
that some form of democratic set-up
be given to us. If anyone has experi-
ence of the Part C States of Manipur
and Tripura administered by the
Chief Commissioner, if anybody has
gone there, he must have felt how
badly the people are treated there.
As I said at the beginning, this Bill
represents the victory of the people’s
movement. I was expecting that the
Members of the Joint Committee and
the Government would at least con-
cede the demand of the Part C States
for having some defmocratic set-up in
the internal administration. In this
connection, I wish to refer to one
thing. On the 22nd of this month, I
asked a question here as to how manv

houses have been destroyed by the
floods at Agartals. Imdenrly

“No, not asinllehounemda-
troyed.” Yesterday when the Minis-
ter of Irrigation and Power gave s
report about the floods, there



hunger, privation and the denial of
democratic and human rights into

0T [IA YgMa UoRoeR Jwos Jurye;
;q;lauble for any one of us. So, be

I do not object to the term “terri-
tory”, but even if the term “territory”
is maintained as it is, I should urge
upon the Governmnet to think and to
declare plainly how they are intend-
ing to administer these territories.

Now, Delhi and Himachal Pradesh
have Legislative Assemblies. Even

and Manipur are very much agitated.
If you do not do anything, if you do
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We are facing death. It is not any
propaganda. You have yourself given
the report. I have got so many death
reports. We write to the Chief Com-
missioner, to the Home Minister, to
every authority, and what do we get?
From the Central Government we get
a reply conveying their sympathics,
and they say that something will be
done. When we write to them, they
say: “You go to the local authorities.
We have written to them.” When we
go to them they do not even see us.
neither the Chief Commissioner, nor
even the advisers You have ap-
pointed Congressmen as advisers,
They are also not giving thought to
the problem of our State.

Yesterday I had a report that at
Kamalpur, an’ area where the tribai
people live, rice is selling at Rs. 60
and so hundreds of people are pour-
ing into Agartala town. The policy
will be there to beat them and send
them into the jungle. In Amarpur:
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[Shri Biren Dutt]

Bill there is no such provision. So, I
hope before passing this Bill some
provision will be made for a Legisla-
tive Assembly for all the territories
that you are now going to create by
this Bill.
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Wi & wwre fear, o o WS W &
wf wnit § 1 Y v § e g
vwcht § afer wwmy o e
aficatvaT wear aft pfewe arg § 1 oW
e afeew (wTraTe ) W AR
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(ot wizw)

afes oy garw selifew afiew (gor-
T YT) WL 1T W G @@ Aw
N w ¥ o g & A g R
o s wifgy WK aw vk § @
R wgrafgar  fx o wgrog @
o o Ak & gat W e fe
Taw §, ot W sgragy ik
OFF wrer & o et ¥ frw W
@ Wigd ot & wawar § fs W ¥
T w1 gy o g § Fe A ez ww
o i A ar gl W o5 T
Tt ot Y ®Y JewT B | d
aff srwa fe gad few SwTe 1 =
g & 1 wnf vk Ty F A
g & o frel ZuX ST WY ot &Y 9%
Y e & w ar A W
wgrang A Y ST a7 W ¢ |
Rfergam s ag e
qiv arew # fog ag Azt qefufreed
(%% ara wwfiw) e mr § @
vy ot @ uf, 9y A W A
T o 1wt # v o wgrag §
firar & Fore a2 FreaTT ATy T T
wrjize (a%) §F, wTeT Egw &
WX 7 gt JaT § Wiyt avg i
ot g, I o A e IR
¥ ¥ wgrag 7 faan o wiv w
T dfer d SaeT oY ®1 W e
T | A Wg WA I ar iR
¥ Wit A I8y B W s
A e Fu fed I HYE e
i ary oY o i w9 ¥ g A
At & feelt o g ST wwe g &,
& & v 3 & A wrve | v e
R, dvv ol s s gt it

aWif & freY qr Fewr e Hrawar

WX v FTw & A F 5 ST
wafty & wFeg # wsaré v Frokar g1 arew
& fox 3w wr o &, g O ww

Foft wver § 1 wgra & ot i ampr
¢ s gl fed 2w wive vt e
AT SR HAY SR T wgi ok ww
ot arardt §, wgi ifun dge & Friw o
whamfa ¥ wiere fear § o sawT -

ot s arfew (GgEETITINT):
& A fear &

ot wies : ST Fivg wAfel &
wiawafa ¥ wiverc fear §, wg & awar
g ik wfews o ¥ e § witfs
& g e F glec o 42
7g o vua § wr e My vk &
Fav &, o fg7, Swr ezife wolt g F
froen §, 31 et wgw 7 o dfew
wargeaT AT & foofw oy A fear
¢ o oY 3w Fviw § ag wT #t ofc-
fieafer & divear iy §, Qar 3 war 1
ot g 7 X wgrag € fe &
g s e § fs it fkar @
T § 36 Y § 4 F 1 3 T v
@i e I % ST o= = e
g, @ T8 %7 ST " g g §
fir o7 a% I Wi & <Ry A oy
* 7 7w foar o, AW A% I N
RVRITETT T T g § o AW I &
fordd ww wg s R @ i
wr a ar Wt I @ W &
wohvd ¥d s wiw § fe
sywTTvam & fg ¥ v i
s & Y ek F agw dar WY
TgrU § weew wdw o W e
wfr erwwrwar wak & fod w R e
wgt &g der fr and

v firitaw ¢ W i & w g
g st 3, 3% fis 7 v aRY
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¢ 3u Giviz (dehww) fed § 1 o
THTT A ot €0 Afre 2w o DR W<
TR it ofcar & At F womr s
frogre aAgR Wk fat ¥ wfr gt
wer S $ Fav & S Frer ageiay o
fors f, gen€, W, dadt ofx
Fegm o § fs W ford a7 &
AR AW, T A AR &)
¥ o wiger § fo o agdet A
7rdr wifeat ¥ d@r SR § aafe
Jot i 5 famwr fas @ anif 7
firar & 1 & 3t ST agelrat & W §,
dfar Wit y@k A0 siedeedr &
gE I NP fm Ty
¥y fod (wivd) ¥ a7 & a9 ™
@ g W g fent sger wrog
afafa o ¥ §f gk fed.agd &
iy 39 fs fore ageher aYa< ot fors
fivar mar § w31 WS wifeat o gt
¥ qrdz §, A4 T2 % A A
Hw\r I T & W g F g te
Tz & 1 yeark agdrT § OF o Tt
e Tt §, ¥t & ger Wi atee ey
g oy WM % 4Ny G W Agi
arr wrerer fgr & A Qo 3 wrar
& grar T & 1 ¥ Wk 7 ¢ e o -
e R AT T AT AT G O 8,
X I e & Serr I wff &
o sopTe ¥ S ol wfeac vy &
sETaSY AT § W ATy o dwr § g,
& wrvw 7 v forey ot §, I weTC R wgt
% T +fr I AT e forer 7w § At
N wAYE FAET W1 AT St §
wawenfa ¥ g wearw fwar e & agi a3
& v wght § 1 3 % fiwedt wwre
€ fowte ot §, v ¢ fewix (wiv)
* W W § OF T WA dRT SO
< wzar dur worr 9 IfwTr A

g At (e dwrg) wit
vk g (fFonwr) & X & gy o

ard wft af, ¥ 37 8 g W T
we 7w s dwat ot gt

. ferat die dwvtdw § 1 A v @ aY

o Iy e @ et ot 3w ¢
i 7% &€ swn ¥ srpnfw off
X THo WTo e ¥Y friE & qvwry
wTar & ArvnieEd o af iy dTT e
T § 1 F o AT Ry s
WigaT wWife g N ¥, g wg @
ATaTaY % Wy g § 1wy fedlt o
THTT & i ¥ T §Y, §F ¢ AT a6
aff ot el e S wrr ow @ ey
T TR §Y awar § 1 Wyl 9T & wres’
ar T ATaTe ® AT @ R ) A

- AT & g F, A gw g

sgwr gfafa & wgr ¢, A g9 qHe wrTo
#ro ¥ aueit fawifer # &, 37 ¥ wri
% A wre T O @ A § duy
& o a1 9 W 2w o
AT ¥ AT $TH A% S Ay
& qvT FrATT A Yo wwar | v fed
9T ¢ AHIE T (Fonw) qEe wTe
o (T T wranT) * fowie fed
& o A g dgw wfafa o fod §
fomie (fawifor) far war § ag vt
grg 9 I §, 3% W SR e 3
w1 37 wrg WAt GxT T ok g
Ir T i 1 77 & ol fdow F
wror mifaser (Ivaew) § s soaarar
fasit arer #Y arerrawar ¥ & 4

eI ARTT—HYAT AT FIH T
dfer—uar yfw I e T Y
¢ w o0 & avn A ot wor
Lac 8 o

Pandit M. B. Bhargava (Ajmer
South): Mr. Chairman, Sir. we have
oeen discussing the S.R.C. Report for
a pretty long time in the country, end
in spite of what hag been argued with



137 States Reorganisation Bill 28 JULY 1958 States Reorganisation Bill 1373

[Pandit M. B. Bhargava]
eloquent advocacy by the protagonists
of these linguistic States, I must say—
and I have no doubt in my mind—
that the verdict of history will be that
they are the greatest disruplorg of the
security and unity of India.

An Hon. Member: Question.
Pandit M. B. Bbargava: Whatever

SR.C.—whatever may be the reasons,
that is a different matter—with the

by this Bill s a truncated Punjad.

It hag been argued by the advocatss
and protagonists of these linguistic
Siateg that everything will cool down
after these passions have died aowa.
We have seen—and there have besn
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extended to the representation the
minorities in the Legisiature and the
The cry, though it may be
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that we have to consider these
uons.

Our common allegiance to the

rights to every individual whether he

belongs to any linguistic State or
resides in a particular State. A man
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[Pandit M. B. Bhargava)

the decisive role it has played through-
out its history. During the penod
194849, the union of Rajasthan was
in the provess of formation and thea
we, the people of Ajmer, from the top
of our voice raised this cry, namely
that the integration of Ajmer with
Rajasthan should be simultaneous
with the other States of Rajasthan and
it should be made, on account of its
central and elevated position, the capi-
tal of the new Rajasthan. That was
not the cry of Ajmer only. Tha view
of the people of Rajasthan was ex-
pressed in the then Rajasthan Pro-
vincial Congress Committee that there
might be a simultaneous integration of
Ajmer, with Ajmer as the capital of
the new Rajasthan. At that time,
the hon. Home Minister and the Gov-
ernment of India on grounds of poii-
tical expediency turned down this
request, with the result that the State
of Rajasthan was formed leaving
Ajmer as an enclave of bureaucratic
Tegime. Thereafter we fought for the
democratisation of its set-up and got
it after struggle, but now has come
question of merger.

At this stage we are asked to
approach the Rajasthan leaders in res-
pect of the location of the capital.
The Rajasthan leaders have shown
their adamant and unsympathetic
attitude. At the last conference which
the representatives of Ajmer had with
the leaders of Rajasthan, those leaders
refused to consider the question on
its merits and turned down our request
even for the appointment of an impar-
tial commission to examine the ques-
tion of capital. Our claim is that if
from every point of view. from the
voint of view of suitability, easy

The Central Government’s political
expediency suited it not to integrate it
with Rajasthan with the result that it
has been deprived of its rightful and

central position, historical, geographical,
cultural, national and even internationa]
importance, the High Court of Rajas-
than should be located there. But
even that request has fallen on deaf
ears. ] can only press upon the hon.
Minister to do justice to Ajmer, because
it was on accouiit of the attitude of
the Central Government that it was not
integrated in 1948-49, with the result
that it was deprived of its rightful and
honoured place. If that was so, at
least ., while determining the question
of the location of the seat of the
judiciary or the High Court, Ajmer
has a claim and that claim has to be
recofnised. There is no reason why
this moderate demand should not be
sympathetically considered and steps
be taken to implement it.

Shri Sarangdhar Dag (Dhenkanal—
West Cuttack): I am very much sur.
prised and even pained to hear so much
about linguistic fanaticism and linguis-
tic fury. Those from Bombay have used
these phrases and others have imitated
them. May I remind them that in
Bombay City there may be a gathering
of a Bengali, a Tamilian, a Telugu-
speaking man, a Punjabi and a Guja-
rati-speaking man and they will be
talking in English, in very good
English But when another Gujarati-
sgesking man appears there, will Shri
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Shah assure me that he will talk to
his friend in English or will be say—
Kemchhn Muljecbbhai ghane
barasche?
I do not blame the Gujaratis for this.
It so happens that with our 14 official
languages it is a fact that in a cos-
mopolitan assembly, when we find
another man speaking our language,

we revert to our mother-tcngue. That |

is where the two hearts commune with
each other. A time will come when
Hindi will become popular all over
India and we may forget to speak in
our own mother-tongue when we are
in a cosmopolitan company. That is
the custom in polished Euro-American
socities.

So, it is futile for anyone to say that
there is language fanaticism or langu-
age fury. If this linguistic business
has come, we must see how it came.
There was a time somewhere about
1949-50 when everyone thought that
perhaps for ten to fifteen years this
linguistic redistribution of provinces
will not come, that the Prime Minister
himself wag adamant and was not
going to yield to the linguistic de-
mands. But something happened
in Andhra. One of their leaders
fasted upto death. Even the day
before his death, the Prime Min-
ister did not want to yield But,
after his death and after some civil
commotion, the Prime Minister himself
surrendered to linguistic demands and
created the Andhra State and appointed
the S.R.C. It is natural that those,
who had been thinking of linguistic
provinces speaking the same langusge,
for the last 30-35 vears, should take
this up. The Congress Party itself
created linguistic units even in ome
administrative province and there were

States have been carved out with one
language as far ag possible. To go
back and say that bilingual and tri.
lingual States are necessary is sbso-
lutely going backwards. I want to
remind the House that in the 19th cen-
tury there was such a province—
Bengal, Bihar, Assam and Orissa and
parts of Bhonsle’s Nagpur. It was
one but their hearts did not become
one. Then, they were bifurcated once
in the 19th century, again in the second
decade of this century and again in the
third decade of this century. Four
different States came out of that area.
It is wrong to think that we stand
for unlingual States simply because of

States, the majority is more dominating
while the minority or less-advanced

bined in one province, Bihar dominated.
Every development that was done, was
done in Bihar ind not in Orissa. These
are things of the past When we
separated from Bihar or from old
Bengal, we had no ill-will against the
Bengalis or Biharis. As
of fact, many of the people in Orissa
speak the Bengali language and admire
and love it. Similarly, we also love
Biharis. I have lived in Bihar many

times myself. When Orissa wants
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red and you all will be pleased to lis-
ten to me about some of the incidents
which I would like to bring before you
so that you may see with what force
I am insisting upon this postpone-
ment.

When this article 3 was sought to
be amended by a separate Constitu-
tion (Amendment) Bill it was thrown
out—everybody is aware of it—for
want of mojority. Again in the same
session after a period of 10 or 15 days
another Bill of the same type with
slight variations was sought to be in-
troduced and then objections were
taken. The then Speaker—since de-

the signs which I believe are not good,
and I believe these are not good omens
for the successful termination of this
Bill. Thus, there is some gloom hang-
ing over us and we have to imagine
what is going to happen when this

the Bill has passed through very many
stages, in this House and the other
House. I want that the President
should

such councils. I may be permitted to
read article 263 of the Constitution
which runs as follows:

“263. If at any time it appears
to the President that the public
interests would be served by the
establishment of a Council charg-
ed with the duty of—

(a) inquiring into and advis-
ing upon disputes which may
have arisen between States:

(b) investigating and discus-
sing subjects in which some or
all of the States, or the Union
and one or more of the States,
have a common interest; or
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(c) making recommendations
upon any such subject and, in
particular, recoinmendations for
the better coordination of policy
and action with respect to that
subject, it shall be lawful for the
President by order to establish
such a Council, and to define the
nature of the duties to be per-
formed by it and its organisation
and procedure”.

So, I respectfully say that we have
already got a provision in the Consti-
tution. As regards the co-ordination
of the States with regard te certain
policies, economic or industrial we
have got provision for a council in the
Constitution. But yet I find that de-
tailed provisions have been put in this
Bill. Certain procedures have also
been prescribed and they have to be
followed at the time of arriving at a
decision. I would submit that in view
of a separate provision in article 263
of the Constitution, there is no need
to have a separate chapter such as
Part IIT, in this Bill. It may be that
the Prime Minister, while he wanted
to push in these zonal councils, did
not think of the existing provision in
the Constitution. I would say that he
never, for a moment, would have
thought of article 283 of the Consti-
tution. I find from the Bill that Part
III provides for zonal councils, the
procedure for the meetings of the
zonal councils, the advisers, and above
all, for inter-State zonals also. In
view of the provision which already
exigts in article 263 of the Constitu-
tion, Part III could be eliminated from
this Bill. When a council is appoint-
ed by the President, under the provi-
sions of article 263 of the Constitution,
further procedure could be prescribed
and orders issued in due course.
Therefore, Part III may be eliminated
from the Bill

Regarding Part II, I find that clause
14 enumerates the number of States
in the new set-up. The clause says:

“As from the appointed day, in

Schedule to the
Part A, Part B
tha!ullwi.n‘?lrtl
tuted, namely:"—

§¢
g
[

Part
be

g
EE

g
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Then the names of the new States
have been given. The States have
been classified into Part A, Part B and
Part C. But in the First Schedule to
the Constitution, we find a Part D
State also—Andaman and Nicobar Is-
lands. I would like to know whether
Part D is being retained, for, I find
that only three classifications of States
have been given in the Bill. The Bill

- does not mention Andaman and Nico-

bar Islands. In Part C, the following
States are mentioned in the Bill,
namely, Bombay, Delhi, Himachal
Pradesh, Manipur, Tripura and the
Laccadive, Minicoy and Amindivi
Islands. I do not find Andaman and
Nicobar Islands in Part C. Evidently
there is an error or probably there
will be a seventh or eighth Part C
State.

Shri Venkstaramsn (Tanjore): It is
a part D State.

Shri N. B, Muniswamy: I know it is
so mentioned in the Constitution, but
1 do not know why it has been given
a clean go-by in this Bill. In the
Constitution (Ninth Amendment) Bill,
which we will be discussing in this
House later, Part D State has been
mentioned. So.Iwmt

Shri N. R. Muniswamy: But there
must be same provision for it in the
Bill. Otherwise, there is some in-
congruity. That is what I wanted to
say.

As regards Pondicherry, there is no
mention at all about it in this Bill. I

Is it to go to Madras or is it to have
a separate status? I do not find amy
provision in this Bill or in the Consti-
tution (Ninth Amendment) Bill.

Shrl Venkataraman: I do not want
to interrupt but T may point out that
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States—10 Part C States, and Part D
State. We wanted to eliminate
as many States as possible. But we
now have 22 States according to the
Bill. So, only six States have been

councils will have as much power as
the States, and that is why I am con-
sidering them as States.

Shri A. M. Thomsag (Ernakulam):
They have got police force also.

¢ Eg“é
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practising in the old territory must be
automatically allowed to practice in
that High Court to whose jurisdiction
the territory has been transferred, be-
cause they reside there and they can-
not be asiked to pay the enrolment fee
again. Also, a time-limit must he
fixed within which they can choose to
remain in the same State or go to the

transferred State. That provision is

ment amendment, enabling the advo-
cates to have their practice in the new
area.

Mr. Chairman: The hon. Member's

the Bill, which I do, I wish to pay my
sincere tribute to the statesmanship,
patience, and wisdom of the Chair-
man of the Joint Committee. He was
most patient and he gave everybody
full scope to offer his views, with
which he may or may not agree.
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With respect to the States reorgani-
sation itself, my reaction has been
rather varried 1 do not find fault
with the Bill as it is; but, the Bill has
succeeded in unmasking some -of our
national weaknesses. It has brought
to the forefront some of our foibles
and failings; and, if they go uncheck-
ed, they may have. very serious conse-
quences on the future of this nation.
It seems that we, as a nation, have
been suffering from certain fostering
sores. Platitudes, pious utterances
and wishful thinking seem to have
covered them up. But, the moment
this Bill was on the anvil, we dis-
covered ourselves and we saw our-
selveg in true perspective. Have we
been thinking unitedly as one nation
and as inheriters of one culture?
What has happened? Our actions
have belied our professions. Whether
it is Punjab or Bombay, fissiparous
tendencies have painfully manifested
themselves everywhere. It appears
that our attachment is either to the
race, or to the community, or to the
small territory or to the linguistic
group. Our attachment may be for
Punjab, Maharastra or Bengal; but, it
seems to exclude loyalty to the na-
tion and loyalty to the country. (An
Hon. Member: Question). We have
developed and we have displayed
centrifugal tendencies; we are inclin-
ed to be centrifugal. Instead of unit-
ing India, knitting India, into an in-
tegrated whole, we want to carve out
India. There should be a Maharash-
trian India, a Punjabi India, a Guja-
rati India and s0 on. Learned spea-
kers, known for their circumspection
and wisdom, have been using expres-
siong like “my community”, “my
race”, “my linguistic minority” and so
on. I wonder if that would be a cor-
rect approach on the part of -those
people who believe in the oneness of

or any other ism or do we stand by
the oneness of the country? The
object of the Bill was to unify the
country, to integrate India; we

£

- should really have steered clear of

the claims of regions on lingual, ra-
sial or any other basis. I feel that
language is both a blessing as well
as a curse. It is a blessing when peo-
ple who speak the same language are
very often kept together by language.

speaking a different language as if he
were a foreigner, an alien. That being
so, one principle that should have
been borne in mind was that there
should have been no State created in
India which was not at least bilingual.
If it were possible to have multilingu-
al units, that would have gone a long
way to weld the different language-
speaking groups. I would have wel-
comed this measure a Jot more if,
instead of having sc many States,
India were divided into five States—
North, East, West, South and Central.
What has been brought on the surface
as a result of the tumults, disturbances
and blood-shed in the various parts
of the country? What has been
brought up on the surface is perhaps
that this nation, in order to stand
together, must be completely and
absolutely unitary and not divided
into federal units. In order to keep
us together, a time may come when
we may have to abolish all the States,
and there should be one central ad-
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[Shri Tek Chand]

pearous tendencies are very much in
evidence and curiously enough, there
are fismiparous tendencies ' between
people speaking the same language,
between people among whom inter-
amarriage is common, between people
who belong to the same caste, and
between people who profess the same
religion and observe the same religi-
ous worship. I am glad. as a result of
cantacts between senior statesmen, at
least one community feels satisfled.
I am very happy indeed that the Sikhs
feel that their grievances have come
to an end. They feel that their just
claims have been conceded. I congra-
tulate them on that. There is, on the
‘other hand, the majority community
that appears to be dissatisfied accord-
ig to the expressions of particular
leaders in the public press. Some of
their fears may not be well-founded—
probably they are not—and some other
grievances may be fully justified, and
therefore, require careful and sym-
pathetic consideration.

It is a great satisfaction, whether a
person’s grievance is redressed or rot
redressed, if he has a feeling that his
point of view has been heard with
patience, has been examined and con-
sidered though the result turng out to
be against him. It is a matter of
great satisfaction if a person is per-
mitted to let off steam and thereby
ease his chest. Then he feels soothed.
Even if his case is not accepted, he
urses no grudge, he entertains no
grievance. There is a considerable
pent up emotion, pent up feeling that
he has ndt Been permitted to have his
say. Perhaps it may not be too late

and if it is possible with the consent
of both the communities to arrive at
a certain amicable settlement. It is
only a small adjustment here or a
trivial concession there that may
cement the relationship between the
two communities for all time to com>.

I come from Punjab. Though I
tome from the Hindi-speaking zowe, I

happen to be
self. I do endorse
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mukhi script, my suggestion
Governmezt is that it may be provided
that every citizen of Punjab shall have
to learn Punjabi in Gurmukhi script
and at the same time, Hindi in Devw-
nagri script. There will be no objec-
are

their education with Gurmukhi and
the Hindus will have a feeling that
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" the Rashtrabhasha for the whale
country.

/ Shri Syamnandan Sahaya: Will that
.beminmtheruions?

Shri Tek Chand: Hindi must be all
over. The question of region does not
arise.

There is one matter. So far as the
regional formula is concerned, it s
today couched in a language that is
nebulous. It would be better if the re-
gional formula of Punjab were modél-
led on the formula for Maharashtra.
That is to say, the new article 371 of
our Constitution should not have
ciause (1); but, for the purposes of
Punjab and Andhra Pradesh, it should
be modelled on clause (2). whereby
the procedure, rights, powers and ob-
ligations should be defined in a picece
of legislation and should not be left
to imagination or left to rules which
are necessarily flexible, which are

necessarily elastic.

With respect fo Himachal Pradesh,
1 wish to say one word. This region's
importance from a strategic point of
view is bourid to increase. It forms
an international boundary and, unfor-
tunately, an internatiorsl boundary
which is not clearly demarcated. That
being the position of Himachal Pradesh.
we feel that it should form part of
a higger unit whereby the interna-
tional bourdary can be watched care-
tfully and’ projects regarding roads,
dak bungalows and other measures of
develthment may be taken in hand.
If, in the wisdom of our statesmen, it
is cormidered that, for some time.
Himachal Pradesh should stay away—
I wish they could be persuaded not to
do that—at least the period may be
made known now. My feelings are
that for parochial reasons, leaders of
Himachal Pradesh will all the time be
fanning the flame of dissatisfaction
to avold joining with the contiguous
region of Punjab. That being so, the
period should be mentioned now so
that Himachal Pradesh. by a certain
appointed date may form part of Pun-
fab.

States Reorganisation Bill 28 JULY 1968 States Reorgaunisation Bill 1394

One word more and I have done. I

with one another. Thereby, they will
avoid thicking on separatist lines.

go to my constituency with the result
that I could not submit my Minute of
Dissent. Had 1 done that it would not
have been so necessary for me to par-
ticipate in this debate at this stage.

As you know, I have already stated
more than okce on the floor of ‘the
House that I am totally opposed—I

the administration. My honoursble
friend who has just spokeny may
it the necessity
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[Shri Jaipal Singh)
where you are. You do not solve any
problem.

I may just indicate the problem from
the tribal point of view. I know there
are only 14 languages that have been
officially recognised in the Counstitu-
tion. There are many more languages,
some of them much better developed
than some of the 14 lanuages that are
in the Inventory of the Constitution.
Take my own language. Mundari. There
is not one single Member here who
‘knows it. Not one of them know: that
my language has a 14 volumec diction-
ary. I do not think Dr. Katju who was
Governor of Orissa has ever heard of
that. (Interruption) If you like, I
can speak it for the edification of my
friend Shri Feroz Gandhi. I hope he
will come every mornicg and take
lessons from me and improve his own
Ianguage in consequence,

The point is this and it is a fact
that there are more people who speak
the Mundari language than Kashmiri
or even Oriya or some of the other
languages. Supposing that had been
one of the recognised languages, how
are you going to solve this problem of
the reorganisation of States on a lin-
guistic basis for the Mundari-speaking
people? You just cagnot do it. You
will have to disrupt several States all
over the place. Therefore [ oppose
this question of reorganisation on a
purely linguistic basis.
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Now, we have had the Bengal and
Bihar (Transfer of Territories) Bill
When I come to that I will be told
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I think they should have had that
opportunity. [ think Parliament
should have given them an opportunity
to say what they had to say in regard

Pradesh or may be Uttar Pradesn.
That is a very serious poirt, because,
as far as we are concerned in that part

through,
going to leave behind a sense of bitter-
ness. I have said I think we have
been done out of it Very unfair.

Having said that, I think I better go
on to the other point, the point that
was stressed by Suri Frank Anthony
and by my honourable friend Shri
Asoka Mehta in regard to some mec-
hanism that must be devised whereby
linguistic minorities may feel really
satisfled. I, as an Adivasi, had to put
to the test the guarantees in regard to
Adivagis jn the Constitution. There

things that States have to do. When
the Constitution came into operation,
what happened? Take my own State
of Bihar. Wehave in the Constitution
such a thing as the Tribes Advisory
Council. For 18 monthg the Council was
pot appointed because the Congress
Party did not get the majority of tribal
seats in that State. Eighteen monthg it
took them. SimHarly, take the annual
debates we have on the report of the
Commissioner for ‘Scheduled Castes
and Scheduled Tribes and other back-
ward classes. What has happened?
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hon. Home Minister? I feel we murt
have it in the Constitution itself
the States defy it We cannot
this matter to their good
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ern India to give our opicions about
Maharashtra or Gujarat or Bombay
or Punjab or the like. As I have

§



Bolangir): They have given their
reply.
Shri Jaipal Singh: They have,

They got elected on a specific mani-
festo, but when it suits them finasn-
cially and otherwise, when they get
jeeps and the. like, they just act
against the manifesto, because there

But I would make one appeal, if
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going to help our leaders to
mend matters. It is for them now to
take the initiative. They have to see
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wrar afer an (fgE): awmfy
vy, & T aga wenx § e e
W &9 TR 1 gC W g8 A wr
et fear | qy ot F aw S S gT
% ara WY o s g 7 v faw 8 dare
ST T g g ¥ § Wi gEw w¥d
A g AT W, T AR e ST
| e AT g dfeT are dt g g A
.ot ReaTé ot i were ImT g s
*Y JATET wgE N A I TN wA
® fird e o 1 gt fo vl W W
i v et 3 awdt @ e g da ot
frgi¥ 7 Mgl dar o s e alx
¥ wh R WX ) § I W
xfersrs ¢ aiC o A adedz oA
Wyl A g &Y g § e
drat fiw I e fvar &, 39 oA
T 3 IR ¥ frwwa 3w T W

oF & T G N o §§ 0
T & AT W HTT wigan | A
¥ fgedt W U genfigar SO
Y T TaT W fis damr e
™ @ T Y qerE O ¥ TS X
Tra OF Qfeduw (wredeer) dar
g s T ST g &1 wwifeal oY

fawrae off § fs afedy (damid) @
AR FTH AN AT WY | wwwr
* TR T T TS A Qo
AR Ayl I § I AW S
T grar 8, o wred fawii ¥ 0% oo
JuTet AT wifgk 1 7% FduT sy
I T A% WA Q@ | G I et
®r W FT 3 Qo WiTo Ho (T
gisT wraw) daT Y FER T AT Y
& fis ag wat a% dre § s agi o
worr § WX fargi sforem &Y g 9
WEiswam S sl d
T qgEut v AR fwar Wi @ o
a7 ¥ e agi o< ot wr sagd
fewrer #Y€ wre o+t &, afedr (damit)
% w=T 9 fewwr 7Y § W< fwdt ot
T® N wawohr (wiepfaw), afw
fewy (Torifaw) wrnfors a1 wfes
fewra At & i i€ dwawAw (frem
§T) T & W v e T gy
TF wefEr dwlt g & it w
T 7 & 1 whrw #r foié freed
® a7 fpT I o< ¥ gfrduw fem
Tar A % ¥ 9w Frerd a wq 60K
iferr # A W WX TR 7 Qar
wggw frar fe s @ wR aweia

Mr. Chairman: [ think the hon.
Member is likely to take some more
time?

Lala Achint Bam; Yes.

Mr. CChairman: The hon. Member
may speak on the next day.

¢ r.M.

The Lok Subha then adjourned till
Eleven of the Clock on Monday,
the 30th July, 1886.

Pi——
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